FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

VIVIMED LABS LIMITED
OPERATING IN THE BUSINESS OF MANUFACTURERS OF PHARMA DOSAGE
FORMS AT HYDERABAD, HARIDWAR, KASHIPUR AND BIDAR
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptey Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

Name of the corporate

debtor along with PAN
& CIN/ LLP No.
Address of the registered
office
"URL of website
Details of place where
majority of fixed assets
are located

RELEVANT PARTICULARS

Vivimed Labs Limited
PAN: AAACV6060A
CIN: L0241 TKAT1988PLC009465
Plot No. 78-A, Kolhar Industrial Area, Bidar, i
Karnataka — 585403 ]
https://www.vivimedlabs.com/ ] ‘|
A) Manufacturing Facilities in Hyderabad, Telangana - |
2 Units ‘
1) Pharma Unit - D-125 & 128, Phase 111, I.LD.A. |
Jeedimetla Village, Medchal — Malkajgiri
District Hyderabad, State of Telangana 500 05Z%
2) Pharma Unit - Plot No. 8, Phase V, Ida
Jeedimetla, Medchal — Malkajgiri District,
Telangana,

B) Manufacturing Facilities in Uttarakhand - 2 Units
3) Pharma Unit - Plot No. 25, Kundeshwari
Village, Kashipur — 244713
4) Pharma Unit (Leased Premises) - D-9, 10, Old
Industrial Area, Haridwar, Uttarakhand, 249401

C) Manufacturing Facility in Bidar, Karnataka — 1 Unit
1) Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403 (non-operational)

D) Immovable Property in Pydibheemavaram, Andhra
Pradesh
(As per the security interest furnished by the Secured
Financial Creditor)

Installed capacity of
main products/ services

As per the information provided by the suspended
board of directors to the undersigned, the following are
the installed capacities:

Tablets: 900 Million

Capsules: 580 Million

Topicals: 71 Million

Orals: 12 Million

Nasal Sprays & Opthalmics: 22.5 Million

Quantity and value of
main products/ services
sold in last financial year

Amount (INR) in Cr.
FY 2024-25 | FY 2023-24

Particulars

Revenue from 103.60

operations

136.80

(As per the Audited Financial Statements)

Note:

1. The statutory audit of Vivimed Labs Limited for
the financial year ended March 31, 2026, is
currently underway and the audited financial
statements for the said financial year have
accordingly not been finalised as on the date of
publication of this Form G.




2. The revenue from operations for the nine-month

ended December 31, 2025, is INR 48.23 Cr. (4s’
per the unaudited financial results for the quarter
and nine month ended December 31, 2025,
submitted with the stock exchanges)

3. Any further details can be sought by sending an
email at: cirp.vivimedlabslimited@hotmail.com

Number of employees/
workmen

552
(As per the information provided by the suspended
board of directors)

Further details including
last available financial
statements (with
schedules) of two years,
lists of creditors are
available at URL:

Financial Statements:
https://www.vivimedlabs.com/financials/

List of Creditors:
https://ibbi.gov.in/claims/claim-
process/LO24 1 LKA 1988PLC009465

Any further details can be sought by sending an email
at: cirp.vivimedlabslimited@hotmail.com

Eligibility for resolution
applicants under section
25(2)(h) of the Code is
available at URL:

Can be sought by sending an

cirp.vivimedlabslimited(@hotmail.com

email at

10.

Last date for receipt of
expression of interest

29/06/2026

11.

Date of issue of
provisional  list  of
prospective  resolution
applicants

09/07/2026

12.

Last date for submission
of objections to
provisional list

14/07/2026

13.

Date of issue of final list
of prospective resolution
applicants

24/07/2026

14.

Date of issue of
information
memorandum,
evaluation matrix and
request for resolution
plans to prospective

resolution applicants

29/07/2026

15.

Last date for submission
of resolution plans

28/08/2026

16.

Process email id to
submit Expression of
Interest

cirp.vivimedIabslimiled(’a‘lholmuil.com

/%m’y

T Narayana Swamy
Interim Resolution Professional

Reg. No.: IBBI/IPA-002/1P-

Reg. Address: No. |5, Shubhadeepa, 7™ Cr

N01078/2020-2021/13427
ass, Bhuvaneshwarinagar,
alore North, Near Shakthi

Hebbal Kempapura, Bang !
Ganapathi Temple, Bangalore, Karnataka — 560

024

For Vivimed Labs Limited
Date: June 14, 2026

Place: Bengaluru
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SpaceX jumps 19%
after $75-bn IPO

11 Indian
sailors
convicted

in Nigeria
cocaine case

EAM Jaishankar raises Indian
mariners’ killing with Rubio

PRESS TRUST OF INDIA
New Delhi, June 13

I il B ’ Wi ¢
e T Sy ST
i o # o g

said. India on Friday sum-
moned US Charge d'Affaires
Jason Meeks and told him that

PRESS TRUST OF INDIA EXTERNAL AFFAIRS MINISTER i the American military's lethal
The IPO offers a 2 URD-BREA - Lagos, June 13 S Jaishankar on Saturday strikes on commercial vessels
i . raised with US Secretary of with Indian crew members off
gI’OWth pOtentlal f.01‘ :Jg:arlrilitcli(s:\ | EhaLeSJumhpgd at ELEVEN INDIAN SAILORS have | State Marco Rubio the killing the coast of Oman are unac-
Al-linked companies valued 31% above their $135 been convicted and their | of three Indian mariners ceptable. The senior diplomat
SpaceX at olfferlng prljcfgc,ybefore merchant vessel fined § 5.3 | in a US military strike on a was summoned on Wednesday
BLOOMBERG closing up L7% millionbyacourtin Nigeriafor | merchant vessel in the Gulf night as well.
June 13 $2.2trn cocaine trafficking. of Oman. The Iranian embassy in
o ¥| mDemand topped They were arrested around Jaishankar, currently on a India termed US President
SPACEX'S FIRST DAY on the stock makln'g it the $350bn six months ago by operatives | visit to Europe, spoke with the Donald Trump's claim that
market transformed the startup vt/orld S i ] ¥ of the National Drug Law | US Secretary of State on ﬂ'} | Irancarried outadroneattack
intoone of theworld’s most-valu- _ sixth-most .| with many investors Enforcement Agency (NDLEA) | phone. Following the conver-  File photo of External Affairs Minister S Jaishankar and on Indian ships in the Strait of
able public companies, handed , valuable public | missing out on for allegedly importing 31.5 | sation, the external affairs US Secretary of State Marco Rubio measx  Hormuz as "simply baseless".
buyers of the IPO a 19% return | i - company | share allocations kilogrammes of cocaine from | minister described the 'lethal’ "The US president'saccusation
and turned itsfounder Elon Musk the MarshallIslandsintoNige- | actions by the US military this evening. I reiterated mariners,"Jaishankarsaidon against Iran regarding an
into theworld’s first trillionaire. ria through the Apapa seaport | against commercial shipping India's strong protest at the social media. "Such lethal Indian vesselin the Strait of
Yet the record-breaking $75 in Lagos, the agency saidina | as unjustified. "Spoke to US attacks by the US Navyinthe actions against commercial Hormuz is simply baseless," it
billion offering also accom- ' - statement on Thursday. Secretary of State MarcoRubio  Gulf that killed three Indian  shipping are not justified," he said on social media.
plished somethingelse: Itallowed E SPJ;E L. The master of the vessel
for a sigh of relief, not only for | 3 1 =~ - and 10 other crew members
backers of Musk’s company but i | were convicted under the USA'S WORLD CUP MOMENT
for an entire stock market that if‘# T — — Al | o | NDLEA Act by Justice Joseph
has been driven higher this year il d i i HL Chukwujekwu Aneke, it said. o o
on optimism about the growth The vessel was ordered to H OW Pu 1 S IC an B a O un tu rn e
potential for artificial intelli- bodeswell forthe marketandfor  forgrowth stocks” pay restitution of §5.3 million

gence. SpaceX’s embrace of Al
with the acquisition of Musk’s
xAl in February made the listing
somewhat of a referendum on
the currentleadership of the mar-

these other IPOs that are coming
thatare goingtobe quite sizeable
as well,” said Robert Gruendyke,
senior portfolio manager for the
growth equity team at Allspring

The shares jumped as much
as 31%abovetheir $135 offering
price, before closing up 19% at
$160.95.That left the company’s
market capitalisationat $2.2 tril-

to the Nigerian government.
The three principal officers
were directed to pay
$100,000 each, while the
remaining crew members

opening night into a spectacle

ketaswellastheIPOprospectsof =~ GlobalInvestments.“Theyclearly  lion,meaningitendeditsfirstday = were ordered to pay | SANDIPG w== spell, the buzzing US could
competitors Anthropic PBCand  priceditright,atleastforoneday.  onthe stock market asthe sixth- = $50,000 each. Each | Mexico City, June 13 | havefired in halfa dozen goals.
OpenAlboth of whichplantogo It should just make you opti- highestvalued publiccompanyin = defendant was also fined Their moves were svelte and
public as soon as this year. “It  misticforthe markets,especially  theworld. 100,000 Naira. WHEN THE FINAL whistle blew, precise, no amount of energy

;Mistakes’ made in
Al workforce shift,
admits Zuckerberg

REUTERS
June 13

META CEO MARK Zuckerberg
has told employees that the
social media giant has made
mistakes in its Al transforma-
tion of its workforce, according
to an internal memo seen by
Reuters. Zuckerbergis pumping
hundreds of billions of dollars
intoAlasheseekstoreshapehis
company's inner workings
around the technology, reflect-
ing a broader pattern among
major US companies this year,
particularlyin thetech sector.In
the memo,Zuckerberg describes

therapidadvancesinAland the
challenges brought on by the
boom in the technology.

"Given the complexity of
these changes,we've made mis-
takes and will almost certainly
make more," Zuckerberg said,
adding that he is
also "focused on providing as
much stability as possible" in
terms of organisation changes
going forward.

"ITdon'twant tooverpromise
because theworldis changingin
ways thatare out of our control,’
he said, reiterating that Meta
doesnotexpect more company-
wide layoffs this year.

Govt clears Paramount’s
merger with Warner Bros

THE US JUSTICE Department's
Antitrust Division said it has
cleared Paramount Skydance
Corp's planned $110 billion
acquisition of Warner Bros. Dis-
covery, saying it was unlikely to
harm competition or consumers.
DOJ said it spent eight months
evaluating how the transaction
would affect streamingvideoser-
vices, traditional television and
the film industry,weighing input
from across the entertainment
industry. "The investigatory
record reviewed by the Division
suggests that the impact of the
transaction will be to increase
competitionacrossthemediaand
entertainment ecosystem, with
benefits forAmerican consumers

and workers," the Justice Depart-
ment wrote in a statement. Para-
mount CEO David Ellison's father,
billionaire Oracle co-founder
Larry Ellison, has cultivated ties
with President Donald Trump,
and the company has hired for-
mer Trump officials. Assistant
Attorney General Omeed Assefi
had said that politics would
"absolutely not" drive the DOJ's
review of the transaction. Para-
mountissuedastatement thank-
ing the DOJ for its review of the
transaction, which it said would
allowthe companytobettercom-
pete in an industry defined by an
intense scramble for audiences,
talent, technology and invest-
ment. REUTERS

the beatific Los Angeles
Stadium was a blizzard of
miniature US flags fluttered in
the stadium.

The stands fully enjoyed a
blockbuster evening, arguably
the co-hosts’ most authorita-
tive display in the World Cups.
The 4-1 scoreline, Giovanni
Reyna splashing the icing on
the cake in the last minute,
fully captured their domina-
tion overan unusually frazzled
Paraguay. So joyous the occa-
sion was that the celebrations
brought bedlam. In the broad-
casters’ box, Zlatan Ibrahi-
movic gave the appraisal. “We
were speaking before the game
about believing. My message to
the American people is, if you
didn’t believe before the game,
that performance in the first
half — start believing. This
American team can do some-
thing big.”It'sawave that could
spill on and grip the entire
nation in football mania.

'\-—. i

United States' Christian Pulisic (10) is challenged by Paraguay's

Juan Jose Caceres (4) during a match in Los Angeles AP

The first half was ripped
froma Hollywood thrillerin its
searing intensity.The Mad Max
typeswhere the movierolled at
a frenetic pace, the audience
holding their breath and
adrenalin shooting through
the roofs.

At the heart of the demoli-
tion were Christian Pulisicand
Folarin Bolagun, the creator
and the destructor. Pulisic was
in an inspired mood, like in his

Chelsea spring, playmaking
frictionlesslyand finding space
wherever he drifted in. The
opening goal stemmed from a
delightful pass of his; the sec-
ond was a beautiful cut back to
Bolagun, the former Arsenal
striker, who hammered past
the goalkeeper to double the
lead. A minute earlier,he had a
goal disallowed for off-side
afteranothermove that Pulisic
initiated. In the 15-minute

wasted, no pass misplaced.

The USMNT were aggres-
sive in their pursuit of him, a
fleet-footed centre forward
with pace to burn,hammer for
aright foot and nourished by
exposure in Europe. Mauricio
Pochettino would call him the
missing piece in his puzzle, for
they faced anacute shortage of
goal-scoring forwards.

The pursuitwasintenseand
public, and the player would
say that US fans would
bombard his Instagram
account with emojis of the
American flag.

Footballis steadily hooking
them. The exuberant audience
atthe LosAngeles Stadium tes-
tified to the game’s swelling
pull in the country. Nights like
these help in raising the pro-
file. Paraguay had conceded
only 10 goals in their last 18
games, but Pulisic disarrayed
their organisation with a scyth-
ing pass to Weston McKennie.

ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED

[ BRITaNNA | Sune 14, 2026
g 0 A-270 (FF & SF), Defence Colony, New Delhi-110 024, Tel.: 91-11-46562580 - 83
EEI RITA;EHIIAHLHHEHIELR:!EEEThlﬂﬂrqln;ll-:E?El}ﬁd INVITATION FOR EXPRESSION OF INTEREST FOR AF;E e Fax: 91-11-46562584, Email: admin@alchemistarc.com, Web: www.alchemistarc.com
rarnbe L 1] - -] = L ]
Regésiarad Offce: 5113, Fumgsrtond Sitoa, Kdkata 700 017 Weat Sangs, i OPERATING IN THE BUSINESS o e e e RMA DOSAGE FORIS AT : Sl INVITATION FOR EXPRESSION OF INTEREST FOR THE SALE OF SECURITY
Phana No.: 133 - 2287 7430 (2057 ; RSALEOF 1 NGEMETH RECEIPTS, ISSUED BY ALCHEMIST VIll TRUST AND ALCHEMIST VI TRUST, BY

Wiohsiie: grer Drllan0ia.co,y Ermadl kd: pyastarmalationsg@palindia, com

NOTICE FOR TRANSFER OF EQUITY SHARES TO INVESTOR
EDUCATION AND PROTECTION FUND AUTHORITY

Medice is heraby givien thal pursuant 1o Secton 124 of the Companies acl, 2013
{"thefat) read wilh ihe Investor Education and Proteclion Fund Authorily
{Accountimg, Audit, Transter and Befund) Rules, 2046 ('the IEPF Rules'), as
amandad from time to tima, the following are reguired (o ba rensferred 1o the
Inwestor Education and Protacion Fund ['IEPF) Audharity:

* Tha Final Bividend declared for FY 201 8-12, which remainad unpaid or
unclaimed lora pemod of T (Seven) years from the dale of 115 lransTter 1o the
unpai divedend accaunt of the Company; and

= The Equity Shares, for which dividends were ungaid or unclaimed for ¥ {seven)
consecutive years,

Tha Company has sani ndwidual communications bo the concemed Snareholders
al their registared addresses whose Dividends and Equity Shares as mantoned
above, arn fabie (o be ransferred 1o the IEPF Sulthority, advising (hem Lo claim
lhew Rividends, The details of such Sharaholders are availabbe gn 1he wabsie of

The Company will not transfer such Equity Shares to the Demat account of tha
IEPF Authority whers there is a spacific order of Court or Tribunal or Statutory
auihority restraining any transfer of such Shares and payment of Dividand or
whinre such Shares are hypolthecaled or pladged under the provisions of the
Depoafiones Act, 1956

Thecancemead Shareholders are reguested toclaim ther ungaid/unclaimed
dividend{s), by submiiting the requizsite documents o the Registrar to an lssus
and Share Transfar Agant {'RTA") af the Company, M/s. KFin Technofogies
Limited, on or before 31 August, 2026, failing which the Company shall initiata
recRssary aclon o rangfer of e sech Dividend amounls aod he Equily Shares
6 he |[EPF Authonly i aceordanca with the preseribed procedures

Shareholiers may kindly node that

a) For Equity Shares held In physical form:

The original &hare Certificatas) registered in tha name of the Shareholder shall
stand auiematically cancelled. wpon transfer of the Equity Shares to tha [EPF
Ayrdhiarity

bj For Equity Shares held in dematerialised mode:

The Equity Shares shall be transferred directly by way ol 8 corporale acllon froam
the Sherehiiders Demat Account 1o the Demat Account of the IEPF Autharity
Shareholders are reguested to submit the reguest latter along with the required
documents o the RTA at the address menbioned balow:

Mr. &V Raju, Vice Presidant

Mis. KFin Technologies Limited

Unilt, Brdannia Indusiries Limited

Selendum Budding, Tower — B, Plot Mo, 31 & 32,

Financizd Destrict, Nanakramguda, Serilingampally,

Hyderabsd — 500 032, Tefangana, India

Phone Mo 040 - 6716 Z222; Toll Fres Mo 1800 3084001

Email Id; ginwand rigfegimioch, com

Wiebsate: wany Kindech com

Further, the Shareholders whose Dividendis} andior Equilty Shares are franslermed
o [EPF dwthority, mey ciaim e Dividend|s) and/or Equity Shares along with the
other accrued benefits therson fransfarrad to the |IEPF Authonty by making an
online appelication in Form IEPF-5, availabie on weeatiapf.govin, upon receipt of
tha Entitlemant Leller from the Company, v inpl gow in, upan receipt of the
Enlitemant Lalier fram ne Company,

For Britannia Industrias Limited

Sel-

Sona Rajora

Company Secrefary and Compliznce Officer
1CS1 Membership No.: A35468

Place: Bengalwn
Date 13 June, 2028

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

HYDERABAD, HARIDWAR, KASHIPUR AND BIDAR
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along with PAN
& CIN/ LLP No.

Address of the registered office

URL of website

Details of place where majority of fixed
assets are located

Installed capacity of main products/ services

Quantity and value of main products / services
sold in last financial year

Number of employees / workmen

Further details including last available financial
statements (with schedules) of two years, lists of
creditors, are available at URL:

Eligibility for resolution applicants under section
25(2)(h) the Code is available at URL:
Last date for receipt of expression of interest

Date of issue of the provisional list of prospective
resolution applicants

Last date for submission of objections to
provisional list

Date of issue of the final list of prospective
resolution applicants

Date of issue of information memorandum,
evaluation matrix, and request for resolution
plans for prospective resolution applicants

Last date for submission of resolution plans
Process email id to submit Expression of Interest

Date: June 14, 2026
Place: Bengaluru

Vivimed Labs Limited

PAN: AAACV6060A

CIN: L02411KA1988PLC009465

Plot No. 78-A, Kolhar Industrial Area, Bidar,

Karnataka — 585403

https://www.vivimedlabs.com/

A)Manufacturing Facilities in Hyderabad, Telangana -
2 Units

1)Pharma Unit - D-125 & 128, Phase Ill, I.D.A.
Jeedimetla Village, Medchal — Malkajgiri District
Hyderabad, State of Telangana 500 055

2)Pharma Unit - Plot No. 8, Phase V, Ida
Jeedimetla, Medchal — Malkajgiri District, Telangana,

B)Manufacturing Facilities in Uttarakhand - 2 Units

3)Pharma Unit - Plot No. 25, Kundeshwari Village,
Kashipur — 244713

4)Pharma Unit (Leased Premises) - D-9, 10, Old
Industrial Area, Haridwar, Uttarakhand, 249401

C)Manufacturing Facility in Bidar, Karnataka — 1 Unit
1) Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403 (non-operational)

D)immovable Property in Pydibheemavaram, Andhra
Pradesh

(As per the security interest furnished by the
Secured Financial Creditor)

As per the information provided by the suspended
board of directors to the undersigned, the following are
the installed capacities:

eTablets: 900 Million

eCapsules: 580 Million

eTopicals: 71 Million

eOrals: 12 Million

eNasal Sprays & Opthalmics: 22.5 Million

Amount (INR) in Cr
FY 2024-25 FY 2023-24

103.60 136.80

Particulars
Revenue from
operations

(As perthe Audited Financial Statements)

Note:1.The statutory audit of Vivimed Labs Limited fol
the financial year ended March 31, 2026, is currentl
underway and the audited financial statements for the
said financial year have accordingly not been finalised as
on the date of publication of this Form G.

2.The revenue from operations for the nine-month ended
December 31, 2025, is INR 48.23 Cr. (As per the
unaudited financial results for the quarter and nine
month ended December 31, 2025, submitted with the
stock exchanges)

3.Any further details can be sought by sending an emai
at: cirp.vivimedlabslimited@hotmail.com

552
(As per the information provided by the suspended
board of directors)

Financial Statements:
https://www.vivimed|abs.com/financials/

List of Creditors:https://ibbi.gov.in/claims/claim-
process/L02411KA1988PLC009465

Any further details can be sought by sending an
email at: cirp.vivimedlabslimited@hotmail.com

Can be sought by sending an email at
cirp.vivimedlabslimited@hotmail.com

29/06/2026
09/07/2026

14/07/2026

24/07/2026

29/07/2026

28/08/2026
cirp.vivimedlabslimited@hotmail.com

Sd/-

T Narayana Swamy

Interim Resolution Professional

Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Reg. Address: No. 15, Shubhadeepa, 7" Cross, Bhuvaneshwarinagar, Hebbal
Kempapura, Bangalore North, Near Shakthi Ganapathi Temple, Bangalore,

Karnataka - 560024
For Vivimed Labs Limited

Dear Sir S Madain,

rint India Fincep Pet Lid In termas of it poliey on "Sale of Finencial Assets” andin line
with the regulatory guidelines had negotiated with an ARC/MEBFC and following the
recalpt of “expressions of interast” and subsequent due-diligence, we have recened
following bids from the NBFC (the *Base Bids™|:

Loan/Asset Region Principal O/ Highast Ltarting Price for
{In Crs) Bid Price | Counter Bid under
Swilss Challenge
method e-auction
Raghuleels
Builders Put Ltd Miumban 24445 T 2000 Crs €21 Crs*

Mevey the Comipany & aviting counter bids or subsequent offers from interasted
ARCs/banks/ non-hanking financizl companes/financial instibutions (the
"Prospactive Imvestors"] for sale of the Financial Assets under “SWESS Challenge
rmarthod”

The aguction under Swiss Challenge method i based on the bid offer in band, henca
counter bids are soliched. The highest counter béd received, will be treated as
challenger bad, The bidder who has submitted base bid offer will be invited tomatch
the challenger bid. In case the base bidder failed to match it, challenger bid will be
declared as succesehul bid as per Swiss Challenge method guidelines.

Cther Terms and Conditions

1,  Starting price fer counter bid under Swiss Challenge method shall be marked up
ovar the Base Bid by not lessthan 5%

2. Onreceipt of the EQl and execution of MO& onor prior $o5:00 PR (5T on June
16, 2026 the eligible Prospective Investors will be provided the access to the
data room for carrying outl due diligence activity in relaticn to the Financial
fs5els.

3. Cut-off date of each pool would be the date of assignment agreament, Hence,
aty recoery received in the accaant L that dete of the respective asgignment
agreementwill rermain with the company

4,  The=aleison"As|s Where s Basis®, "As s \What ks Basis" and "Whatever There Is
Basis'

5. All cales chall Be "Without Recousee” to the Company. In the event of non-
realisaticn of amount out ot secwred assots n connection with the Financial
Assars, the Comparmy will mot be llabéetorefund anything in part or full”

6. Under no circumstances Prospective Imeestors can refuse to complete the
transaction citing any reason or defects / objection inany sccount, If they do-sa;
the matter will be reported to Aeserve Bank of India & the respective
wsociation lor aking necessary BClion

T If case af smilarfidentical bids, Mint India Fincap Pet it will bae the linal right
todecide onthe settlement of the asset
Offers/beds are wited oncash [ cash-cum-security feceipt bhasks
Settlement of the account should bie at the earfiest, preferably within T+ 2 days
fraim the dateof confirmation of the trade.

10. Mtint Indda Fincap Put Itd reserves the right to withdraw any account from sale
process or reject and for cancel or defor the entire sale process of the agsets /
bids without assigning amy reason. Further Mint india Fincep Pyt itd also
reserses the right toadd ! mdify / delete any of the terms and conditions atits
sole discretian,

11, Please note that all the related expenzas viz. takes / stamp duty / registration
charges and all other miscellansous expenses sic that may be arising out of the
transaction shall be payvable by the Prospective Inwesiors

12, Wanydispute arises between Mint India Fincap Pyt Itd and Prospective Investors
inrelation tothe present sale process. it showld be settlad by mutual discussions
andd In case amicable settlement is not reached, it shall be subject to the
exclusive jurisdiction of the courts situated at BAumba

13. Any other tenm ewxcept those mentioned abowve shall be as per mutual
negotiaticns and agresment

14, Any other tepm except those mentioned above shall be as per mutual
negotiationsand agreemant

15 Pizase note that the sale wall be subject to final aporoval by the competent
authasity of the Bank.

Eligibbe parties can subimit their counter blds under Swiss Challengs by lune 16, 2026
by email or in g seabed ervelope by post, as mentioned below -

Ermail: compliance@mintindia ret/ Info@mintindia.net

Address: Secand Floor, SN Arcade. B LSC Mear Prince Appartment, LR Extension,
East Dedhip Delhi - 110052

Yours Faithfully,

Sdjf

Authorised Signatory

Mlint India Fincap Put [td

ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED BY WAY OF PUBLIC
AUCTION (OPENING OF BIDS).

Notice is hereby given to the general public that Aichemist Asset Reconstruction Company
Limited (“AARC”), acting as Security Receipts holder of Alchemist VIII Trust and
Alchemist VI Trust, intends to sell the Security Receipts (“SRs”) issued under the
aforesaid trusts through a Public Auction. Accordingly, AARC is offering the following SRs
for sale to eligible Qualified Buyers (“Q@Bs”) (including, without limitation, Asset
Reconstruction Companies, NBFCs, AlFs and eligible Entities). The sale of the SRs shalll
be conductedonan “As Is Where Is”, “As Is WhatIs”, and “Without Recourse” basis.

Name of Account Madras Petrochem Limited

Names of Trusts Alchemist VIII Trust & Alchemist VI Trust
SRs offered for Sale 30,000 (on Prorata basis)

Reserve Price Rs. 15,61,50,000/-

Earnest Money Deposit (EMD 25% of the Rs. 3,90,37,500/-

Reserve Price)

Last Date & Time of Submission of EOI

(

of the Reserve Price)

18-06-2026 by 04:00 PM
along with upfront 10% amount

Date of Submission of Final Bid

(

22-06-2026 by 01:00 PM
along with balance 15% amount

of the Reserve Price)

Date & Time of Auction 22-06-2026 at 04:00 PM
(Opening of Bids)

Bid Structure 100% Cash

Terms & Conditions

The sale of the Security Receipts shall be conducted through a Public Auction. The
opening of bids is scheduled to take place on 22.06.2026 at 4:00 PM at AARC's
registered office located at A-270, First and Second Floor, Defence Colony, New Delhi
-110024.

Eligible participants interested in participating in the auction are invited to submit bids for
anamountequal to or higher than the Reserve Price.

Interested Qualified Buyers, fulfilling the applicable eligibility criteria, including and
subject to the regulations issued by the Reserve Bank of India (“RBI”) and the Securities
and Exchange Board of India (“SEBI”), are invited to submit an unconditional Expression
of Interest (“EOI”) expressing their intention to conduct due diligence and participate in
the auction (including compliance with Section 29A, where applicable) and request for
copy of the detailed process document.

Interested Qualified Buyers are required to submit the original hard copy of the EOl along
with upfront 10% amount of the Reserve Price and updated KYC to the Officer of
Alchemist Asset Reconstruction Company Limited at the address mentioned below, on or
before 18.06.2026 by 04:00 P.M., at A-270, First and Second Floor, Defence Colony,
New Delhi-110024. Mobile No.: +91-8130836012.

Interested Qualified Buyers who have submitted their EOl along with 10% amount of the
Reserve Price on or before 18.06.2026 by 04:00 PM and are desirous of participating in
the auction process may collect the Process Document either from the office of the
Security Receipt holder located at A-270, First and Second Floor, Defence Colony,
New Delhi-110024, or by submitting a request via email at admin@alchemistarc.com,
during working hours, between 15.06.2026 to 19.06.2026 against payment of Rs. 5000/-.
Only Qualified Buyers who have submitted the upfront 10% amount of the Reserve Price
along with the Eligibility documents shall be entitled to conduct the due-diligence.
Interested Qualified Buyers shall submit their Final bid in a sealed envelope, along with
the duly executed undertaking and updated KYC documents, on or before 22.06.2026 by
01:00 P.M., together with the EMD amount (i.e. 25% of the Reserve Price, less the
amount paid along with EQI).

The EMD amount i.e. 25% of the Reserve Price (including the upfront 10% of Reserve
Price on submission of EOIl and the balance 15% on submission of Final Bid) shall be
remitted by way of RTGS, Demand Draft, or Pay Order drawn in favour of “Alchemist
Asset Reconstruction Company Limited”, payable at New Delhi, in Bank Account No.
048131100001334, Beneficiary Name: Alchemist Asset Reconstruction Company
Limited, IFSC Code: UBIN0804819, Union Bank of India, R.K. Puram Branch, New
Delhi. Proof of remittance/receipt of the EMD shall be enclosed with the final submission
of the bid.

The Successful Qualified Buyer shall be solely responsible for all applicable statutory
compliances and payment of taxes, duties, levies, and any other charges arising out of or
in connection with the purchase of the Security Receipts.

AARC reserves the right to accept or reject any or all bids, modify or cancel the auction
process, or amend the terms and conditions at its sole discretion, without assigning any
reason.

This invitation does not constitute an offer or commitment to sell. AARC shall not be liable
for any costs, expenses, or losses incurred by any participant in connection with this process.
The sale of the Security Receipts is strictly subject to the terms and conditions set forth
in this Notice and the Process Document.

For any clarifications or additional information, interested parties may contact the officer
of AARC at+91 8130836012 or email at admin@alchemistarc.com.

Disclaimer: This notice is only an invitation to submit Expression of Interest and
does not constitute an offer or invitation to purchase the Security Receipts. AARC
reserves the right to accept or reject any or all EOls without assigning any reason
whatsoever. The terms and conditions mentioned herein are indicative and subject
to detailed terms provided in the Process Document. Participation in this process
shall be at the sole risk and cost of the participants.

Place: Delhi,
Date: 14.06.2026

Sd/-, Authorised Officer,
Alchemist Asset Reconstruction Company Ltd

epaper.financialexpress.com

. . . Ahmedabad
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SpaceX jumps 19%
after $75-bn IPO

The IPO offers a
growth potential for
Al-linked companies

BLOOMBERG
June 13

SPACEX'S FIRST DAY on the stock
market transformed the startup
intoone of theworld’s most-valu-
able public companies, handed
buyers of the IPO a 19% return
and turnedits founder Elon Musk
into theworld’s first trillionaire.
Yet the record-breaking $75
billion offering also accom-
plished somethingelse: It allowed
for a sigh of relief, not only for
backers of Musk’s company but
for an entire stock market that
has been driven higher this year
on optimism about the growth
potential for artificial intelli-
gence. SpaceX’s embrace of Al
with the acquisition of Musk’s
xAl in February made the listing
somewhat of a referendum on
the currentleadership of themar-
ketaswellasthe IPO prospects of
competitors Anthropic PBC and
OpenAl,both of which plan to go
public as soon as this year. “It

valved
SpaceX at

world's
sixth-most

’ company

bodeswell for the market and for
these other IPOs that are coming
thatare goingtobe quitesizeable
as well,” said Robert Gruendyke,
senior portfolio manager for the
growth equity team at Allspring
Global Investments.“They clearly
priceditright,atleastforoneday.
It should just make you opti-
mistic for the markets, especially

‘Mistakes’ made in
Al workforce shift,
admits Zuckerberg

REUTERS
June 13

META CEO MARK Zuckerberg
has told employees that the
social media giant has made
mistakes in its AI transforma-
tion of its workforce, according
to an internal memo seen by
Reuters. Zuckerbergis pumping
hundreds of billions of dollars
intoAlashe seekstoreshapehis
company's inner workings
around the technology, reflect-
ing a broader pattern among
major US companies this year,
particularlyin the tech sector.In
the memo,Zuckerbergdescribes

therapidadvancesinAland the
challenges brought on by the
boom in the technology.

"Given the complexity of
these changes,we've made mis-
takes and will almost certainly
make more," Zuckerberg said,
adding that he is
also "focused on providing as
much stability as possible" in
terms of organisation changes
going forward.

"Idon'twant tooverpromise
because theworldischangingin
ways thatare out of our control,’
he said, reiterating that Meta
doesnot expect more company-
wide layoffs thisyear.

$2.2trn,

making it the

valuable public

RECORD-BREAKING FEAT

B The market
capitalisation

W Shares jumped at
31% above their $135
offering price, before
closing up 19%

m Demand topped

$350bn,

with many investors
missing out on
share allocations

£ EPAEE{

for growth stocks.”

The shares jumped as much
as 31%above their $135 offering
price, before closing up 19% at
$160.95.Thatleft the company’s
market capitalisationat §2.2 tril-
lion,meaningitendeditsfirstday
on the stock market as the sixth-

highestvalued publiccompanyin

theworld.

11 Indian
sailors
convicted

in Nigeria
cocaine case

PRESS TRUST OF INDIA
Lagos, June 13

ELEVEN INDIAN SAILORS have
been convicted and their
merchant vessel fined § 5.3
millionbya courtin Nigeria for
cocaine trafficking.

They were arrested around
six months ago by operatives
of the National Drug Law
Enforcement Agency (NDLEA)
for allegedly importing 31.5
kilogrammes of cocaine from
the Marshall Islands into Nige-
ria through the Apapa seaport
in Lagos, the agency said in a
statement on Thursday.

The master of the vessel
and 10 other crew members
were convicted under the
NDLEA Act by Justice Joseph
Chukwujekwu Aneke, it said.

The vessel was ordered to
pay restitution of §5.3 million
to the Nigerian government.
The three principal officers
were directed to pay
$100,000 each, while the
remaining crew members
were ordered to pay
$50,000 each. Each
defendant was also fined
100,000 Naira.

Govt clears Paramount’s
merger with Warner Bros

THE US JUSTICE Department's
Antitrust Division said it has
cleared Paramount Skydance
Corp's planned $110 billion
acquisition of Warner Bros. Dis-
covery, saying it was unlikely to
harm competition or consumers.
DOJ said it spent eight months
evaluating how the transaction
would affect streamingvideoser-
vices, traditional television and
the film industry,weighing input
from across the entertainment
industry. "The investigatory
record reviewed by the Division
suggests that the impact of the
transaction will be to increase
competitionacrossthemediaand
entertainment ecosystem, with

| benefits for American consumers

and workers," the Justice Depart-
ment wrote in a statement. Para-
mount CEO David Ellison's father,
billionaire Oracle co-founder
Larry Ellison, has cultivated ties
with President Donald Trump,
and the company has hired for-
mer Trump officials. Assistant
Attorney General Omeed Assefi
had said that politics would
"absolutely not" drive the DOJ's
review of the transaction. Para-
mountissuedastatement thank-
ing the DOJ for its review of the
transaction, which it said would
allowthe companytobettercom-
pete in an industry defined by an
intense scramble for audiences,
talent, technology and invest-
ment. REUTERS

EAM ]aishankar raises Indian
mariners kﬂlmg with Rubio

PRESS TRUST OF INDIA
New Delhi, June 13

EXTERNAL AFFAIRS MINISTER
S Jaishankar on Saturday
raised with US Secretary of
State Marco Rubio the Killing
of three Indian mariners
in a US military strike on a
merchant vessel in the Gulf
of Oman.

Jaishankar, currently on a
visit to Europe, spoke with the
US Secretary of State on
phone. Following the conver-
sation, the external affairs
minister described the 'lethal’
actions by the US military
against commercial shipping
as unjustified. "Spoke to US
Secretary of State Marco Rubio

F|Ie photo of External Affairs Minister S Jaishankar and

US Secretary of State Marco Rubio

this evening. I reiterated
India's strong protest at the
attacks by the US Navy in the
Gulf that Kkilled three Indian

USA'S WORLD CUP MOMENT

How Pulisic and Balogun turned
opening n1ght into a spectacle

SANDIP G
Mexico City, June 13

WHENTHE FINALwhistle blew,
the beatific Los Angeles
Stadium was a blizzard of
miniature US flags fluttered in
the stadium.

The stands fully enjoyed a
blockbuster evening, arguably
the co-hosts’ most authorita-
tive display in the World Cups.
The 4-1 scoreline, Giovanni
Reyna splashing the icing on
the cake in the last minute,
fully captured their domina-
tion overan unusually frazzled
Paraguay. So joyous the occa-
sion was that the celebrations
brought bedlam. In the broad-
casters’ box, Zlatan Ibrahi-
movic gave the appraisal. “We
were speaking before the game
about believing. My message to
the American people is, if you
didn’t believe before the game,
that performance in the first
half — start believing. This
American team can do some-
thing big”It'sawave that could
spill on and grip the entire
nation in football mania.

MEA/X

mariners," Jaishankar said on
social media. "Such lethal
actions against commercial
shipping are not justified," he

United States’ Chrlstlan PuI|5|c (10) is challenged by Paraguay's
Juan Jose Caceres (4) during a match in Los Angeles AP

The first half was ripped
froma Hollywood thrillerinits
searing intensity.The Mad Max
typeswhere the movierolled at
a frenetic pace, the audience
holding their breath and
adrenalin shooting through
the roofs.

At the heart of the demoli-
tion were Christian Pulisicand
Folarin Bolagun, the creator
and the destructor. Pulisic was
inan inspired mood, like in his

Chelsea spring, playmaking
frictionlessly and finding space
wherever he drifted in. The
opening goal stemmed from a
delightful pass of his; the sec-
ond was a beautiful cut back to
Bolagun, the former Arsenal
striker, who hammered past
the goalkeeper to double the
lead. A minute earlier,he had a
goal disallowed for off-side
afteranother move that Pulisic
initiated. In the 15-minute

said. India on Friday sum-
moned US Charge d'Affaires
Jason Meeks and told him that
the American military's lethal
strikes on commercial vessels
with Indian crew members off
the coast of Oman are unac-
ceptable. The senior diplomat
was summoned on Wednesday
night as well.

The Iranian embassy in
India termed US President
Donald Trump's claim that
Iran carried outadroneattack
on Indian ships in the Strait of
Hormuz as "simply baseless".
"The US president'saccusation
against Iran regarding an
Indian vessel in the Strait of
Hormuz is simply baseless," it
said on social media.

spell, the buzzing US could
have fired in halfadozen goals.
Their moves were svelte and
precise, no amount of energy
wasted, no pass misplaced.

The USMNT were aggres-
sive in their pursuit of him, a
fleet-footed centre forward
with pace to burn,hammer for
aright foot and nourished by
exposure in Europe. Mauricio
Pochettino would call him the
missing piece in his puzzle, for
theyfaced anacute shortage of
goal-scoring forwards.

The pursuitwas intense and
public, and the player would
say that US fans would
bombard his Instagram
account with emojis of the
American flag.

Football is steadily hooking
them.The exuberant audience
atthe Los Angeles Stadium tes-
tified to the game’s swelling
pull in the country. Nights like
these help in raising the pro-
file. Paraguay had conceded
only 10 goals in their last 18
games, but Pulisic disarrayed
their organisation with a scyth-
ing pass to Weston McKennie.

[BRITANMIA T
———
BRITANNIA INDUSTRIES LIMITED
[Corparate [cdeniity Number; L1534 12WE1818FLECONZEE)
Registered Office: 514, Hunperiord Sireel, Kolkata-T00 017, Weasl Bergal, India
Phoma Mo.: 033 - 2357 2435 ) 257
Website: vt brdganis oo in Emadl 1d: slorrsisting g iridi i
NOTICE FOR TRANSFER OF EQUITY SHARES TO INVESTOR

EDUCATION AND PROTECTION FUND AUTHORITY

MNotice is hengby givien thal pursuant o Section 124 of the Companies Act, 2013
{"the Act'} read with the Investor Education and Profection Fund Authority
{Accounting, Audlt, Transfer and Refund) Rules, 2016 {'the IEPF Rules'), as
amandad from time lo ime, the lollowing are reguired to be transferred Lo tha
Investor Education and Protecton Fund (1EPF ) Authosity:

* The Final Dividend declared for FY 201819, which reamained unpaid or
unclaimed for 8 pericd of 7 (seven) yeass from the date of its transfer to the
ungald dividend account of the Company; and

= Thie Equity Shares, for which dividends were unpaid or unclaimed for 7 {seven)
Eonseculive Yaars,

The Company has sent individual communications to the concernad Shareholders
at ihelr reqistared addresses whose Dividends and EI'|11|1E|-' Shares as mentioned
abowve, ara liable to be ransferrad to the IEPF Authority, advising them to claim
thiglr Dividends. The details of such Shareholders are available an the wehbsite of
Ihe Company at www britannia co in

The Company will not transfer such Equity Shares fo the Demat account of the
IEPF Authorily whore there (5 8 Specilic order of Courl of Trilunal or Statistory
authority rastraining any transfer of such Shares and paymsent of Dividend or
where such Shares arg hypothecated of pladged dnder the provisians af tha
Depositones AcL 1896,

The concerned Shareholders are requested to claim their unpaldfunciaimed
dividand(s}, by submitling the requisite documeanis o the Registrar 1o an Issua
and Share Transfer Agent ('RTA ) of the Company, M/s, KFin Technaologies
Limifed, on or bofore 31 August, 20E6, failing which the Company shall initiatae
nacassary action for transfer of the such Dividend amounts and the Equity Shares
ts the IEFF Authonty in accordance with the prescribed procedures,

Sharehoddars may kindly note that:

a) For Equity Shares held in physical form;

The criginal Shere Cerificatels) registered in the namea of the Shareholder shall
stand aulomalcally cancelled, upon transfer of the Equily Shares to the |EPF
Authority.

b} For Equity Shares held in dematerialised mode:

The Equity Shares shall be transferred direcily by way of a corposate action from
I Sharehoider's Demal Account 1o the Bemat Account of the IEPF Authority
Shareholders are requested to submit the request letter along with the reguired
documents to the RTA al the address mentioned below

Mir. 5% Raju, Vice President

Mis, KFin Technologies Limited

Umnit: Britannia Industries Limited

Sefanium Building, Towar — B, Flol Mo, 31 & 32,

Financial District. Manakramguda, Senfingampally,

Hyderabad — 500 (32, Telangama, India
Phome Mo, 040 - 8716 2222, Toll Frae Mo.:
Email id: sinward.fzi@mkfiniech com
Website: waw klirtech com

Further, the Sharehalders whoss Dividend{s) andior Equity Shares are transfamad
L3 IEPF Buthority, may claim tha Dividend(s) andtor Egquily Shares along wilh the
other accrued banefits thereon transferred tothe [EPF Authority by making an
online application in Form [EPF-5, available on wew lepl.govin, upon receipt of
the Entitlement Letier from the Company. wwwispl goy.in, upon receipt of the
Entitierment Lester from the Companty,

TEO S0540079

For Britannia Industries Limited
Sdi-

Sona Rajora

Company Secretary and Compliance Officer
ICE] Membership No.: 435468

Phaca: Bengaluru
Date : 13 June, 2026

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

INVITATION FOR EXPRESSION OF INTEREST FOR
VIVIMED LABS LIMITED
OPERATING IN THE BUSINESS OF MANUFACTURERS OF PHARMA DOSAGE FORMS AT
HYDERABAD, HARIDWAR, KASHIPUR AND BIDAR
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

| Vivimed Labs Limited

PAN: AAACV6060A

CIN: L02411KA1988PLC009465

Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403
https://www.vivimedlabs.com/

A)Manufacturing Facilities in Hyderabad, Telangana -
2 Units

1)Pharma Unit - D-125 & 128, Phase Ill, .D.A.
Jeedimetla Village, Medchal — Malkajgiri District
Hyderabad, State of Telangana 500 055

2)Pharma Unit - Plot No. 8, Phase V, Ida
Jeedimetla, Medchal — Malkajgiri District, Telangana,

B)Manufacturing Facilities in Uttarakhand - 2 Units

3)Pharma Unit - Plot No. 25, Kundeshwari Village,
Kashipur — 244713

4)Pharma Unit (Leased Premises) - D-9, 10, Old
Industrial Area, Haridwar, Uttarakhand, 249401

C)Manufacturing Facility in Bidar, Karnataka — 1 Unit
1) Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403 (non-operational)
D)Immovable Property in Pydibheemavaram, Andhra
Pradesh
(As per the security interest furnished by the
Secured Financial Creditor)

Name of the corporate debtor along with PAN
& CIN/ LLP No.

Address of the registered office

URL of website

Details of place where majority of fixed
assets are located

As per the information provided by the suspended
board of directors to the undersigned, the following are
the installed capacities:

eTablets: 900 Million

eCapsules: 580 Million

eTopicals: 71 Million

oQOrals: 12 Million

eNasal Sprays & Opthalmics: 22.5 Million

Amount (INR) in Cr
FY 2024-25 | FY 2023-24

103.60 136.80

Installed capacity of main products/ services

Quantity and value of main products / services
sold in last financial year Particulars

Revenue from |
operations

(As perthe Audited Financial Statements)

Note:1.The statutory audit of Vivimed Labs Limited for
the financial year ended March 31, 2026, is currently
underway and the audited financial statements for the
said financial year have accordingly not been finalised as
on the date of publication of this Form G.

2.The revenue from operations for the nine-month ended
December 31, 2025, is INR 48.23 Cr. (As per the
unaudited financial results for the quarter and nine
month ended December 31, 2025, submitted with the
stock exchanges)

3.Any further details can be sought by sending an email
at: cirp.vivimedlabslimited@hotmail.com

Number of employees / workmen 552

(As per the information provided by the suspended
board of directors)

Financial Statements:
https://www.vivimedlabs.com/financials/

List of Creditors:https://ibbi.gov.in/claims/claim-
process/L02411KA1988PLC009465

Any further details can be sought by sending an
email at: cirp.vivimedlabslimited@hotmail.com
Can be sought by sending an email at
cirp.vivimedlabslimited@hotmail.com

29/06/2026
09/07/2026

Further details including last available financial
statements (with schedules) of two years, lists of
creditors, are available at URL:

Eligibility for resolution applicants under section
25(2)(h) the Code is available at URL:

Last date for receipt of expression of interest
Date of issue of the provisional list of prospective
resolution applicants

Last date for submission of objections to
provisional list

Date of issue of the final list of prospective
resolution applicants

Date of issue of information memorandum,
evaluation matrix, and request for resolution
plans for prospective resolution applicants

14/07/2026

24/07/2026

29/07/2026

28/08/2026
cirp.vivimedlabslimited@hotmail.com

15 | Last date for submission of resolution plans

16 | Process email id to submit Expression of Interest

Date: June 14, 2026 Sd/-
Place: Bengaluru T Narayana Swamy
Interim Resolution Professional

Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Reg. Address: No. 15, Shubhadeepa, 7" Cross, Bhuvaneshwarinagar, Hebbal

Kempapura, Bangalore North, Near Shakthi Ganapathi Temple, Bangalore,

Karnataka - 560024

For Vivimed Labs Limited

lune 14, 2026
Ta,
ARCs / Banks f NBFCs /f Fis

NOTIFICATION FOR SALE OF FINANCIAL ASSET UNDER SWIS5 CHALLENGE METHOD)

Dear Sir  Madam,

wWiink Indla Fincap Pt Ltd interms of its policy on *Sake of Firancoal Sssets” and in line
wweith the regulatory guidelines had negotiated with an ARC/MBFC and fallowing the
receipl of “expressions of interest” and subsequen! due-diligence, we have roceived
following bids from the NBFC [the “Base Bids"|;

ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED

A-270 (FF & SF), Defence Colony, New Delhi-110 024, Tel.: 91-11-46562580 - 83
Fax: 91-11-46562584, Email: admin@alchemistarc.com, Web: www.alchemistarc.com

INVITATION FOR EXPRESSION OF INTEREST FOR THE SALE OF SECURITY
RECEIPTS, ISSUED BY ALCHEMIST Vil TRUST AND ALCHEMIST VI TRUST, BY
ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED BY WAY OF PUBLIC
AUCTION (OPENING OF BIDS).

Notice is hereby given to the general public that Aichemist Asset Reconstruction Company
Limited (“AARC”), acting as Security Receipts holder of Alchemist VIl Trust and
Alchemist VI Trust, intends to sell the Security Receipts (“SRs”) issued under the
aforesaid trusts through a Public Auction. Accordingly, AARC is offering the following SRs
for sale to eligible Qualified Buyers (“@Bs”) (including, without limitation, Asset

Loan/Asset Ragion | frincipal Ofs | . Highest citarﬂ"g F[LFEE“E:" Reconstruction Companies, NBFCs, AIFs and eligible Entities). The sale of the SRs shall
UivEre) Bid-Frice ;:T:f :::mf:ﬁg.: : be conducted onan “As Is Where Is”, “As Is What Is”, and “Without Recourse” basis.

method e-auction Name of Account ‘Madras Petrochem Limited

Raghuleaka Names of Trusts Alchemist VIl Trust & Alchemist VI Trust

Builders Pvt Ltd|  Mumbai Lot = L 21 Crs? SRs offered for Sale 30,000 (on Prorata basis)

Neww thie Compaty s inviting counter bids oF subseguent offors from interestiad Reserve Price Rs. 15,61,50,000/-

ARCs/banks/ nan-banking financial companiesfinancial institutions {the Earnest Money DBDOSit (EMD 25% ofthe RS3,90,37,500/-

“Prospective. [nvestors”} for sale of the Financial Assets under “SWIS5 Challenge Reserve Price)

miethod”

The auction under Swiss Challenge method is based on the bid offer in hand, hence
counter bids are solicited. The: highest counter bid received, will be treated as
challenger bid. The bidder who has submitted base bed offer will be invlted ta match
the challenger bid, 1a case the base bidder failed to match it, challenger bid will be
declared a3 successfol bid as per Swiss Challenge method guidelines,

Other Terms and Conditions

1. Starting price for counter bid under Swiss Challenge method shall be marked up
aver the Base Bld by nat [ass than 58

Ll Onreceipt of the EQl and execution of NOA on or prior to 5:00 PM [15T) on June
16, 2026 the aligible Prospective Investors will ba provided the acoess to the
data room for carrying out doe diligence actodty in refation to the Financial
Assets

3, Cut-off date of each pool wauld be the date of asslgnment agreement. Hence,
ary recowery received in the account H that date of the respectve assignment
agreamaent will remain with the company

4, Thesabemon "4 s Whers is Basis", "as s What is Basis" and "Whatever There Is
Basis”

5 Al sales shall be
realisation of amount out of secured assets in connection with the Financial
Aszets, the Company will not be liable to retund anything in part o tull”

"Without Recourse” 1o the Company. In the event af nan-

6, Upder no crcumstances Prospective Investors can réfuse o complete the
transaction citing amy reason or defects )/ chjectionin any account. if they da so,
the matter will b= reporied to Reserve Bank of Indiz & the respsctive
association for taking necessary actlon

¥ Incaseof similarfidentical bids, Mint India Fincap Pyt fd will heve the final right
todecide on the settlement of thea asset

B, Offersfbidsareinvited on cash / cash-cum-security receipt basis

2, Settlerment of the account should be al the earliest, preferably within T+ 2 days
from the date of confirmation of the trade.

10, Mint India Fincap Pyt itd reserves the right to withdraw any account from sale
process or reject and [ or cancel or defer the entire sale process of the assets /
bids without assigning any reason. Further Mint india Fincap Put |id also
reserves the mght to add [/ modify / delete anyof the terrms and conditions at its
sole discretion

11. Pleaze note that all the related expenses yiz. tases [ stamp duty / registration
charges and all othermiscellaneous expenses et that may be ansing out of the
transaction shall be payable by the Prospective Inestors,

12, [fany dizpute arises between Mint India Fincap Put td and Prospective Investors
in relation tathe present sale pracess, it should be settled by muiual discussions
and in case amicable setthement i not reached, it shall be subject to the
exclusive jurisdiction of the courts situated at Mumbai

13, Any other term except those mentioned above shall be as per mutual
negatiaticns and agreament

4. Any other term excopt thase mentioned abowe shall be as per miutual
negatiations and agreement

15, Please mote that the sabe will be subject to final approval by the competent
authority of the Bank,

Eligible parties can submit thelr counter bids under Swiss Challenges by June 16, 2026

By ernail or in g sealed ervelops by past, as montioned Below !

Email: compliance@mintindia.net/Info@mintindia.net

Address: Second Floor, RSN Arcade, b L3C Near Prince Appartment, | P.Extensicn,

East Oelhi, Delhi - 1100492

Yours faithfully,

5df-

BAuthorised Signatory

Mint India Fincap Pyt ltd

Last Date & Time of Submission of EOI
(along with upfront 10% amount
ofthe Reserve Price)

18-06-2026 by 04:00 PM

Date of Submission of Final Bid
(along with balance 15% amount

22-06-2026 by 01:00 PM

of the Reserve Price)

Date & Time of Auction | 22-06-2026 at 04:00 PM
(Opening of Bids)

Bid Structure 100% Cash

Terms & Conditions
* The sale of the Security Receipts shall be conducted through a Public Auction. The
opening of bids is scheduled to take place on 22.06.2026 at 4:00 PM at AARC’s
registered office located at A-270, First and Second Floor, Defence Colony, New Delhi
-110024.
* Eligible participants interested in participating in the auction are invited to submit bids for
anamountequal to or higher than the Reserve Price.
* Interested Qualified Buyers, fulfilling the applicable eligibility criteria, including and
subject to the regulations issued by the Reserve Bank of India (“RBI”) and the Securities
and Exchange Board of India (“SEBI”), are invited to submit an unconditional Expression
of Interest (“EOI”) expressing their intention to conduct due diligence and participate in
the auction (including compliance with Section 29A, where applicable) and request for
copy of the detailed process document.
Interested Qualified Buyers are required to submit the original hard copy of the EOl along
with upfront 10% amount of the Reserve Price and updated KYC to the Officer of
AlchemistAsset Reconstruction Company Limited at the address mentioned below, on or
before 18.06.2026 by 04:00 P.M., at A-270, First and Second Floor, Defence Colony,
New Delhi-110024. Mobile No.: +91-8130836012.
Interested Qualified Buyers who have submitted their EOl along with 10% amount of the
Reserve Price on or before 18.06.2026 by 04:00 PM and are desirous of participating in
the auction process may collect the Process Document either from the office of the
Security Receipt holder located at A-270, First and Second Floor, Defence Colony,
New Delhi-110024, or by submitting a request via email at admin@alchemistarc.com,
during working hours, between 15.06.2026 to 19.06.2026 against payment of Rs. 5000/-.
Only Qualified Buyers who have submitted the upfront 10% amount of the Reserve Price
along with the Eligibility documents shall be entitled to conduct the due-diligence.
Interested Qualified Buyers shall submit their Final bid in a sealed envelope, along with
the duly executed undertaking and updated KYC documents, on or before 22.06.2026 by
01:00 PM., together with the EMD amount (i.e. 25% of the Reserve Price, less the
amount paid along with EOI).
The EMD amount i.e. 25% of the Reserve Price (including the upfront 10% of Reserve
Price on submission of EOI and the balance 15% on submission of Final Bid) shall be
remitted by way of RTGS, Demand Draft, or Pay Order drawn in favour of “Alchemist
Asset Reconstruction Company Limited”, payable at New Delhi, in Bank Account No.
048131100001334, Beneficiary Name: Alchemist Asset Reconstruction Company
Limited, IFSC Code: UBIN0804819, Union Bank of India, R.K. Puram Branch, New
Delhi. Proof of remittance/receipt of the EMD shall be enclosed with the final submission
of the bid.
The Successful Qualified Buyer shall be solely responsible for all applicable statutory
compliances and payment of taxes, duties, levies, and any other charges arising out of or
in connection with the purchase of the Security Receipts.
AARC reserves the right to accept or reject any or all bids, modify or cancel the auction
process, or amend the terms and conditions at its sole discretion, without assigning any
reason.
This invitation does not constitute an offer or commitment to sell. AARC shall not be liable
for any costs, expenses, or losses incurred by any participant in connection with this process.
The sale of the Security Receipts is strictly subject to the terms and conditions set forth
inthis Notice and the Process Document.
For any clarifications or additional information, interested parties may contact the officer
of AARC at+91 8130836012 or email at admin@alchemistarc.com.
Disclaimer: This notice is only an invitation to submit Expression of Interest and
does not constitute an offer or invitation to purchase the Security Receipts. AARC
reserves the right to accept or reject any or all EOls without assigning any reason
whatsoever. The terms and conditions mentioned herein are indicative and subject
to detailed terms provided in the Process Document. Participation in this process
shall be at the sole risk and cost of the participants.

Place: Delhi, Sd/-, Authorised Officer,
Date: 14.06.2026 Alchemist Asset Reconstruction Company Ltd

epaper.financiaiexpress.cnn'. .
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SpaceX jumps 19%
after $75-bn IPO

The IPO offers a
growth potential for
Al-linked companies

BLOOMBERG
June 13

SPACEX'S FIRST DAY on the stock
market transformed the startup
intoone of theworld’s most-valu-
able public companies, handed
buyers of the IPO a 19% return
and turnedits founder Elon Musk
into theworld’s first trillionaire.
Yet the record-breaking $75
billion offering also accom-
plished somethingelse: It allowed
for a sigh of relief, not only for
backers of Musk’s company but
for an entire stock market that
has been driven higher this year
on optimism about the growth
potential for artificial intelli-
gence. SpaceX’s embrace of Al
with the acquisition of Musk’s
xAl in February made the listing
somewhat of a referendum on
the currentleadership of themar-
ketaswellasthe IPO prospects of
competitors Anthropic PBC and
OpenAl,both of which plan to go
public as soon as this year. “It

valved
SpaceX at

world's
sixth-most

valuable public

’ company

bodeswell for the market and for
these otherIPOs that are coming
thatare goingtobe quite sizeable
as well,” said Robert Gruendyke,
senior portfolio manager for the
growth equity team at Allspring
Global Investments.“They clearly
priceditright,atleastforoneday.
It should just make you opti-
mistic for the markets, especially

‘Mistakes’ made in
Al workforce shift,
admits Zuckerberg

REUTERS
June 13

META CEO MARK Zuckerberg
has told employees that the
social media giant has made
mistakes in its AI transforma-
tion of its workforce, according
to an internal memo seen by
Reuters. Zuckerbergis pumping
hundreds of billions of dollars
intoAlashe seekstoreshapehis
company's inner workings
around the technology, reflect-
ing a broader pattern among
major US companies this year,
particularlyin the tech sector.In
thememo,Zuckerbergdescribes

therapidadvancesinAland the
challenges brought on by the
boom in the technology.

"Given the complexity of
these changes,we've made mis-
takes and will almost certainly
make more," Zuckerberg said,
adding that he is
also "focused on providing as
much stability as possible" in
terms of organisation changes
going forward.

"Idon'twant tooverpromise
because theworldischangingin
ways thatare out of our control,’
he said, reiterating that Meta
doesnot expect more company-
wide layoffs thisyear.

$2.2trn,

making it the

RECORD-BREAKING FEAT

B The market
capitalisation

W Shares jumped at
31% above their $135
offering price, before
closing up 19%

m Demand topped

$350bn,

with many investors
missing out on
share allocations

T T ——

for growth stocks.”

The shares jumped as much
as 31%above their $135 offering
price, before closing up 19% at
$160.95.Thatleft the company’s
market capitalisationat §2.2 tril-
lion,meaningitendeditsfirst day
on the stock market as the sixth-

highestvalued publiccompanyin

theworld.

11 Indian
sailors
convicted

in Nigeria
cocaine case

PRESS TRUST OF INDIA
Lagos, June 13

ELEVEN INDIAN SAILORS have
been convicted and their
merchant vessel fined § 5.3
millionbya courtin Nigeria for
cocaine trafficking.

They were arrested around
six months ago by operatives
of the National Drug Law
Enforcement Agency (NDLEA)
for allegedly importing 31.5
kilogrammes of cocaine from
the Marshall Islands into Nige-
ria through the Apapa seaport
in Lagos, the agency said in a
statement on Thursday.

The master of the vessel
and 10 other crew members
were convicted under the
NDLEA Act by Justice Joseph
Chukwujekwu Aneke, it said.

The vessel was ordered to
pay restitution of §5.3 million
to the Nigerian government.
The three principal officers
were directed to pay
$100,000 each, while the
remaining crew members
were ordered to pay
$50,000 each. Each
defendant was also fined
100,000 Naira.

Govt clears Paramount’s
merger with Warner Bros

THE US JUSTICE Department's
Antitrust Division said it has
cleared Paramount Skydance
Corp's planned $110 billion
acquisition of Warner Bros. Dis-
covery, saying it was unlikely to
harm competition or consumers.
DOJ said it spent eight months
evaluating how the transaction
would affect streamingvideoser-
vices, traditional television and
the film industry,weighing input
from across the entertainment
industry. "The investigatory
record reviewed by the Division
suggests that the impact of the
transaction will be to increase
competitionacrossthemediaand
entertainment ecosystem, with

| benefits for American consumers

and workers," the Justice Depart-
ment wrote in a statement. Para-
mount CEO David Ellison's father,
billionaire Oracle co-founder
Larry Ellison, has cultivated ties
with President Donald Trump,
and the company has hired for-
mer Trump officials. Assistant
Attorney General Omeed Assefi
had said that politics would
"absolutely not" drive the DOJ's
review of the transaction. Para-
mountissuedastatement thank-
ing the DOJ for its review of the
transaction, which it said would
allowthe companytobettercom-
pete in an industry defined by an
intense scramble for audiences,
talent, technology and invest-
ment. REUTERS

PRESS TRUST OF INDIA
New Delhi, June 13

EXTERNAL AFFAIRS MINISTER
S Jaishankar on Saturday
raised with US Secretary of
State Marco Rubio the Kkilling
of three Indian mariners
in a US military strike on a
merchant vessel in the Gulf
of Oman.

Jaishankar, currently on a
visit to Europe, spoke with the
US Secretary of State on
phone. Following the conver-
sation, the external affairs
minister described the 'lethal’
actions by the US military
against commercial shipping
as unjustified. "Spoke to US
Secretary of State Marco Rubio

=

this evening. I reiterated
India's strong protest at the
attacks by the US Navy in the
Gulf that Kkilled three Indian

USA'S WORLD CUP MOMENT

How Pulisic and Balogun turned

SANDIP G
Mexico City, June 13

WHENTHE FINAL whistle blew,
the beatific Los Angeles
Stadium was a blizzard of
miniature US flags fluttered in
the stadium.

The stands fully enjoyed a
blockbuster evening, arguably
the co-hosts’ most authorita-
tive display in the World Cups.
The 4-1 scoreline, Giovanni
Reyna splashing the icing on
the cake in the last minute,
fully captured their domina-
tion overan unusually frazzled
Paraguay. So joyous the occa-
sion was that the celebrations
brought bedlam. In the broad-
casters’ box, Zlatan Ibrahi-
movic gave the appraisal. “We
were speaking before the game
about believing. My message to
the American people is, if you
didn’t believe before the game,
that performance in the first
half — start believing. This
American team can do some-
thing big”It'sawave that could
spill on and grip the entire
nation in football mania.

opening night

File photo of External Affairs Minister S Jaishankar and
US Secretary of State Marco Rubio

MEA/X

mariners," Jaishankar said on
social media. "Such lethal
actions against commercial
shipping are not justified," he

into a spe

United States' Christian Pulisic (10) is challenged by Paraguay's
Juan Jose Caceres (4) during a match in Los Angeles AP

The first half was ripped
froma Hollywood thrillerinits
searing intensity. The Mad Max
typeswhere the movierolled at
a frenetic pace, the audience
holding their breath and
adrenalin shooting through
the roofs.

At the heart of the demoli-
tion were Christian Pulisicand
Folarin Bolagun, the creator
and the destructor. Pulisic was
in an inspired mood, like in his

Chelsea spring, playmaking
frictionlessly and finding space
wherever he drifted in. The
opening goal stemmed from a
delightful pass of his; the sec-
ond was a beautiful cut back to
Bolagun, the former Arsenal
striker, who hammered past
the goalkeeper to double the
lead. A minute earlier,he had a
goal disallowed for off-side
afteranother move that Pulisic
initiated. In the 15-minute

'EAM Jaishankar raises Indian

mariners’ killing with Rubio

said. India on Friday sum-
moned US Charge d'Affaires
Jason Meeks and told him that
the American military's lethal
strikes on commercial vessels
with Indian crew members off
the coast of Oman are unac-
ceptable. The senior diplomat
was summoned on Wednesday
night as well.

The Iranian embassy in
India termed US President
Donald Trump's claim that
Iran carried outadroneattack
on Indian ships in the Strait of
Hormuz as "simply baseless".
"The US president'saccusation
against Iran regarding an
Indian vessel in the Strait of
Hormuz is simply baseless," it
said on social media.

ctacle

spell, the buzzing US could
have fired in halfadozen goals.
Their moves were svelte and
precise, no amount of energy
wasted, no pass misplaced.

The USMNT were aggres-
sive in their pursuit of him, a
fleet-footed centre forward
with pace to burn,hammer for
aright foot and nourished by
exposure in Europe. Mauricio
Pochettino would call him the
missing piece in his puzzle, for
theyfaced anacute shortage of
goal-scoring forwards.

The pursuitwas intense and
public, and the player would
say that US fans would
bombard his Instagram
account with emojis of the
American flag.

Football is steadily hooking
them.The exuberant audience
atthe Los Angeles Stadium tes-
tified to the game’s swelling
pull in the country. Nights like
these help in raising the pro-
file. Paraguay had conceded
only 10 goals in their last 18
games, but Pulisic disarrayed
their organisation with a scyth-
ing pass to Weston McKennie.

[BRITANMIA T
———
BRITANNIA INDUSTRIES LIMITED
[Corparate [ceniity Number; L1534 12WE1818FLECONZEE)
Repgistered Office: 514, Hungarford Sireel, Kolkata-T00 017, Wasl Bergal, India
Phoma Mo.: 033 - 2357 2435 ) 257
Website: www brgnnis oo in Email ld: inyasiorreisfionsaobrilindia.eem
NOTICE FOR TRANSFER OF EQUITY SHARES TO INVESTOR

EDUCATION AND PROTECTION FUND AUTHORITY

MNotice is hengby given thal pursuant o Section 124 of the Companies Act, 2013
{"the Act'} read with the |Investor Education and Profection Fund Authority
{Accounting, Audlt, Transfer and Refund) Rules, 2016 {'the IEPF Rules'), as
amandad from time to ime, the lollowing are reguired to be transferred Lo tha
Investor Education and Protecton Fund (1EPF ) Authosity:

* The Final Dividend declared for FY 201 8-19, which remained unpaid or
unclaimed for 8 pericd of 7 (seven) yeass from the date of its transfer to the
unpald dividend account of the Company; and

= Thie Equity Shares, for which dividends were unpaid or unclaimed for 7 {(seven)
Eonseculive Yaars,

The Company has sent individual communications to the concernad Shareholders
at ihelr reqistared addresses whose Dividends and EI'|11|1E|-' Shares as mentioned
abowve, ara liable to be ransferrad to the IEPF Authority, advising them to claim
thiglr Dividends. The details of such Shareholders are available an the website of
Ihe Company at www britannia co in

The Company will not transfer such Equity Shares fo the Demat account of the
IEPF Authorily whore there i 8 Specilic order of Courl of Trilunal or Statistory
authority rastraining any transfer of such Shares and paymsent of Dividend or
where such Shares are hypothecated of pladged dndear the provisions af tha
Depositones AcL 18596,

The concerned Shareholders are requested to claim their unpaldfuncialimed
dividand(s}, by submitling the requisite documeanis o the Registrar 1o an Issua
and Share Transfer Agent ('RTA ) of the Company, M/s, KFin Technaologies
Limifed, on or bofore 31 August, 20E6, failing which the Company shall initiatae
nacassary action for transfer of the such Dividend amounts and the Equity Shares
ts the IEFF Authonty in accordance with the prescribed procedures,

Sharehoddars may kindly note that:

a) For Equity Shares held in physical form;

The criginal Shere Cerificates) registered in the namea of the Shareholder shall
stand aulomalcally cancelled, upon transfer of the Equily Shares to the |EPF
Authority.

b} For Equity Shares held in dematerialised mode:

The Equity Shares shall be transferred direcily by way of a corposate action from
I Sharehoider's Demal Account 1o the Bemat Account of the IEPF Authority
Shareholders are requested to submit the request letter along with the reguired
documents to the RTA al the address mentioned below

Mir. 5% Raju, Vice President

Mis, KFin Technologies Limited

Umnit: Britannia Industries Limited

Sefanium Building, Towar — B, Flol Mo, 31 & 32,

Feinancial District. Manakramguda, Senfingampally,

Hyderabad — 500 (32, Telangama, India

Phone Mo, 040 - 8716 2222, Toll Free Mo, 1800 3084001

Email id: sinward.fzi@mkfiniech com

Website: waw klirtech com

Further, the Sharehalders whoss Dividend{s) andior Equity Shares are transfamed
L IEPF Buthority, may claim tha Dividend(s) andtor Equily Shares along wilh the
other accrued banefits thereon transferred tothe [EPF Authority by making an
online application in Form [EPF-5, available on wew lepl.govin, upon receipt of
the Entitlement Letier from the Company. wwwispl goy.in, upon receipt of the
Entitierment Lester from the Companty,

For Britannia Industries Limited
Sdi-

Sona Rajora

Company Secretary and Compliance Officer
ISl Membership No.: A35468

Phaca: Bengaluru
Date : 13 June, 2026

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

INVITATION FOR EXPRESSION OF INTEREST FOR
VIVIMED LABS LIMITED
OPERATING IN THE BUSINESS OF MANUFACTURERS OF PHARMA DOSAGE FORMS AT
HYDERABAD, HARIDWAR, KASHIPUR AND BIDAR
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

| Vivimed Labs Limited

PAN: AAACV6060A

CIN: L02411KA1988PLC009465

Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403
https://www.vivimedlabs.com/

A)Manufacturing Facilities in Hyderabad, Telangana -
2 Units

1)Pharma Unit - D-125 & 128, Phase IIl, .D.A.
Jeedimetla Village, Medchal — Malkajgiri District
Hyderabad, State of Telangana 500 055

2)Pharma Unit - Plot No. 8, Phase V, Ida
Jeedimetla, Medchal — Malkajgiri District, Telangana,

B)Manufacturing Facilities in Uttarakhand - 2 Units

3)Pharma Unit - Plot No. 25, Kundeshwari Village,
Kashipur — 244713

4)Pharma Unit (Leased Premises) - D-9, 10, Old
Industrial Area, Haridwar, Uttarakhand, 249401

C)Manufacturing Facility in Bidar, Karnataka — 1 Unit
1) Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403 (non-operational)

D)Immovable Property in Pydibheemavaram, Andhra
Pradesh

(As per the security interest furnished by the
Secured Financial Creditor)

Name of the corporate debtor along with PAN
& CIN/ LLP No.

Address of the registered office

URL of website

Details of place where majority of fixed
assets are located

As per the information provided by the suspended
board of directors to the undersigned, the following are
the installed capacities:

eTablets: 900 Million

eCapsules: 580 Million

eTopicals: 71 Million

oQOrals: 12 Million

eNasal Sprays & Opthalmics: 22.5 Million

Amount (INR) in Cr
FY 2024-25 | FY 2023-24

103.60 136.80

Installed capacity of main products/ services

Quantity and value of main products / services
sold in last financial year Particulars

Revenue from |
operations

(As perthe Audited Financial Statements)

Note:1.The statutory audit of Vivimed Labs Limited for
the financial year ended March 31, 2026, is currently
underway and the audited financial statements for the
said financial year have accordingly not been finalised as
on the date of publication of this Form G.

2.The revenue from operations for the nine-month ended
December 31, 2025, is INR 48.23 Cr. (As per the
unaudited financial results for the quarter and nine
month ended December 31, 2025, submitted with the
stock exchanges)

3.Any further details can be sought by sending an email
at: cirp.vivimedlabslimited@hotmail.com

Number of employees / workmen 552

(As per the information provided by the suspended
board of directors)

Financial Statements:
https://www.vivimedlabs.com/financials/

List of Creditors:https://ibbi.gov.in/claims/claim-
process/L02411KA1988PLC009465

Any further details can be sought by sending an
email at: cirp.vivimedlabslimited@hotmail.com

Can be sought by sending an email at
cirp.vivimedlabslimited@hotmail.com

29/06/2026
09/07/2026

Further details including last available financial
statements (with schedules) of two years, lists of
creditors, are available at URL:

Eligibility for resolution applicants under section
25(2)(h) the Code is available at URL:

Last date for receipt of expression of interest
Date of issue of the provisional list of prospective
resolution applicants

Last date for submission of objections to
provisional list

Date of issue of the final list of prospective
resolution applicants

Date of issue of information memorandum,
evaluation matrix, and request for resolution
plans for prospective resolution applicants

14/07/2026

24/07/2026

29/07/2026

28/08/2026
cirp.vivimedlabslimited@hotmail.com

15 | Last date for submission of resolution plans

16 | Process email id to submit Expression of Interest

Date: June 14, 2026 Sd/-

Place: Bengaluru T Narayana Swamy
Interim Resolution Professional

Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Reg. Address: No. 15, Shubhadeepa, 7" Cross, Bhuvaneshwarinagar, Hebbal
Kempapura, Bangalore North, Near Shakthi Ganapathi Temple, Bangalore,
Karnataka - 560024

For Vivimed Labs Limited

June 14, 2026
Ta,
ARCs / Banks f NBFCs Jf Fis

NOTIFICATION FOR SALE OF FINANCIAL ASSET UNDER SWIS5 CHALLENGE METHOD)

Dear Sir ) Madarm,

wWiin Indla Fincap Pt Ltd interms of its policy on *Sate of Firancal Assets” and in lins
with the regulatory guidelines had negotiated with an ARC/MBEFC and fallowing the
receipl of “expressions of interest” and subsequen! due-diligence, we have roceivied
following bids from the NBFC [the “Base Bids");

ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED

A-270 (FF & SF), Defence Colony, New Delhi-110 024, Tel.: 91-11-46562580 - 83
Fax: 91-11-46562584, Email: admin@alchemistarc.com, Web: www.alchemistarc.com

INVITATION FOR EXPRESSION OF INTEREST FOR THE SALE OF SECURITY
RECEIPTS, ISSUED BY ALCHEMIST Vil TRUST AND ALCHEMIST VI TRUST, BY
ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED BY WAY OF PUBLIC
AUCTION (OPENING OF BIDS).

Notice is hereby given to the general public that Aichemist Asset Reconstruction Company
Limited (“AARC”), acting as Security Receipts holder of Alchemist VIl Trust and
Alchemist VI Trust, intends to sell the Security Receipts (“SRs”) issued under the
aforesaid trusts through a Public Auction. Accordingly, AARC is offering the following SRs
for sale to eligible Qualified Buyers (“@Bs”) (including, without limitation, Asset

Loan/Asset Ragion | Principal Ofs | . Highest citarﬂ"g F[LFEE“E:" Reconstruction Companies, NBFCs, AIFs and eligible Entities). The sale of the SRs shall
UivEre) Bid-Frice ;:T:f :::mf:ﬁg.: : be conducted onan “As Is Where Is”, “As Is What Is”, and “Without Recourse” basis.
method e-auction Name of Account ‘Madras Petrochem Limited '

Raghuleaka Names of Trusts Alchemist VIl Trust & Alchemist VI Trust
Builders Put Ltd|  Mumbai Lot = L 21 Crs? SRs offered for Sale 30,000 (on Prorata basis)
Neww thie Compaty s inviting counter bids oF subseguent offors from interestiad Reserve Price Rs. 15,61,50,000/-
ARCs/banks/ naon-banking financial companiesfinancial institutions {the Earnest Money DBDOSit (EMD 25% ofthe RS3,90,37,500/-
“Prospective. [nvestors"} for sale of the Financial Assets under “SWIS5 Challenge Reserve Price)

method”

The auction under Swiss Challenge method is based on the bid offer in hand, hence
counter bids are solicited. The: highest counter bid received, will be treated as
challenger bid. The bidder who has submitted base bed offer will be invlted ta match
the challenger bid, a case the bass bidder failed to match it, challenger bid will be
declared a3 successfol bid as per Swiss Challenge method guidelines,

Other Terms and Conditions

1. Starting price for counter bid under Swiss Challenge method shall be marked up
aver the Base Bid by nat less than 5%

1. Onreceipt of the EQl and execution of NOA on or prior to 5:00 PM [15T) on June
16, 2026 the aligible Prospective Investors will ba provided the acoess to the
data room for carrying out doe diligence actodty in refation to the Financial
Assets

3, Cut-off date of each pool wauld be the date of asslgnment agreement. Hence,
ary recowery received in the account H that date of the respectve assignment
agreament will remain with the company

4, Thesabemon "4 s Whers is Basis", "as s What is Basis" and "Whatever There Is
Basis”

5 Al sabes shall Be “Witheut Recourse” to the Company. In the event af nan-
realisation of amount out of securéd assets in connection with the Financial
Aszets, the Company will not be liable to retund anything in part o tull”

6. Under no crcumstances Prospective [meestors can refuse bo complete the
transaction citing amy reason or defects )/ chjectionin any account. if they da so,
the matter will b2 reporied to Reserve Bank of Indiz & the respsactive
association for taking necessany actlon

¥ Incaseof similarfidentical bids, Mint India Fincap Pyt fd will heve the final right
todecide on the settlement of the asset

B, Offersfbidsareinvited on cash / cash-cum-security receipt basis

2. Settlerment of the account should be al the earliest, preferably within T+ 2 days
from the date of confirmation of the trade.

10, Mint India Fincap Pyt Itd reserves the right to withdraw any account from sale
process or reject and [ or cancel or defer the entire sale process of the assets /
bids without assigning any reason. Further Mint india Fincap Put |id also
reserves the mght to add [/ modify / delete anyof the terrms and conditions at its
sole discretion

11. Please note that all the related expenses yiz. tases [ stamp duty / registration
charges and all othermiscellaneous expenses et that may be ansing out of the
transaction shall be payable by the Prospective Imestors,

12, Fany dizpute arises between Mint India Fincap Put td and Prospective Investors
in relation tathe present sale pracess, i should be settled by muiual discussions
and in case amicable setthement i not reached, it shall be subject to the
exclusive jurisdiction of the courts situated at Mumbai

13, Any other term except those mentioned above shall be as per mutual
negatiaticns and agreament

4. Any other term excopt thase menthoned abowe shall be as per miutual
negatiations and agreement

15, Please mote that the sabe will be subject to final approval by the competent
authority of the Bank,

Eligible parties can submit thelr counter bids under Swiss Challenges by June 16, 2026

By ernail or ina sealed envelops by past, as moentioned bolow !

Email: compliance@mintindia.net/Info@mintindia.net
Address: Second Floor, RSN Arcade, b L3C Near Prince Appartment, | P.Extensicn,
East Oelhi, Delhi - 1100492

Yours faithfully,

Sdy-

Authorised Signatory
Mint India Fincap Pyt ltd

Last Date & Time of Submission of EOI
(along with upfront 10% amount
ofthe Reserve Price)

18-06-2026 by 04:00 PM

Date of Submission of Final Bid
(along with balance 15% amount

22-06-2026 by 01:00 PM

of the Reserve Price)

Date & Time of Auction | 22-06-2026 at 04:00 PM
(Opening of Bids)

Bid Structure 100% Cash

Terms & Conditions
* The sale of the Security Receipts shall be conducted through a Public Auction. The
opening of bids is scheduled to take place on 22.06.2026 at 4:00 PM at AARC’s
registered office located at A-270, First and Second Floor, Defence Colony, New Delhi
-110024.
* Eligible participants interested in participating in the auction are invited to submit bids for
anamountequal to or higher than the Reserve Price.
* Interested Qualified Buyers, fulfilling the applicable eligibility criteria, including and
subject to the regulations issued by the Reserve Bank of India (“RBI”) and the Securities
and Exchange Board of India (“SEBI”), are invited to submit an unconditional Expression
of Interest (“EOI”) expressing their intention to conduct due diligence and participate in
the auction (including compliance with Section 29A, where applicable) and request for
copy of the detailed process document.
Interested Qualified Buyers are required to submit the original hard copy of the EOl along
with upfront 10% amount of the Reserve Price and updated KYC to the Officer of
AlchemistAsset Reconstruction Company Limited at the address mentioned below, on or
before 18.06.2026 by 04:00 P.M., at A-270, First and Second Floor, Defence Colony,
New Delhi-110024. Mobile No.: +91-8130836012.
Interested Qualified Buyers who have submitted their EOl along with 10% amount of the
Reserve Price on or before 18.06.2026 by 04:00 PM and are desirous of participating in
the auction process may collect the Process Document either from the office of the
Security Receipt holder located at A-270, First and Second Floor, Defence Colony,
New Delhi-110024, or by submitting a request via email at admin@alchemistarc.com,
during working hours, between 15.06.2026 to 19.06.2026 against payment of Rs. 5000/-.
Only Qualified Buyers who have submitted the upfront 10% amount of the Reserve Price
along with the Eligibility documents shall be entitled to conduct the due-diligence.
Interested Qualified Buyers shall submit their Final bid in a sealed envelope, along with
the duly executed undertaking and updated KYC documents, on or before 22.06.2026 by
01:00 PM., together with the EMD amount (i.e. 25% of the Reserve Price, less the
amount paid along with EOI).
The EMD amount i.e. 25% of the Reserve Price (including the upfront 10% of Reserve
Price on submission of EOI and the balance 15% on submission of Final Bid) shall be
remitted by way of RTGS, Demand Draft, or Pay Order drawn in favour of “Alchemist
Asset Reconstruction Company Limited”, payable at New Delhi, in Bank Account No.
048131100001334, Beneficiary Name: Alchemist Asset Reconstruction Company
Limited, IFSC Code: UBIN0804819, Union Bank of India, R.K. Puram Branch, New
Delhi. Proof of remittance/receipt of the EMD shall be enclosed with the final submission
of the bid.
The Successful Qualified Buyer shall be solely responsible for all applicable statutory
compliances and payment of taxes, duties, levies, and any other charges arising out of or
in connection with the purchase of the Security Receipts.
AARC reserves the right to accept or reject any or all bids, modify or cancel the auction
process, or amend the terms and conditions at its sole discretion, without assigning any
reason.
This invitation does not constitute an offer or commitment to sell. AARC shall not be liable
for any costs, expenses, or losses incurred by any participant in connection with this process.
The sale of the Security Receipts is strictly subject to the terms and conditions set forth
inthis Notice and the Process Document.
For any clarifications or additional information, interested parties may contact the officer
of AARC at+91 8130836012 or email atadmin@alchemistarc.com.
Disclaimer: This notice is only an invitation to submit Expression of Interest and
does not constitute an offer or invitation to purchase the Security Receipts. AARC
reserves the right to accept or reject any or all EOls without assigning any reason
whatsoever. The terms and conditions mentioned herein are indicative and subject
to detailed terms provided in the Process Document. Participation in this process
shall be at the sole risk and cost of the participants.

Sd/-, Authorised Officer,
Alchemist Asset Reconstruction Company Ltd

Place: Delhi,
Date: 14.06.2026

epaper.financiaiexpress.cnn'. .
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To,

ARCs [ Banks / NBFCs / Fis

MNOTIFICATION FOR SALE OF FINANCIAL ASSET UNDER SWISS CHALLENGE METHOD)

Dear 5ir [/ Madam,

Mint India Fincap Byt Lid interms of its poficy on "Sale of Financial Assets™ andin line
with the regulatory guidelines had negotiated with an ARC/NBFC and followsng the
receipt of “expressions of interest” and subsequent dise-diligence, we have received
Fl:lli-::ll.l,lh:-g bids from the MBFC -I_H‘li.". YBane EII:I:."]:
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Mo the Company i imdting counber bids ar subieguent aflers fram interested
ARCs/banks) mon-basking financial companesffinanclial institutions. (the
"Prospective Investors™) for sale of the Financial Assets under “SWISS Challenge
method”

The auctlon under Swiss Challenge method is based on the bid offer in hand, hence
counter bids are soficsted. The highest counter bid received, will be treated as
challenger bid. The bidder who has submitted base hid offer will be invited to match
the challenger bid, In case the base bidder failed ta mateh it challenger Bid will be
declared as succeasfiul bid as par Swiss Challenge method guidalines.

Other Terms and Conditions

1. Starting price for counter bid under Swiss Challenge methad shall be marked up
ower the Base Bid by not less than 5%

2. Onreceipt of the B0l and execution of MDA on or preor o 5000 PM (15T} on June
16, 2026 the eligible Prospective trvastors will be provided the access to the
data mom lor carrying oat due diligence activity in melation to the Financial
Agsets

3. Cut-off date of each pool would be the date of assignment agreement. Hence,
any fecovery receivad in the account Wl thst date of the respecte assignmeant
agreemant will rermainwith the company

4,  Theszaleison "As ks Where s Basss”™, “As 5 What is Basis” and “Whatever There s

Bagic

5 All sales shall be "Without Recourse” to the Company. In the event of non
realisation of amount out af secured assets in connection with the Financial
dssets, the Company will not be liabie to refund anything in part or full”

B, Under no circumstances Prospective Ineestors can refuse to complete the
transaction citimg any réeason or defectsf abyection inany accaunt, If =y dex AL,
the matter will be reported to Reserve Bank of India & the respective
association for taking necessary action

7. Incase of sinblarfidentical bids, Mint India Fincap Pyt e sill haee the fimal right
todecide on the settbement of the asset
EI11r'r'.,|"1:-i|.1-1. are brpited an cash | cash-cume-sacur ity recelpt basis
Seftlemeant of the account shiould be &t the earliest, preterably within T+ 2 days
from the date of confirmation of the trade,

10, Mint India Fincap Pyt itd reserwas the right to withdraw any account from zale
process or reject and f or cancel or defer the entire sale process of the assets [/
bics withaut assigning any reason, Further Mint India Fincap Pt |td also
reserves the rght toadd / modify / delete any of the terms and conditions atits
sode discretion,

11, Please note that all the related expenses viz. taxes / stamg duty [ registeation
charges and all other miscellaneous expences atc: that may be arising out of the
transaction shall be payable by the Prospective Investors,

1k [fanydispute arlses bebwsen Mint India Fincap Pyt ltd and Praspective Investors
inrelation tothe present sale process, itshould be sattlad by mutual discussions
and in case amicable settlement is not reached, it shall be subject to the
eaclusive furisdiction ol the courts situated at BAumkai

13, Amy other term except those mentioned above shall be as per mrwtual
negatiations and agreament

i4. Amy other term except those mentioned above shall be as per mutwal
nagotiatkons and agreemeant

15 Please note that the sale will be subject to final approval by the competent
authority of the Bank.

Eligitsle parties can submit their countes bids under Swiss Challenge by Joune 16, 2026

by ermall or in a sealed anveloge by post, as mentioned below -

Email: complanca@mintindia_net/info@mintindia.nat
Address; Second Floor, REN Arcade, & L5C Near Prince Appartment, | PExtension,
East Delhi, Delhi - 110092

Yours faithfulhy,

Sudl/-

Authorised Signatary
Mint india Fincap Pt d

T
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SpaceX jumps 19%
after $75-bn IPO

The IPO offers a
growth potential for
Al-linked companies

BLOOMBERG
June 13

SPACEX'S FIRST DAY on the stock
market transformed the startup
intoone of theworld’s most-valu-
able public companies, handed
buyers of the IPO a 19% return
and turnedits founder Elon Musk
into theworld’s first trillionaire.
Yet the record-breaking $75
billion offering also accom-
plished somethingelse: It allowed
for a sigh of relief, not only for
backers of Musk’s company but
for an entire stock market that
has been driven higher this year
on optimism about the growth
potential for artificial intelli-
gence. SpaceX’s embrace of Al
with the acquisition of Musk’s
xAl in February made the listing
somewhat of a referendum on
the currentleadership of themar-
ket aswellasthe IPO prospects of
competitors Anthropic PBC and
OpenAl,both of which plan to go
public as soon as this year. “It

valued
SpaceX at

world's
sixth-most

’ company

bodeswell for the market and for
these otherIPOs that are coming
thatare goingtobe quitesizeable
as well,” said Robert Gruendyke,
senior portfolio manager for the
growth equity team at Allspring
Global Investments.“They clearly
priceditright,atleastforoneday.
It should just make you opti-
mistic for the markets, especially

‘Mistakes’ made in
Al workforce shift,
admits Zuckerberg

REUTERS
June 13

META CEO MARK Zuckerberg
has told employees that the
social media giant has made
mistakes in its AI transforma-
tion of its workforce, according
to an internal memo seen by
Reuters. Zuckerbergis pumping
hundreds of billions of dollars
intoAlashe seekstoreshapehis
company's inner workings
around the technology, reflect-
ing a broader pattern among
major US companies this year,
particularlyin the tech sector.In
the memo,Zuckerbergdescribes

therapidadvancesinAlandthe
challenges brought on by the
boom in the technology.

"Given the complexity of
these changes,we've made mis-
takes and will almost certainly
make more," Zuckerberg said,
adding that he is
also "focused on providing as
much stability as possible" in
terms of organisation changes
going forward.

"Idon'twant tooverpromise
because theworldis changingin
ways thatare out of our control,
he said, reiterating that Meta
does not expect more company-
wide layoffs this year.

$2.2trn,

making it the

valuable public

RECORD-BREAKING FEAT

B The market
capitalisation

W Shares jumped at
31% above their $135
offering price, before
closing up 19%

m Demand topped

$350bn,

with many investors
missing out on
| share allocations

£ EPAEE{

for growth stocks.”

The shares jumped as much
as 31%above their $135 offering
price, before closing up 19% at
$160.95.Thatleft the company’s
market capitalisationat §2.2 tril-
lion,meaningitendeditsfirst day
on the stock market as the sixth-

highestvalued publiccompanyin

theworld.

11 Indian
sailors
convicted

in Nigeria
cocaine case

PRESS TRUST OF INDIA
Lagos, June 13

ELEVEN INDIAN SAILORS have
been convicted and their
merchant vessel fined § 5.3
millionbya courtin Nigeria for
cocaine trafficking.

They were arrested around
six months ago by operatives
of the National Drug Law
Enforcement Agency (NDLEA)
for allegedly importing 31.5
kilogrammes of cocaine from
the Marshall Islands into Nige-
ria through the Apapa seaport
in Lagos, the agency said in a
statement on Thursday.

The master of the vessel
and 10 other crew members
were convicted under the
NDLEA Act by Justice Joseph
Chukwujekwu Aneke, it said.

The vessel was ordered to
pay restitution of §5.3 million
to the Nigerian government.
The three principal officers
were directed to pay
$100,000 each, while the
remaining crew members
were ordered to pay
$50,000 each. Each
defendant was also fined
100,000 Naira.

Govt clears Paramount’s
merger with Warner Bros

THE US JUSTICE Department's
Antitrust Division said it has
cleared Paramount Skydance
Corp's planned $110 billion
acquisition of Warner Bros. Dis-
covery, saying it was unlikely to
harm competition or consumers.
DOJ said it spent eight months
evaluating how the transaction
would affect streamingvideoser-
vices, traditional television and
the film industry,weighing input
from across the entertainment
industry. "The investigatory
record reviewed by the Division
suggests that the impact of the
transaction will be to increase
competitionacrossthemediaand
entertainment ecosystem, with

| benefits for American consumers

and workers," the Justice Depart-
ment wrote in a statement. Para-
mount CEO David Ellison's father,
billionaire Oracle co-founder
Larry Ellison, has cultivated ties
with President Donald Trump,
and the company has hired for-
mer Trump officials. Assistant
Attorney General Omeed Assefi
had said that politics would
"absolutely not" drive the DOJ's
review of the transaction. Para-
mountissuedastatement thank-
ing the DOJ for its review of the
transaction, which it said would
allowthe companytobettercom-
pete in an industry defined by an
intense scramble for audiences,
talent, technology and invest-
ment. REUTERS

EAM ]aishankar raises Indian
mariners kﬂlmg with Rubio

PRESS TRUST OF INDIA
New Delhi, June 13

EXTERNAL AFFAIRS MINISTER
S Jaishankar on Saturday
raised with US Secretary of
State Marco Rubio the Kkilling
of three Indian mariners
in a US military strike on a
merchant vessel in the Gulf
of Oman.

Jaishankar, currently on a
visit to Europe, spoke with the
US Secretary of State on
phone. Following the conver-
sation, the external affairs
minister described the 'lethal’
actions by the US military
against commercial shipping
as unjustified. "Spoke to US
Secretary of State Marco Rubio

F|Ie photo of External Affairs Minister S Jaishankar and
US Secretary of State Marco Rubio

this evening. I reiterated
India's strong protest at the
attacks by the US Navy in the
Gulf that Kkilled three Indian

USA'S WORLD CUP MOMENT

How Pulisic and Balogun turned
opening n1ght into a spectacle

SANDIP G
Mexico City, June 13

WHENTHE FINAL whistle blew,
the beatific Los Angeles
Stadium was a blizzard of
miniature US flags fluttered in
the stadium.

The stands fully enjoyed a
blockbuster evening, arguably
the co-hosts’ most authorita-
tive display in the World Cups.
The 4-1 scoreline, Giovanni
Reyna splashing the icing on
the cake in the last minute,
fully captured their domina-
tion overan unusually frazzled
Paraguay. So joyous the occa-
sion was that the celebrations
brought bedlam. In the broad-
casters’ box, Zlatan Ibrahi-
movic gave the appraisal. “We
were speaking before the game
about believing. My message to
the American people is, if you
didn’t believe before the game,
that performance in the first
half — start believing. This
American team can do some-
thing big”It'sawave that could
spill on and grip the entire
nation in football mania.

MEA/X

mariners," Jaishankar said on
social media. "Such lethal
actions against commercial
shipping are not justified," he

r W

United States’ Chrlstlan PuI|5|c (10) is challenged by Paraguay's
Juan Jose Caceres (4) during a match in Los Angeles AP

The first half was ripped
froma Hollywood thrillerinits
searing intensity. The Mad Max
typeswhere the movierolled at
a frenetic pace, the audience
holding their breath and
adrenalin shooting through
the roofs.

At the heart of the demoli-
tion were Christian Pulisicand
Folarin Bolagun, the creator
and the destructor. Pulisic was
inan inspired mood, like in his

Chelsea spring, playmaking
frictionlessly and finding space
wherever he drifted in. The
opening goal stemmed from a
delightful pass of his; the sec-
ond was a beautiful cut back to
Bolagun, the former Arsenal
striker, who hammered past
the goalkeeper to double the
lead. A minute earlier,he had a
goal disallowed for off-side
afteranother move that Pulisic
initiated. In the 15-minute

said. India on Friday sum-
moned US Charge d'Affaires
Jason Meeks and told him that
the American military's lethal
strikes on commercial vessels
with Indian crew members off
the coast of Oman are unac-
ceptable. The senior diplomat
was summoned on Wednesday
night as well.

The Iranian embassy in
India termed US President
Donald Trump's claim that
Iran carried outadroneattack
on Indian ships in the Strait of
Hormuz as "simply baseless".
"The US president'saccusation
against Iran regarding an
Indian vessel in the Strait of
Hormuz is simply baseless," it
said on social media.

spell, the buzzing US could
have fired in halfadozen goals.
Their moves were svelte and
precise, no amount of energy
wasted, no pass misplaced.

The USMNT were aggres-
sive in their pursuit of him, a
fleet-footed centre forward
with pace to burn,hammer for
aright foot and nourished by
exposure in Europe. Mauricio
Pochettino would call him the
missing piece in his puzzle, for
theyfaced anacute shortage of
goal-scoring forwards.

The pursuitwas intense and
public, and the player would
say that US fans would
bombard his Instagram
account with emojis of the
American flag.

Footballis steadily hooking
them.The exuberant audience
atthe Los Angeles Stadium tes-
tified to the game’s swelling
pull in the country. Nights like
these help in raising the pro-
file. Paraguay had conceded
only 10 goals in their last 18
games, but Pulisic disarrayed
their organisation withascyth-
ing pass to Weston McKennie.

[BRITAMRIA T
———
BRITANNIA INDUSTRIES LIMITED
[Corparate [deniity Number; L1534 12WE1318PLECONZEE)
Registered Office: 5014, Hunperford Sireel, Kolkata-700 017, Weasl Bergal, India
Phoma Mo.: 033 - 2857 2435 ) A57
Website: www brgnnis o in Email ld: nyasiorreisfiongaobrilindis cm

NOTICE FOR TRANSFER OF EQUITY SHARES TO INVESTOR
EDUCATION AND PROTECTION FUND AUTHORITY

Notice is hengby givien thal pursuant (o Section 124 of the Companies Act, 2013
{"the Act'} read with the Investor Education and Profection Fund Authority
{Accounting, Audit, Transfer and Refund) Rules, 2016 {"the IEPF Rulesg'), as
amandad from fime to time, the following are reguired to be transferred Lo tha
Investor Education and Profecton Fund (1EPF ) Authosity;

* The Final Dividend declared for FY 201 8-19, which remained onpaid ar
unclaimed for 8 period of 7 (seven) yeass from the date of its transfer to the
unpald dividend accaunt of the Company and

= Thie Equity Shares, for which dividends were unpaid or unclaimed for 7 {seven)
Eonseculive Yaars,

The Company has sent individual communications to the concerned Shareholders
at ihelr reqistered addresses whose Dividends and |."I'|'=.-l|-'.:|-' Shares as mentioned
abowve, are liable to be ransferrad to the IEPF Authority, advising them to claim
thigir Dividenda. The details of such Shareholders are available an the website of
Ihe: Company at www brifanniaco in

The Company will not transfer such Equity Shares o the Demat account of the
IEPF Authorily whone there 05 a Specilic order of Courl of Tribunal or Statutory
authority rastraining any transfer of such Shares and paymsent of Dividend or
where such Shares are hypothecated of pladged dndear the provisions af tha
Depositones AcL 1896,

The concerned Shareholders are requested to claim their unpaldfunciaimed
dividend(s}, by submitling the requisite documents o the Registrar 1o an Issue
and Share Transfer Agent ('RTA ) of the Company, Mis, KFin Technologies
Limifed, on or before 31 August, 2026, failing which the Company shall inlliate
nacassary action for transfer of the such Dividend amounts and the Equity Shares
i the IEFF Authonty In accordance with the prescribed procedures,

Sharehodders may kindly note that:

a) For Equity Shares held in physical form;

The criginal Shere Certificates) registered in the namea of the Sharehodder shall
stand aulomaticaily canceiled, upon transfer of the Equily Shares to the |EPF
Authoriby.

b} For Equity Shares held in dematerialised mode:

The Equity Shares shall be transferred directly by way of a corporate action from
e Sharehokder's Demat Account 1o the Demat Account of the IEPF Authorily
Shareholders are reguested to submit the request letter along with the reguired
documents to the RTA al the address mentioned below

hir. 5% Raju, Vice President

Mis, KFin Technologies Limited

Umnit: Britannia Industries Limited

Sefanium Building, Towar — B, Flol Mo, 31 & 32,

Fenancial District. Manakramguda, Senfingampally,

Hyderabad — 500 032 Telangama, India
Phore Mo, 040 - 6716 2222, Toll Free Mo
Email id: simward. faimkfiniech com
Website: wew klintech com

Further, the Sharehalders whoss Dividend{s) andior Equity Shares are transfamad
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Entitierment Lester from the Companty,

T S054001

For Britannia Industries Limited
Sl
Sona Rajora

Company Secretary and Compliance Officer
ICE] Membership No.: A35468

Phace: Bengalury
Date : 13 June, 2026

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

INVITATION FOR EXPRESSION OF INTEREST FOR
VIVIMED LABS LIMITED
OPERATING IN THE BUSINESS OF MANUFACTURERS OF PHARMA DOSAGE FORMS AT
HYDERABAD, HARIDWAR, KASHIPUR AND BIDAR
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
Name of the corporate debtor along with PAN | Vivimed Labs Limited
& CIN/ LLP No. PAN: AAACV6060A
CIN: L02411KA1988PLC009465
Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403
https://www.vivimedlabs.com/

A)Manufacturing Facilities in Hyderabad, Telangana -
2 Units

1)Pharma Unit - D-125 & 128, Phase lll, |.D.A.
Jeedimetla Village, Medchal — Malkajgiri District
Hyderabad, State of Telangana 500 055

2)Pharma Unit - Plot No. 8, Phase V, Ida
Jeedimetla, Medchal — Malkajgiri District, Telangana,

B)Manufacturing Facilities in Uttarakhand - 2 Units

3)Pharma Unit - Plot No. 25, Kundeshwari Village,
Kashipur — 244713

4)Pharma Unit (Leased Premises) - D-9, 10, Old
Industrial Area, Haridwar, Uttarakhand, 249401

C)Manufacturing Facility in Bidar, Karnataka — 1 Unit
1) Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403 (non-operational)
D)Immovable Property in Pydibheemavaram, Andhra
Pradesh
(As per the security interest furnished by the
Secured Financial Creditor)

Address of the registered office

URL of website

Details of place where majority of fixed
assets are located

As per the information provided by the suspended
board of directors to the undersigned, the following are
the installed capacities:

eTablets: 900 Million

eCapsules: 580 Million

eTopicals: 71 Million

oQOrals: 12 Million

eNasal Sprays & Opthalmics: 22.5 Million

Amount (INR) in Cr
FY 2024-25 | FY 2023-24

103.60 136.80

Installed capacity of main products/ services

Quantity and value of main products / services
sold in last financial year Particulars

Revenue from |
operations

(As perthe Audited Financial Statements)

Note:1.The statutory audit of Vivimed Labs Limited for
the financial year ended March 31, 2026, is currently
underway and the audited financial statements for the
said financial year have accordingly not been finalised as
on the date of publication of this Form G.

2.The revenue from operations for the nine-month ended
December 31, 2025, is INR 48.23 Cr. (As per the
unaudited financial results for the quarter and nine
month ended December 31, 2025, submitted with the
stock exchanges)

3.Any further details can be sought by sending an email
at: cirp.vivimedlabslimited@hotmail.com

Number of employees / workmen 552

(As per the information provided by the suspended
board of directors)

Financial Statements:
https://www.vivimedlabs.com/financials/

List of Creditors:https://ibbi.gov.in/claims/claim-
process/L02411KA1988PLC009465

Any further details can be sought by sending an
email at: cirp.vivimedlabslimited@hotmail.com

Further details including last available financial
statements (with schedules) of two years, lists of
creditors, are available at URL:

Eligibility for resolution applicants under section
25(2)(h) the Code is available at URL:

Last date for receipt of expression of interest
Date of issue of the provisional list of prospective
resolution applicants

Last date for submission of objections to
provisional list

Date of issue of the final list of prospective
resolution applicants

Date of issue of information memorandum,
evaluation matrix, and request for resolution
plans for prospective resolution applicants

Can be sought by sending an email at
cirp.vivimedlabslimited@hotmail.com

29/06/2026
09/07/2026

14/07/2026

24/07/2026

29/07/2026

28/08/2026
cirp.vivimedlabslimited@hotmail.com

15 | Last date for submission of resolution plans

16 | Process email id to submit Expression of Interest

Date: June 14, 2026 Sd/-
Place: Bengaluru T Narayana Swamy
Interim Resolution Professional

Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Reg. Address: No. 15, Shubhadeepa, 7" Cross, Bhuvaneshwarinagar, Hebbal

Kempapura, Bangalore North, Near Shakthi Ganapathi Temple, Bangalore,

Karnataka — 560024

For Vivimed Labs Limited

June 14, 2026
Ta,
ARCs / Banks f NBFCs /f Fis

NOTIFICATION FOR SALE OF FINANCIAL ASSET UNDER S\WI155 CHALLENGE METHOD)

Dear Sir  Madam,

Wit indla Fincap Pyt Ltd interms of its policy on *Sale of Firanoal Assets” and in lins
weith the regulatory guidelines had negotiated with an ARC/MBEFC and fallowing the
receipt of “expressions of interest” and subsequent due-diligence, we have recelvied
following bids from the NBFC [the “Base Bids"|;

ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED

A-270 (FF & SF), Defence Colony, New Delhi-110 024, Tel.: 91-11-46562580 - 83
Fax: 91-11-46562584, Email: admin@alchemistarc.com, Web: www.alchemistarc.com

INVITATION FOR EXPRESSION OF INTEREST FOR THE SALE OF SECURITY
RECEIPTS, ISSUED BY ALCHEMIST Vill TRUST AND ALCHEMIST VI TRUST, BY
ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED BY WAY OF PUBLIC
AUCTION (OPENING OF BIDS).

Notice is hereby given to the general public that Aichemist Asset Reconstruction Company
Limited (“AARC”), acting as Security Receipts holder of Alchemist VIl Trust and
Alchemist VI Trust, intends to sell the Security Receipts (“SRs”) issued under the
aforesaid trusts through a Public Auction. Accordingly, AARC is offering the following SRs
for sale to eligible Qualified Buyers (“@Bs”) (including, without limitation, Asset

Praniimaey | SN | FYAINpRORY | GHESVEL | CRSIMAE Rt Reconstruction Companies, NBFCs, AIFs and eligible Entities). The sale of the SRs shall
UnCr) AEIN ;:T:f :::aurﬁg.: : be conducted onan “As Is Wherels”, “As Is WhatIs”, and “Without Recourse” basis.

method e-auction Name of Account Madras Petrochem Limited

Raghuleeta Names of Trusts Alchemist VIII Trust & Alchemist VI Trust

Builders Pyt Ltd|  Mumbai LLEEiE STHIMIES a1 crst SRs offered for Sale 30,000 (on Prorata basis)

WNenw thi Campaty is inviting counter bids oF subseguent offers from interestiad Reserve Price Rs. 15,61,50,000/-

ARCs/banks/ non-banking fnancial companiesfinancial institutions {the Earnest Money DGDOSit (EMD 25% ofthe RS3,90,37,500/-

“Prospective. Investors"} for sale of the Financial Assets under “SWIS5 Challenge Reserve Price)

miethod”

The auction under Swiss Challenge method is based on the bid offer in hand, hence
counter bids are solicited. The highest counter bid received, will be treated as
challenger bid. The hidder who has submitted base bed offer will be Invlted ta match
the challenger bid, 1a case the bass bidder failed to match I8, challenger bid will be
declared a3 successfal bid as per Swiss Challenge method guidelines,

Other Terms and Conditions

1. Starting price for counter bid under Swiss Challenge methed shall be marked up
aver the Base Bid by nat less than 5%

Ll Onreceipt of the EQl and execution of NOA onor prior to 5:00 PM [15T) on June
16, 2026 the aligible Prospective Investors will ba provided the acoess to the
data room far carrying out doe diligence acthaty in refation to the Flnancial
Assets

3, Cut-off date of each pool wauld be the date of assignment agreement. Hence,
ary recowery received in the account H that date of the respectve assignment
agreamaent will remain with the company

4, Thesalemon "As s Whers is Basis", "as s What is Basis" and "Whatever There ls
Basis”

5 Al sabe
realisation of amount out of secured assets in connection with the Financial
Aszets, the Company will not be liable to refund anything in part or full”

s shall Be "Without Recourse® 1o the Company. In the event of nan-

6, Under no crcumstances Prospective Investors can refuse o complete the
transaction citing amy reason or defects )/ ohjectionin any account. if they da so,
the matter will b= reporied to Reserve Bank of Indiz & the respsctive
association for taking necessany action

7. Incaseof similar/identical bids, Mint India Fincap Pyt itd will have the final right
todecide on the settlement of the asset

&, Offersfbidsareinvited on cash / cash-cum-security receipt basis

9, Settlerment of the account should be at the eartiest, preferably within T+ 2 days
from the date of confirmation of the trade.

10, Mint india Fincap Pyt itd reserves the right to withdraw any account from sale
process or reject and [ or cancel or defer the entire sale process of the assets /
bids without assigning any reason. Further Mint india Fincap Put lid also
reserves the mght to add [/ modify / delete any of the terrs and conditions at iks
sole discretion

11. Pleaze note that all the related expenses yviz. tases [/ stamp duty / registration
charges and all other miscellaneous expenses ete, that may be ansing out of the
transaction shall be |:‘a.'|'.'.‘:|:|*.F-1:-1,rrf\|‘ Frospective lInvestors.,

12, [Fany dizpute arses between Mint India Fincap Pet ltd and Prospective Investors
in relation tathe present sale pracess, it should be settled by muiual discussions
and in case amicable setthernent i not reached, it shall be subject to the
exclusive jurisdiction of the courts situated at Mumbai

13, Any othir term excepl thase mentioned abowve shall be as per mutual
negatiaticns and agreament

14, Any other term excopt thogse mentloned above shall be as per miutual
negiations and agreement

15, Please mote that the sabe will be subject to final approval by the
authority of the Bank,

compeient

Eligible parties can submit thelr counter bids under Swiss Challenges by June 16, 2026
By ernail or ina sealed ervelops by past, as mentioned balow !

Email: compliance@mintindia.net/Info@mintindia.net
Address: Second Flogs, RSN Arcade, 6 L%C Near Prince Appartment, | P.Extensicn,
East Oelhi, Delhi - 110042

Sours faithfully,

Sdy-

Authorised Signatory
Mint India Fincap Pyt ltd

Last Date & Time of Submission of EOI
(along with upfront 10% amount
of the Reserve Price)

18-06-2026 by 04:00 PM

Date of Submission of Final Bid
(along with balance 15% amount

22-06-2026 by 01:00 PM

of the Reserve Price)

Date & Time of Auction | 22-06-2026 at 04:00 PM
(Opening of Bids)

Bid Structure 100% Cash

Terms & Conditions
* The sale of the Security Receipts shall be conducted through a Public Auction. The
opening of bids is scheduled to take place on 22.06.2026 at 4:00 PM at AARC’s
registered office located at A-270, First and Second Floor, Defence Colony, New Delhi
-110024.
* Eligible participants interested in participating in the auction are invited to submit bids for
anamountequalto or higher than the Reserve Price.
* Interested Qualified Buyers, fulfilling the applicable eligibility criteria, including and
subject to the regulations issued by the Reserve Bank of India (“RBI”) and the Securities
and Exchange Board of India (“SEBI”), are invited to submit an unconditional Expression
of Interest (“EOI”) expressing their intention to conduct due diligence and participate in
the auction (including compliance with Section 29A, where applicable) and request for
copy of the detailed process document.
Interested Qualified Buyers are required to submit the original hard copy of the EOl along
with upfront 10% amount of the Reserve Price and updated KYC to the Officer of
AlchemistAsset Reconstruction Company Limited at the address mentioned below, on or
before 18.06.2026 by 04:00 P.M., at A-270, First and Second Floor, Defence Colony,
New Delhi-110024. Mobile No.: +91-8130836012.
Interested Qualified Buyers who have submitted their EOl along with 10% amount of the
Reserve Price on or before 18.06.2026 by 04:00 PM and are desirous of participating in
the auction process may collect the Process Document either from the office of the
Security Receipt holder located at A-270, First and Second Floor, Defence Colony,
New Delhi-110024, or by submitting a request via email at admin@alchemistarc.com,
during working hours, between 15.06.2026 to 19.06.2026 against payment of Rs. 5000/-.
Only Qualified Buyers who have submitted the upfront 10% amount of the Reserve Price
along with the Eligibility documents shall be entitled to conduct the due-diligence.
Interested Qualified Buyers shall submit their Final bid in a sealed envelope, along with
the duly executed undertaking and updated KYC documents, on or before 22.06.2026 by
01:00 PM., together with the EMD amount (i.e. 25% of the Reserve Price, less the
amount paid along with EOI).
The EMD amount i.e. 25% of the Reserve Price (including the upfront 10% of Reserve
Price on submission of EOI and the balance 15% on submission of Final Bid) shall be
remitted by way of RTGS, Demand Draft, or Pay Order drawn in favour of “Alchemist
Asset Reconstruction Company Limited”, payable at New Delhi, in Bank Account No.
048131100001334, Beneficiary Name: Alchemist Asset Reconstruction Company
Limited, IFSC Code: UBIN0804819, Union Bank of India, R.K. Puram Branch, New
Delhi. Proof of remittance/receipt of the EMD shall be enclosed with the final submission
of the bid.
The Successful Qualified Buyer shall be solely responsible for all applicable statutory
compliances and payment of taxes, duties, levies, and any other charges arising out of or
in connection with the purchase of the Security Receipts.
* AARC reserves the right to accept or reject any or all bids, modify or cancel the auction
process, or amend the terms and conditions at its sole discretion, without assigning any
reason.
This invitation does not constitute an offer or commitment to sell. AARC shall not be liable
for any costs, expenses, or losses incurred by any participant in connection with this process.
The sale of the Security Receipts is strictly subject to the terms and conditions set forth
in this Notice and the Process Document.
For any clarifications or additional information, interested parties may contact the officer
of AARC at+91 8130836012 or email atadmin@alchemistarc.com.
Disclaimer: This notice is only an invitation to submit Expression of Interest and
does not constitute an offer or invitation to purchase the Security Receipts. AARC
reserves the right to accept or reject any or all EOls without assigning any reason
whatsoever. The terms and conditions mentioned herein are indicative and subject
to detailed terms provided in the Process Document. Participation in this process
shall be at the sole risk and cost of the participants.

Place: Delhi, Sd/-, Authorised Officer,
Date: 14.06.2026 Alchemist Asset Reconstruction Company Ltd

epaper.financiaiexprass.cnn'. .

New Delhi
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SpaceX jumps 19%
after $75-bn IPO

The IPO offers a
growth potential for
Al-linked companies

BLOOMBERG
June 13

SPACEX'S FIRST DAY on the stock
market transformed the startup
intoone of theworld’s most-valu-
able public companies, handed
buyers of the IPO a 19% return
and turnedits founder Elon Musk
into theworld’s first trillionaire.
Yet the record-breaking $75
billion offering also accom-
plished somethingelse: It allowed
for a sigh of relief, not only for
backers of Musk’s company but
for an entire stock market that
has been driven higher this year
on optimism about the growth
potential for artificial intelli-
gence. SpaceX’s embrace of Al
with the acquisition of Musk’s
xAl in February made the listing
somewhat of a referendum on
the currentleadership of themar-
ketaswellasthe IPO prospects of
competitors Anthropic PBC and
OpenAl,both of which plan to go
public as soon as this year. “It

valved
SpaceX at

world's
sixth-most

’ company

bodeswell for the market and for
these other IPOs that are coming
thatare goingtobe quitesizeable
as well,” said Robert Gruendyke,
senior portfolio manager for the
growth equity team at Allspring
Global Investments.“They clearly
priceditright,atleastforoneday.
It should just make you opti-
mistic for the markets, especially

‘Mistakes’ made in
Al workforce shift,
admits Zuckerberg

REUTERS
June 13

META CEO MARK Zuckerberg
has told employees that the
social media giant has made
mistakes in its AI transforma-
tion of its workforce, according
to an internal memo seen by
Reuters. Zuckerbergis pumping
hundreds of billions of dollars
intoAlashe seekstoreshapehis
company's inner workings
around the technology, reflect-
ing a broader pattern among
major US companies this year,
particularlyin the tech sector.In
the memo,Zuckerbergdescribes

therapidadvancesinAland the
challenges brought on by the
boom in the technology.

"Given the complexity of
these changes,we've made mis-
takes and will almost certainly
make more," Zuckerberg said,
adding that he is
also "focused on providing as
much stability as possible" in
terms of organisation changes
going forward.

"Idon'twant tooverpromise
because theworldischangingin
ways thatare out of our control,’
he said, reiterating that Meta
doesnot expect more company-
wide layoffs thisyear.

$2.2trn,

making it the

valuable public

RECORD-BREAKING FEAT

B The market
capitalisation

W Shares jumped at
31% above their $135
offering price, before
closing up 19%

m Demand topped

$350bn,

with many investors
missing out on
share allocations

£ EPAEE{

for growth stocks.”

The shares jumped as much
as 31%above their $135 offering
price, before closing up 19% at
$160.95.Thatleft the company’s
market capitalisationat §2.2 tril-
lion,meaningitendeditsfirstday
on the stock market as the sixth-

highestvalued publiccompanyin

theworld.

11 Indian
sailors
convicted

in Nigeria
cocaine case

PRESS TRUST OF INDIA
Lagos, June 13

ELEVEN INDIAN SAILORS have
been convicted and their
merchant vessel fined § 5.3
millionbya courtin Nigeria for
cocaine trafficking.

They were arrested around
six months ago by operatives
of the National Drug Law
Enforcement Agency (NDLEA)
for allegedly importing 31.5
kilogrammes of cocaine from
the Marshall Islands into Nige-
ria through the Apapa seaport
in Lagos, the agency said in a
statement on Thursday.

The master of the vessel
and 10 other crew members
were convicted under the
NDLEA Act by Justice Joseph
Chukwujekwu Aneke, it said.

The vessel was ordered to
pay restitution of §5.3 million
to the Nigerian government.
The three principal officers
were directed to pay
$100,000 each, while the
remaining crew members
were ordered to pay
$50,000 each. Each
defendant was also fined
100,000 Naira.

Govt clears Paramount’s
merger with Warner Bros

THE US JUSTICE Department's
Antitrust Division said it has
cleared Paramount Skydance
Corp's planned $110 billion
acquisition of Warner Bros. Dis-
covery, saying it was unlikely to
harm competition or consumers.
DOJ said it spent eight months
evaluating how the transaction
would affect streamingvideoser-
vices, traditional television and
the film industry,weighing input
from across the entertainment
industry. "The investigatory
record reviewed by the Division
suggests that the impact of the
transaction will be to increase
competitionacrossthemediaand
entertainment ecosystem, with

| benefits for American consumers

and workers," the Justice Depart-
ment wrote in a statement. Para-
mount CEO David Ellison's father,
billionaire Oracle co-founder
Larry Ellison, has cultivated ties
with President Donald Trump,
and the company has hired for-
mer Trump officials. Assistant
Attorney General Omeed Assefi
had said that politics would
"absolutely not" drive the DOJ's
review of the transaction. Para-
mountissuedastatement thank-
ing the DOJ for its review of the
transaction, which it said would
allowthe companytobettercom-
pete in an industry defined by an
intense scramble for audiences,
talent, technology and invest-
ment. REUTERS

EAM ]aishankar raises Indian
mariners kﬂlmg with Rubio

PRESS TRUST OF INDIA
New Delhi, June 13

EXTERNAL AFFAIRS MINISTER
S Jaishankar on Saturday
raised with US Secretary of
State Marco Rubio the Killing
of three Indian mariners
in a US military strike on a
merchant vessel in the Gulf
of Oman.

Jaishankar, currently on a
visit to Europe, spoke with the
US Secretary of State on
phone. Following the conver-
sation, the external affairs
minister described the 'lethal’
actions by the US military
against commercial shipping
as unjustified. "Spoke to US
Secretary of State Marco Rubio

F|Ie photo of External Affairs Minister S Jaishankar and

US Secretary of State Marco Rubio

this evening. I reiterated
India's strong protest at the
attacks by the US Navy in the
Gulf that Kkilled three Indian

USA'S WORLD CUP MOMENT

How Pulisic and Balogun turned
opening n1ght into a spectacle

SANDIP G
Mexico City, June 13

WHENTHE FINALwhistle blew,
the beatific Los Angeles
Stadium was a blizzard of
miniature US flags fluttered in
the stadium.

The stands fully enjoyed a
blockbuster evening, arguably
the co-hosts’ most authorita-
tive display in the World Cups.
The 4-1 scoreline, Giovanni
Reyna splashing the icing on
the cake in the last minute,
fully captured their domina-
tion overan unusually frazzled
Paraguay. So joyous the occa-
sion was that the celebrations
brought bedlam. In the broad-
casters’ box, Zlatan Ibrahi-
movic gave the appraisal. “We
were speaking before the game
about believing. My message to
the American people is, if you
didn’t believe before the game,
that performance in the first
half — start believing. This
American team can do some-
thing big”It'sawave that could
spill on and grip the entire
nation in football mania.

MEA/X

mariners," Jaishankar said on
social media. "Such lethal
actions against commercial
shipping are not justified," he

United States’ Chrlstlan PuI|5|c (10) is challenged by Paraguay's
Juan Jose Caceres (4) during a match in Los Angeles AP

The first half was ripped
froma Hollywood thrillerinits
searing intensity.The Mad Max
typeswhere the movierolled at
a frenetic pace, the audience
holding their breath and
adrenalin shooting through
the roofs.

At the heart of the demoli-
tion were Christian Pulisicand
Folarin Bolagun, the creator
and the destructor. Pulisic was
inan inspired mood, like in his

Chelsea spring, playmaking
frictionlessly and finding space
wherever he drifted in. The
opening goal stemmed from a
delightful pass of his; the sec-
ond was a beautiful cut back to
Bolagun, the former Arsenal
striker, who hammered past
the goalkeeper to double the
lead. A minute earlier,he had a
goal disallowed for off-side
afteranother move that Pulisic
initiated. In the 15-minute

said. India on Friday sum-
moned US Charge d'Affaires
Jason Meeks and told him that
the American military's lethal
strikes on commercial vessels
with Indian crew members off
the coast of Oman are unac-
ceptable. The senior diplomat
was summoned on Wednesday
night as well.

The Iranian embassy in
India termed US President
Donald Trump's claim that
Iran carried outadroneattack
on Indian ships in the Strait of
Hormuz as "simply baseless".
"The US president'saccusation
against Iran regarding an
Indian vessel in the Strait of
Hormuz is simply baseless," it
said on social media.

spell, the buzzing US could
have fired in halfadozen goals.
Their moves were svelte and
precise, no amount of energy
wasted, no pass misplaced.

The USMNT were aggres-
sive in their pursuit of him, a
fleet-footed centre forward
with pace to burn,hammer for
aright foot and nourished by
exposure in Europe. Mauricio
Pochettino would call him the
missing piece in his puzzle, for
theyfaced anacute shortage of
goal-scoring forwards.

The pursuitwas intense and
public, and the player would
say that US fans would
bombard his Instagram
account with emojis of the
American flag.

Football is steadily hooking
them.The exuberant audience
atthe Los Angeles Stadium tes-
tified to the game’s swelling
pull in the country. Nights like
these help in raising the pro-
file. Paraguay had conceded
only 10 goals in their last 18
games, but Pulisic disarrayed
their organisation with a scyth-
ing pass to Weston McKennie.

[BRITANMIA T
———
BRITANNIA INDUSTRIES LIMITED
[Corparate [cdeniity Number; L1534 12WE1818FLECONZEE)
Registered Office: 514, Hunperiord Sireel, Kolkata-T00 017, Weasl Bergal, India
Phoma Mo.: 033 - 2357 2435 ) 257
Website: vt brdganis oo in Emadl 1d: slorrsisting g iridi i
NOTICE FOR TRANSFER OF EQUITY SHARES TO INVESTOR

EDUCATION AND PROTECTION FUND AUTHORITY

MNotice is hengby givien thal pursuant o Section 124 of the Companies Act, 2013
{"the Act'} read with the Investor Education and Profection Fund Authority
{Accounting, Audlt, Transfer and Refund) Rules, 2016 {'the IEPF Rules'), as
amandad from time lo ime, the lollowing are reguired to be transferred Lo tha
Investor Education and Protecton Fund (1EPF ) Authosity:

* The Final Dividend declared for FY 201819, which reamained unpaid or
unclaimed for 8 pericd of 7 (seven) yeass from the date of its transfer to the
ungald dividend account of the Company; and

= Thie Equity Shares, for which dividends were unpaid or unclaimed for 7 {seven)
Eonseculive Yaars,

The Company has sent individual communications to the concernad Shareholders
at ihelr reqistared addresses whose Dividends and EI'|11|1E|-' Shares as mentioned
abowve, ara liable to be ransferrad to the IEPF Authority, advising them to claim
thiglr Dividends. The details of such Shareholders are available an the wehbsite of
Ihe Company at www britannia co in

The Company will not transfer such Equity Shares fo the Demat account of the
IEPF Authorily whore there (5 8 Specilic order of Courl of Trilunal or Statistory
authority rastraining any transfer of such Shares and paymsent of Dividend or
where such Shares arg hypothecated of pladged dnder the provisians af tha
Depositones AcL 1896,

The concerned Shareholders are requested to claim their unpaldfunciaimed
dividand(s}, by submitling the requisite documeanis o the Registrar 1o an Issua
and Share Transfer Agent ('RTA ) of the Company, M/s, KFin Technaologies
Limifed, on or bofore 31 August, 20E6, failing which the Company shall initiatae
nacassary action for transfer of the such Dividend amounts and the Equity Shares
ts the IEFF Authonty in accordance with the prescribed procedures,

Sharehoddars may kindly note that:

a) For Equity Shares held in physical form;

The criginal Shere Cerificatels) registered in the namea of the Shareholder shall
stand aulomalcally cancelled, upon transfer of the Equily Shares to the |EPF
Authority.

b} For Equity Shares held in dematerialised mode:

The Equity Shares shall be transferred direcily by way of a corposate action from
I Sharehoider's Demal Account 1o the Bemat Account of the IEPF Authority
Shareholders are requested to submit the request letter along with the reguired
documents to the RTA al the address mentioned below

Mir. 5% Raju, Vice President

Mis, KFin Technologies Limited

Umnit: Britannia Industries Limited

Sefanium Building, Towar — B, Flol Mo, 31 & 32,

Financial District. Manakramguda, Senfingampally,

Hyderabad — 500 (32, Telangama, India
Phome Mo, 040 - 8716 2222, Toll Frae Mo.:
Email id: sinward.fzi@mkfiniech com
Website: waw klirtech com

Further, the Sharehalders whoss Dividend{s) andior Equity Shares are transfamad
L3 IEPF Buthority, may claim tha Dividend(s) andtor Egquily Shares along wilh the
other accrued banefits thereon transferred tothe [EPF Authority by making an
online application in Form [EPF-5, available on wew lepl.govin, upon receipt of
the Entitlement Letier from the Company. wwwispl goy.in, upon receipt of the
Entitierment Lester from the Companty,

TEO S0540079

For Britannia Industries Limited
Sdi-

Sona Rajora

Company Secretary and Compliance Officer
ICE] Membership No.: 435468

Phaca: Bengaluru
Date : 13 June, 2026

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

INVITATION FOR EXPRESSION OF INTEREST FOR
VIVIMED LABS LIMITED
OPERATING IN THE BUSINESS OF MANUFACTURERS OF PHARMA DOSAGE FORMS AT
HYDERABAD, HARIDWAR, KASHIPUR AND BIDAR
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

| Vivimed Labs Limited

PAN: AAACV6060A

CIN: L02411KA1988PLC009465

Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403
https://www.vivimedlabs.com/

A)Manufacturing Facilities in Hyderabad, Telangana -
2 Units

1)Pharma Unit - D-125 & 128, Phase Ill, .D.A.
Jeedimetla Village, Medchal — Malkajgiri District
Hyderabad, State of Telangana 500 055

2)Pharma Unit - Plot No. 8, Phase V, Ida
Jeedimetla, Medchal — Malkajgiri District, Telangana,

B)Manufacturing Facilities in Uttarakhand - 2 Units

3)Pharma Unit - Plot No. 25, Kundeshwari Village,
Kashipur — 244713

4)Pharma Unit (Leased Premises) - D-9, 10, Old
Industrial Area, Haridwar, Uttarakhand, 249401

C)Manufacturing Facility in Bidar, Karnataka — 1 Unit
1) Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403 (non-operational)
D)Immovable Property in Pydibheemavaram, Andhra
Pradesh
(As per the security interest furnished by the
Secured Financial Creditor)

Name of the corporate debtor along with PAN
& CIN/ LLP No.

Address of the registered office

URL of website

Details of place where majority of fixed
assets are located

As per the information provided by the suspended
board of directors to the undersigned, the following are
the installed capacities:

eTablets: 900 Million

eCapsules: 580 Million

eTopicals: 71 Million

oQOrals: 12 Million

eNasal Sprays & Opthalmics: 22.5 Million

Amount (INR) in Cr
FY 2024-25 | FY 2023-24

103.60 136.80

Installed capacity of main products/ services

Quantity and value of main products / services
sold in last financial year Particulars

Revenue from |
operations

(As perthe Audited Financial Statements)

Note:1.The statutory audit of Vivimed Labs Limited for
the financial year ended March 31, 2026, is currently
underway and the audited financial statements for the
said financial year have accordingly not been finalised as
on the date of publication of this Form G.

2.The revenue from operations for the nine-month ended
December 31, 2025, is INR 48.23 Cr. (As per the
unaudited financial results for the quarter and nine
month ended December 31, 2025, submitted with the
stock exchanges)

3.Any further details can be sought by sending an email
at: cirp.vivimedlabslimited@hotmail.com

Number of employees / workmen 552

(As per the information provided by the suspended
board of directors)

Financial Statements:
https://www.vivimedlabs.com/financials/

List of Creditors:https://ibbi.gov.in/claims/claim-
process/L02411KA1988PLC009465

Any further details can be sought by sending an
email at: cirp.vivimedlabslimited@hotmail.com
Can be sought by sending an email at
cirp.vivimedlabslimited@hotmail.com

29/06/2026
09/07/2026

Further details including last available financial
statements (with schedules) of two years, lists of
creditors, are available at URL:

Eligibility for resolution applicants under section
25(2)(h) the Code is available at URL:

Last date for receipt of expression of interest
Date of issue of the provisional list of prospective
resolution applicants

Last date for submission of objections to
provisional list

Date of issue of the final list of prospective
resolution applicants

Date of issue of information memorandum,
evaluation matrix, and request for resolution
plans for prospective resolution applicants

14/07/2026

24/07/2026

29/07/2026

28/08/2026
cirp.vivimedlabslimited@hotmail.com

15 | Last date for submission of resolution plans

16 | Process email id to submit Expression of Interest

Date: June 14, 2026 Sd/-
Place: Bengaluru T Narayana Swamy
Interim Resolution Professional

Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Reg. Address: No. 15, Shubhadeepa, 7" Cross, Bhuvaneshwarinagar, Hebbal

Kempapura, Bangalore North, Near Shakthi Ganapathi Temple, Bangalore,

Karnataka - 560024

For Vivimed Labs Limited

lune 14, 2026
Ta,
ARCs / Banks f NBFCs /f Fis

NOTIFICATION FOR SALE OF FINANCIAL ASSET UNDER SWIS5 CHALLENGE METHOD)

Dear Sir  Madam,

wWiink Indla Fincap Pt Ltd interms of its policy on *Sake of Firancoal Sssets” and in line
wweith the regulatory guidelines had negotiated with an ARC/MBFC and fallowing the
receipl of “expressions of interest” and subsequen! due-diligence, we have roceived
following bids from the NBFC [the “Base Bids"|;

ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED

A-270 (FF & SF), Defence Colony, New Delhi-110 024, Tel.: 91-11-46562580 - 83
Fax: 91-11-46562584, Email: admin@alchemistarc.com, Web: www.alchemistarc.com

INVITATION FOR EXPRESSION OF INTEREST FOR THE SALE OF SECURITY
RECEIPTS, ISSUED BY ALCHEMIST Vil TRUST AND ALCHEMIST VI TRUST, BY
ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED BY WAY OF PUBLIC
AUCTION (OPENING OF BIDS).

Notice is hereby given to the general public that Aichemist Asset Reconstruction Company
Limited (“AARC”), acting as Security Receipts holder of Alchemist VIl Trust and
Alchemist VI Trust, intends to sell the Security Receipts (“SRs”) issued under the
aforesaid trusts through a Public Auction. Accordingly, AARC is offering the following SRs
for sale to eligible Qualified Buyers (“@Bs”) (including, without limitation, Asset

Loan/Asset Ragion | frincipal Ofs | . Highest citarﬂ"g F[LFEE“E:" Reconstruction Companies, NBFCs, AIFs and eligible Entities). The sale of the SRs shall
UivEre) Bid-Frice ;:T:f :::mf:ﬁg.: : be conducted onan “As Is Where Is”, “As Is What Is”, and “Without Recourse” basis.

method e-auction Name of Account ‘Madras Petrochem Limited

Raghuleaka Names of Trusts Alchemist VIl Trust & Alchemist VI Trust

Builders Pvt Ltd|  Mumbai Lot = L 21 Crs? SRs offered for Sale 30,000 (on Prorata basis)

Neww thie Compaty s inviting counter bids oF subseguent offors from interestiad Reserve Price Rs. 15,61,50,000/-

ARCs/banks/ nan-banking financial companiesfinancial institutions {the Earnest Money DBDOSit (EMD 25% ofthe RS3,90,37,500/-

“Prospective. [nvestors”} for sale of the Financial Assets under “SWIS5 Challenge Reserve Price)

miethod”

The auction under Swiss Challenge method is based on the bid offer in hand, hence
counter bids are solicited. The: highest counter bid received, will be treated as
challenger bid. The bidder who has submitted base bed offer will be invlted ta match
the challenger bid, 1a case the base bidder failed to match it, challenger bid will be
declared a3 successfol bid as per Swiss Challenge method guidelines,

Other Terms and Conditions

1. Starting price for counter bid under Swiss Challenge method shall be marked up
aver the Base Bld by nat [ass than 58

Ll Onreceipt of the EQl and execution of NOA on or prior to 5:00 PM [15T) on June
16, 2026 the aligible Prospective Investors will ba provided the acoess to the
data room for carrying out doe diligence actodty in refation to the Financial
Assets

3, Cut-off date of each pool wauld be the date of asslgnment agreement. Hence,
ary recowery received in the account H that date of the respectve assignment
agreamaent will remain with the company

4, Thesabemon "4 s Whers is Basis", "as s What is Basis" and "Whatever There Is
Basis”

5 Al sales shall be
realisation of amount out of secured assets in connection with the Financial
Aszets, the Company will not be liable to retund anything in part o tull”

"Without Recourse” 1o the Company. In the event af nan-

6, Upder no crcumstances Prospective Investors can réfuse o complete the
transaction citing amy reason or defects )/ chjectionin any account. if they da so,
the matter will b= reporied to Reserve Bank of Indiz & the respsctive
association for taking necessary actlon

¥ Incaseof similarfidentical bids, Mint India Fincap Pyt fd will heve the final right
todecide on the settlement of thea asset

B, Offersfbidsareinvited on cash / cash-cum-security receipt basis

2, Settlerment of the account should be al the earliest, preferably within T+ 2 days
from the date of confirmation of the trade.

10, Mint India Fincap Pyt itd reserves the right to withdraw any account from sale
process or reject and [ or cancel or defer the entire sale process of the assets /
bids without assigning any reason. Further Mint india Fincap Put |id also
reserves the mght to add [/ modify / delete anyof the terrms and conditions at its
sole discretion

11. Pleaze note that all the related expenses yiz. tases [ stamp duty / registration
charges and all othermiscellaneous expenses et that may be ansing out of the
transaction shall be payable by the Prospective Inestors,

12, [fany dizpute arises between Mint India Fincap Put td and Prospective Investors
in relation tathe present sale pracess, it should be settled by muiual discussions
and in case amicable setthement i not reached, it shall be subject to the
exclusive jurisdiction of the courts situated at Mumbai

13, Any other term except those mentioned above shall be as per mutual
negatiaticns and agreament

4. Any other term excopt thase mentioned abowe shall be as per miutual
negatiations and agreement

15, Please mote that the sabe will be subject to final approval by the competent
authority of the Bank,

Eligible parties can submit thelr counter bids under Swiss Challenges by June 16, 2026

By ernail or in g sealed ervelops by past, as montioned Below !

Email: compliance@mintindia.net/Info@mintindia.net

Address: Second Floor, RSN Arcade, b L3C Near Prince Appartment, | P.Extensicn,

East Oelhi, Delhi - 1100492

Yours faithfully,

5df-

BAuthorised Signatory

Mint India Fincap Pyt ltd

Last Date & Time of Submission of EOI
(along with upfront 10% amount
ofthe Reserve Price)

18-06-2026 by 04:00 PM

Date of Submission of Final Bid
(along with balance 15% amount

22-06-2026 by 01:00 PM

of the Reserve Price)

Date & Time of Auction | 22-06-2026 at 04:00 PM
(Opening of Bids)

Bid Structure 100% Cash

Terms & Conditions
* The sale of the Security Receipts shall be conducted through a Public Auction. The
opening of bids is scheduled to take place on 22.06.2026 at 4:00 PM at AARC’s
registered office located at A-270, First and Second Floor, Defence Colony, New Delhi
-110024.
* Eligible participants interested in participating in the auction are invited to submit bids for
anamountequal to or higher than the Reserve Price.
* Interested Qualified Buyers, fulfilling the applicable eligibility criteria, including and
subject to the regulations issued by the Reserve Bank of India (“RBI”) and the Securities
and Exchange Board of India (“SEBI”), are invited to submit an unconditional Expression
of Interest (“EOI”) expressing their intention to conduct due diligence and participate in
the auction (including compliance with Section 29A, where applicable) and request for
copy of the detailed process document.
Interested Qualified Buyers are required to submit the original hard copy of the EOl along
with upfront 10% amount of the Reserve Price and updated KYC to the Officer of
AlchemistAsset Reconstruction Company Limited at the address mentioned below, on or
before 18.06.2026 by 04:00 P.M., at A-270, First and Second Floor, Defence Colony,
New Delhi-110024. Mobile No.: +91-8130836012.
Interested Qualified Buyers who have submitted their EOl along with 10% amount of the
Reserve Price on or before 18.06.2026 by 04:00 PM and are desirous of participating in
the auction process may collect the Process Document either from the office of the
Security Receipt holder located at A-270, First and Second Floor, Defence Colony,
New Delhi-110024, or by submitting a request via email at admin@alchemistarc.com,
during working hours, between 15.06.2026 to 19.06.2026 against payment of Rs. 5000/-.
Only Qualified Buyers who have submitted the upfront 10% amount of the Reserve Price
along with the Eligibility documents shall be entitled to conduct the due-diligence.
Interested Qualified Buyers shall submit their Final bid in a sealed envelope, along with
the duly executed undertaking and updated KYC documents, on or before 22.06.2026 by
01:00 PM., together with the EMD amount (i.e. 25% of the Reserve Price, less the
amount paid along with EOI).
The EMD amount i.e. 25% of the Reserve Price (including the upfront 10% of Reserve
Price on submission of EOI and the balance 15% on submission of Final Bid) shall be
remitted by way of RTGS, Demand Draft, or Pay Order drawn in favour of “Alchemist
Asset Reconstruction Company Limited”, payable at New Delhi, in Bank Account No.
048131100001334, Beneficiary Name: Alchemist Asset Reconstruction Company
Limited, IFSC Code: UBIN0804819, Union Bank of India, R.K. Puram Branch, New
Delhi. Proof of remittance/receipt of the EMD shall be enclosed with the final submission
of the bid.
The Successful Qualified Buyer shall be solely responsible for all applicable statutory
compliances and payment of taxes, duties, levies, and any other charges arising out of or
in connection with the purchase of the Security Receipts.
AARC reserves the right to accept or reject any or all bids, modify or cancel the auction
process, or amend the terms and conditions at its sole discretion, without assigning any
reason.
This invitation does not constitute an offer or commitment to sell. AARC shall not be liable
for any costs, expenses, or losses incurred by any participant in connection with this process.
The sale of the Security Receipts is strictly subject to the terms and conditions set forth
inthis Notice and the Process Document.
For any clarifications or additional information, interested parties may contact the officer
of AARC at+91 8130836012 or email at admin@alchemistarc.com.
Disclaimer: This notice is only an invitation to submit Expression of Interest and
does not constitute an offer or invitation to purchase the Security Receipts. AARC
reserves the right to accept or reject any or all EOls without assigning any reason
whatsoever. The terms and conditions mentioned herein are indicative and subject
to detailed terms provided in the Process Document. Participation in this process
shall be at the sole risk and cost of the participants.

Place: Delhi, Sd/-, Authorised Officer,
Date: 14.06.2026 Alchemist Asset Reconstruction Company Ltd

epaper.financiaiexpress.cnn'. .
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SpaceX jumps 19%
after $75-bn IPO

The IPO offers a
growth potential for
Al-linked companies

BLOOMBERG
June 13

SPACEX'S FIRST DAY on the stock
market transformed the startup
intoone of theworld’s most-valu-
able public companies, handed
buyers of the IPO a 19% return
and turnedits founder Elon Musk
into theworld’s first trillionaire.
Yet the record-breaking $75
billion offering also accom-
plished somethingelse: It allowed
for a sigh of relief, not only for
backers of Musk’s company but
for an entire stock market that
has been driven higher this year
on optimism about the growth
potential for artificial intelli-
gence. SpaceX’s embrace of Al
with the acquisition of Musk’s
xAl in February made the listing
somewhat of a referendum on
the currentleadership of themar-
ketaswellasthe IPO prospects of
competitors Anthropic PBC and
OpenAl,both of which plan to go
public as soon as this year. “It

valved
SpaceX at

world's
sixth-most

valuable public

’ company

bodeswell for the market and for
these otherIPOs that are coming
thatare goingtobe quite sizeable
as well,” said Robert Gruendyke,
senior portfolio manager for the
growth equity team at Allspring
Global Investments.“They clearly
priceditright,atleastforoneday.
It should just make you opti-
mistic for the markets, especially

‘Mistakes’ made in
Al workforce shift,
admits Zuckerberg

REUTERS
June 13

META CEO MARK Zuckerberg
has told employees that the
social media giant has made
mistakes in its AI transforma-
tion of its workforce, according
to an internal memo seen by
Reuters. Zuckerbergis pumping
hundreds of billions of dollars
intoAlashe seekstoreshapehis
company's inner workings
around the technology, reflect-
ing a broader pattern among
major US companies this year,
particularlyin the tech sector.In

therapidadvancesinAland the
challenges brought on by the
boom in the technology.

"Given the complexity of
these changes,we've made mis-
takes and will almost certainly
make more," Zuckerberg said,
adding that he is
also "focused on providing as
much stability as possible" in
terms of organisation changes
going forward.

"Idon'twant tooverpromise
because theworldischangingin
ways thatare out of our control,’
he said, reiterating that Meta
does not expect more company-

$2.2trn,

making it the

thememo,Zuckerbergdescribes ~ wide layoffs this year.

[BRITANMIA T
———
BRITANNIA INDUSTRIES LIMITED
[Corparate [ceniity Number; L1534 12WE1818FLECONZEE)
Repgistered Office: 514, Hungarford Sireel, Kolkata-T00 017, Wasl Bergal, India
Phoma Mo.: 033 - 2357 2435 ) 257
Website: www brgnnis oo in Email ld: inyasiorreisfionsaobrilindia.eem
NOTICE FOR TRANSFER OF EQUITY SHARES TO INVESTOR

EDUCATION AND PROTECTION FUND AUTHORITY

MNotice is hengby given thal pursuant o Section 124 of the Companies Act, 2013
{"the Act'} read with the |Investor Education and Profection Fund Authority
{Accounting, Audlt, Transfer and Refund) Rules, 2016 {'the IEPF Rules'), as
amandad from time to ime, the lollowing are reguired to be transferred Lo tha
Investor Education and Protecton Fund (1EPF ) Authosity:

* The Final Dividend declared for FY 201 8-19, which remained unpaid or
unclaimed for 8 pericd of 7 (seven) yeass from the date of its transfer to the
unpald dividend account of the Company; and

= Thie Equity Shares, for which dividends were unpaid or unclaimed for 7 {(seven)
Eonseculive Yaars,

The Company has sent individual communications to the concernad Shareholders
at ihelr reqistared addresses whose Dividends and EI'|11|1E|-' Shares as mentioned
abowve, ara liable to be ransferrad to the IEPF Authority, advising them to claim
thiglr Dividends. The details of such Shareholders are available an the website of
Ihe Company at www britannia co in

The Company will not transfer such Equity Shares fo the Demat account of the
IEPF Authorily whore there i 8 Specilic order of Courl of Trilunal or Statistory
authority rastraining any transfer of such Shares and paymsent of Dividend or
where such Shares are hypothecated of pladged dndear the provisions af tha
Depositones AcL 18596,

The concerned Shareholders are requested to claim their unpaldfuncialimed
dividand(s}, by submitling the requisite documeanis o the Registrar 1o an Issua
and Share Transfer Agent ('RTA ) of the Company, M/s, KFin Technaologies
Limifed, on or bofore 31 August, 20E6, failing which the Company shall initiatae
nacassary action for transfer of the such Dividend amounts and the Equity Shares
ts the IEFF Authonty in accordance with the prescribed procedures,

Sharehoddars may kindly note that:

a) For Equity Shares held in physical form;

The criginal Shere Cerificates) registered in the namea of the Shareholder shall
stand aulomalcally cancelled, upon transfer of the Equily Shares to the |EPF
Authority.

b} For Equity Shares held in dematerialised mode:

The Equity Shares shall be transferred direcily by way of a corposate action from
I Sharehoider's Demal Account 1o the Bemat Account of the IEPF Authority
Shareholders are requested to submit the request letter along with the reguired
documents to the RTA al the address mentioned below

Mir. 5% Raju, Vice President

Mis, KFin Technologies Limited

Umnit: Britannia Industries Limited

Sefanium Building, Towar — B, Flol Mo, 31 & 32,

Feinancial District. Manakramguda, Senfingampally,

Hyderabad — 500 (32, Telangama, India

Phone Mo, 040 - 8716 2222, Toll Free Mo, 1800 3084001

Email id: sinward.fzi@mkfiniech com

Website: waw klirtech com

Further, the Sharehalders whoss Dividend{s) andior Equity Shares are transfamed
L IEPF Buthority, may claim tha Dividend(s) andtor Equily Shares along wilh the
other accrued banefits thereon transferred tothe [EPF Authority by making an
online application in Form [EPF-5, available on wew lepl.govin, upon receipt of
the Entitlement Letier from the Company. wwwispl goy.in, upon receipt of the
Entitierment Lester from the Companty,

For Britannia Industries Limited
Sdi-

Sona Rajora

Company Secretary and Compliance Officer
ISl Membership No.: A35468

Phaca: Bengaluru
Date : 13 June, 2026

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

RECORD-BREAKING FEAT

B The market
capitalisation

W Shares jumped at
31% above their $135
offering price, before
closing up 19%

m Demand topped

$350bn,

with many investors
missing out on
share allocations

T T ——

for growth stocks.”

The shares jumped as much
as 31%above their $135 offering
price, before closing up 19% at
$160.95.Thatleft the company’s
market capitalisationat §2.2 tril-
lion,meaningitendeditsfirst day
on the stock market as the sixth-

highestvalued publiccompanyin

theworld.

11 Indian
sailors
convicted

in Nigeria
cocaine case

PRESS TRUST OF INDIA
Lagos, June 13

ELEVEN INDIAN SAILORS have
been convicted and their
merchant vessel fined § 5.3
millionbya courtin Nigeria for
cocaine trafficking.

They were arrested around
six months ago by operatives
of the National Drug Law
Enforcement Agency (NDLEA)
for allegedly importing 31.5
kilogrammes of cocaine from
the Marshall Islands into Nige-
ria through the Apapa seaport
in Lagos, the agency said in a
statement on Thursday.

The master of the vessel
and 10 other crew members
were convicted under the
NDLEA Act by Justice Joseph
Chukwujekwu Aneke, it said.

The vessel was ordered to
pay restitution of §5.3 million
to the Nigerian government.
The three principal officers
were directed to pay
$100,000 each, while the
remaining crew members
were ordered to pay
$50,000 each. Each
defendant was also fined
100,000 Naira.

Govt clears Paramount’s
merger with Warner Bros

THE US JUSTICE Department's
Antitrust Division said it has
cleared Paramount Skydance
Corp's planned $110 billion
acquisition of Warner Bros. Dis-
covery, saying it was unlikely to
harm competition or consumers.
DOJ said it spent eight months
evaluating how the transaction
would affect streamingvideoser-
vices, traditional television and
the film industry,weighing input
from across the entertainment
industry. "The investigatory
record reviewed by the Division
suggests that the impact of the
transaction will be to increase
competitionacrossthemediaand
entertainment ecosystem, with

| benefits for American consumers

and workers," the Justice Depart-
ment wrote in a statement. Para-
mount CEO David Ellison's father,
billionaire Oracle co-founder
Larry Ellison, has cultivated ties
with President Donald Trump,
and the company has hired for-
mer Trump officials. Assistant
Attorney General Omeed Assefi
had said that politics would
"absolutely not" drive the DOJ's
review of the transaction. Para-
mountissuedastatement thank-
ing the DOJ for its review of the
transaction, which it said would
allowthe companytobettercom-
pete in an industry defined by an
intense scramble for audiences,
talent, technology and invest-
ment.

INVITATION FOR EXPRESSION OF INTEREST FOR
VIVIMED LABS LIMITED
OPERATING IN THE BUSINESS OF MANUFACTURERS OF PHARMA DOSAGE FORMS AT
HYDERABAD, HARIDWAR, KASHIPUR AND BIDAR
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Name of the corporate debtor along with PAN
& CIN/ LLP No.

Address of the registered office

URL of website

RELEVANT PARTICULARS

[ Vivimed Labs Limited

PAN: AAACV6060A
CIN: L02411KA1988PLC009465

Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403

https://www.vivimedlabs.com/

PRESS TRUST OF INDIA
New Delhi, June 13

EXTERNAL AFFAIRS MINISTER
S Jaishankar on Saturday
raised with US Secretary of
State Marco Rubio the Kkilling
of three Indian mariners
in a US military strike on a
merchant vessel in the Gulf
of Oman.

Jaishankar, currently on a
visit to Europe, spoke with the
US Secretary of State on
phone. Following the conver-
sation, the external affairs
minister described the 'lethal’
actions by the US military
against commercial shipping
as unjustified. "Spoke to US
Secretary of State Marco Rubio

=

this evening. I reiterated
India's strong protest at the
attacks by the US Navy in the
Gulf that Kkilled three Indian

USA'S WORLD CUP MOMENT

How Pulisic and Balogun turned

SANDIP G
Mexico City, June 13

WHENTHE FINAL whistle blew,
the beatific Los Angeles
Stadium was a blizzard of
miniature US flags fluttered in
the stadium.

The stands fully enjoyed a
blockbuster evening, arguably
the co-hosts’ most authorita-
tive display in the World Cups.
The 4-1 scoreline, Giovanni
Reyna splashing the icing on
the cake in the last minute,
fully captured their domina-
tion overan unusually frazzled
Paraguay. So joyous the occa-
sion was that the celebrations
brought bedlam. In the broad-
casters’ box, Zlatan Ibrahi-
movic gave the appraisal. “We
were speaking before the game
about believing. My message to
the American people is, if you
didn’t believe before the game,
that performance in the first
half — start believing. This
American team can do some-
thing big”It'sawave that could
spill on and grip the entire

opening night

File photo of External Affairs Minister S Jaishankar and
US Secretary of State Marco Rubio

MEA/X

mariners," Jaishankar said on
social media. "Such lethal
actions against commercial
shipping are not justified," he

into a spe

United States' Christian Pulisic (10) is challenged by Paraguay's
Juan Jose Caceres (4) during a match in Los Angeles AP

The first half was ripped
froma Hollywood thrillerinits
searing intensity. The Mad Max
typeswhere the movierolled at
a frenetic pace, the audience
holding their breath and
adrenalin shooting through
the roofs.

At the heart of the demoli-
tion were Christian Pulisicand
Folarin Bolagun, the creator
and the destructor. Pulisic was

Chelsea spring, playmaking
frictionlessly and finding space
wherever he drifted in. The
opening goal stemmed from a
delightful pass of his; the sec-
ond was a beautiful cut back to
Bolagun, the former Arsenal
striker, who hammered past
the goalkeeper to double the
lead. A minute earlier,he had a
goal disallowed for off-side
afteranother move that Pulisic

'EAM Jaishankar raises Indian

mariners’ killing with Rubio

said. India on Friday sum-
moned US Charge d'Affaires
Jason Meeks and told him that
the American military's lethal
strikes on commercial vessels
with Indian crew members off
the coast of Oman are unac-
ceptable. The senior diplomat
was summoned on Wednesday
night as well.

The Iranian embassy in
India termed US President
Donald Trump's claim that
Iran carried outadroneattack
on Indian ships in the Strait of
Hormuz as "simply baseless".
"The US president'saccusation
against Iran regarding an
Indian vessel in the Strait of
Hormuz is simply baseless," it
said on social media.

ctacle

spell, the buzzing US could
have fired in halfadozen goals.
Their moves were svelte and
precise, no amount of energy
wasted, no pass misplaced.

The USMNT were aggres-
sive in their pursuit of him, a
fleet-footed centre forward
with pace to burn,hammer for
aright foot and nourished by
exposure in Europe. Mauricio
Pochettino would call him the
missing piece in his puzzle, for
theyfaced anacute shortage of
goal-scoring forwards.

The pursuitwas intense and
public, and the player would
say that US fans would
bombard his Instagram
account with emojis of the
American flag.

Football is steadily hooking
them.The exuberant audience
atthe Los Angeles Stadium tes-
tified to the game’s swelling
pull in the country. Nights like
these help in raising the pro-
file. Paraguay had conceded
only 10 goals in their last 18
games, but Pulisic disarrayed
their organisation with a scyth-

REUTERS

nation in football mania. in an inspired mood, like in his

initiated. In the 15-minute ing passtoWeston McKennie.

Details of place where majority of fixed
assets are located

A)Manufacturing Facilities in Hyderabad, Telangana -
2 Units

1)Pharma Unit - D-125 & 128, Phase IIl, .D.A.
Jeedimetla Village, Medchal — Malkajgiri District
Hyderabad, State of Telangana 500 055

2)Pharma Unit - Plot No. 8, Phase V, Ida
Jeedimetla, Medchal — Malkajgiri District, Telangana,

B)Manufacturing Facilities in Uttarakhand - 2 Units

3)Pharma Unit - Plot No. 25, Kundeshwari Village,
Kashipur — 244713

4)Pharma Unit (Leased Premises) - D-9, 10, Old
Industrial Area, Haridwar, Uttarakhand, 249401

C)Manufacturing Facility in Bidar, Karnataka — 1 Unit
1) Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403 (non-operational)

D)Immovable Property in Pydibheemavaram, Andhra
Pradesh

(As per the security interest furnished by the
Secured Financial Creditor)

As per the information provided by the suspended
board of directors to the undersigned, the following are
the installed capacities:

eTablets: 900 Million

eCapsules: 580 Million

eTopicals: 71 Million

oQOrals: 12 Million

eNasal Sprays & Opthalmics: 22.5 Million

Amount (INR) in Cr
FY 2024-25 | FY 2023-24

103.60 136.80

Installed capacity of main products/ services

Quantity and value of main products / services
sold in last financial year Particulars

Revenue from |
operations

(As perthe Audited Financial Statements)

Note:1.The statutory audit of Vivimed Labs Limited for
the financial year ended March 31, 2026, is currently
underway and the audited financial statements for the!
said financial year have accordingly not been finalised as
on the date of publication of this Form G.

2.The revenue from operations for the nine-month ended
December 31, 2025, is INR 48.23 Cr. (As per the
unaudited financial results for the quarter and nine
month ended December 31, 2025, submitted with the
stock exchanges)

3.Any further details can be sought by sending an email
at: cirp.vivimedlabslimited@hotmail.com

Number of employees / workmen 552

(As per the information provided by the suspended
board of directors)

Financial Statements:
https://www.vivimedlabs.com/financials/

List of Creditors:https://ibbi.gov.in/claims/claim-
process/L02411KA1988PLC009465

Any further details can be sought by sending an
email at: cirp.vivimedlabslimited@hotmail.com

Can be sought by sending an email at
cirp.vivimedlabslimited@hotmail.com

29/06/2026
09/07/2026

Further details including last available financial
statements (with schedules) of two years, lists of
creditors, are available at URL:

Eligibility for resolution applicants under section
25(2)(h) the Code is available at URL:

Last date for receipt of expression of interest
Date of issue of the provisional list of prospective
resolution applicants

Last date for submission of objections to
provisional list

Date of issue of the final list of prospective
resolution applicants

Date of issue of information memorandum,
evaluation matrix, and request for resolution
plans for prospective resolution applicants

14/07/2026

24/07/2026

29/07/2026

28/08/2026
cirp.vivimedlabslimited@hotmail.com

15 | Last date for submission of resolution plans

16 | Process email id to submit Expression of Interest

Date: June 14, 2026 Sd/-

Place: Bengaluru T Narayana Swamy
Interim Resolution Professional

Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Reg. Address: No. 15, Shubhadeepa, 7" Cross, Bhuvaneshwarinagar, Hebbal
Kempapura, Bangalore North, Near Shakthi Ganapathi Temple, Bangalore,
Karnataka - 560024

For Vivimed Labs Limited

June 14, 2026
Ta,
ARCs / Banks f NBFCs Jf Fis

NOTIFICATION FOR SALE OF FINANCIAL ASSET UNDER SWIS5 CHALLENGE METHOD)

Dear Sir ) Madarm,

wWiin Indla Fincap Pt Ltd interms of its policy on *Sate of Firancal Assets” and in lins
with the regulatory guidelines had negotiated with an ARC/MBEFC and fallowing the
receipl of “expressions of interest” and subsequen! due-diligence, we have roceivied
following bids from the NBFC [the “Base Bids");

ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED

A-270 (FF & SF), Defence Colony, New Delhi-110 024, Tel.: 91-11-46562580 - 83
Fax: 91-11-46562584, Email: admin@alchemistarc.com, Web: www.alchemistarc.com

INVITATION FOR EXPRESSION OF INTEREST FOR THE SALE OF SECURITY
RECEIPTS, ISSUED BY ALCHEMIST Vil TRUST AND ALCHEMIST VI TRUST, BY
ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED BY WAY OF PUBLIC
AUCTION (OPENING OF BIDS).

Notice is hereby given to the general public that Aichemist Asset Reconstruction Company
Limited (“AARC”), acting as Security Receipts holder of Alchemist VIl Trust and
Alchemist VI Trust, intends to sell the Security Receipts (“SRs”) issued under the
aforesaid trusts through a Public Auction. Accordingly, AARC is offering the following SRs
for sale to eligible Qualified Buyers (“@Bs”) (including, without limitation, Asset

Loan/Asset Ragion | Principal Ofs | . Highest citarﬂ"g F[LFEE“E:" Reconstruction Companies, NBFCs, AIFs and eligible Entities). The sale of the SRs shall
UivEre) Bid-Frice ;:T:f :::mf:ﬁg.: : be conducted onan “As Is Where Is”, “As Is What Is”, and “Without Recourse” basis.
method e-auction Name of Account ‘Madras Petrochem Limited '

Raghuleaka Names of Trusts Alchemist VIl Trust & Alchemist VI Trust
Builders Put Ltd|  Mumbai Lot = L 21 Crs? SRs offered for Sale 30,000 (on Prorata basis)
Neww thie Compaty s inviting counter bids oF subseguent offors from interestiad Reserve Price Rs. 15,61,50,000/-
ARCs/banks/ naon-banking financial companiesfinancial institutions {the Earnest Money DBDOSit (EMD 25% ofthe RS3,90,37,500/-
“Prospective. [nvestors"} for sale of the Financial Assets under “SWIS5 Challenge Reserve Price)

method”

The auction under Swiss Challenge method is based on the bid offer in hand, hence
counter bids are solicited. The: highest counter bid received, will be treated as
challenger bid. The bidder who has submitted base bed offer will be invlted ta match
the challenger bid, a case the bass bidder failed to match it, challenger bid will be
declared a3 successfol bid as per Swiss Challenge method guidelines,

Other Terms and Conditions

1. Starting price for counter bid under Swiss Challenge method shall be marked up
aver the Base Bid by nat less than 5%

1. Onreceipt of the EQl and execution of NOA on or prior to 5:00 PM [15T) on June
16, 2026 the aligible Prospective Investors will ba provided the acoess to the
data room for carrying out doe diligence actodty in refation to the Financial
Assets

3, Cut-off date of each pool wauld be the date of asslgnment agreement. Hence,
ary recowery received in the account H that date of the respectve assignment
agreament will remain with the company

4, Thesabemon "4 s Whers is Basis", "as s What is Basis" and "Whatever There Is
Basis”

5 Al sabes shall Be “Witheut Recourse” to the Company. In the event af nan-
realisation of amount out of securéd assets in connection with the Financial
Aszets, the Company will not be liable to retund anything in part o tull”

6. Under no crcumstances Prospective [meestors can refuse bo complete the
transaction citing amy reason or defects )/ chjectionin any account. if they da so,
the matter will b2 reporied to Reserve Bank of Indiz & the respsactive
association for taking necessany actlon

¥ Incaseof similarfidentical bids, Mint India Fincap Pyt fd will heve the final right
todecide on the settlement of the asset

B, Offersfbidsareinvited on cash / cash-cum-security receipt basis

2. Settlerment of the account should be al the earliest, preferably within T+ 2 days
from the date of confirmation of the trade.

10, Mint India Fincap Pyt Itd reserves the right to withdraw any account from sale
process or reject and [ or cancel or defer the entire sale process of the assets /
bids without assigning any reason. Further Mint india Fincap Put |id also
reserves the mght to add [/ modify / delete anyof the terrms and conditions at its
sole discretion

11. Please note that all the related expenses yiz. tases [ stamp duty / registration
charges and all othermiscellaneous expenses et that may be ansing out of the
transaction shall be payable by the Prospective Imestors,

12, Fany dizpute arises between Mint India Fincap Put td and Prospective Investors
in relation tathe present sale pracess, i should be settled by muiual discussions
and in case amicable setthement i not reached, it shall be subject to the
exclusive jurisdiction of the courts situated at Mumbai

13, Any other term except those mentioned above shall be as per mutual
negatiaticns and agreament

4. Any other term excopt thase menthoned abowe shall be as per miutual
negatiations and agreement

15, Please mote that the sabe will be subject to final approval by the competent
authority of the Bank,

Eligible parties can submit thelr counter bids under Swiss Challenges by June 16, 2026

By ernail or ina sealed envelops by past, as moentioned bolow !

Email: compliance@mintindia.net/Info@mintindia.net
Address: Second Floor, RSN Arcade, b L3C Near Prince Appartment, | P.Extensicn,
East Oelhi, Delhi - 1100492

Yours faithfully,

Sdy-

Authorised Signatory
Mint India Fincap Pyt ltd

Last Date & Time of Submission of EOI

(

of the Reserve Price)

18-06-2026 by 04:00 PM
along with upfront 10% amount

Date of Submission of Final Bid

22-06-2026 by 01:00 PM

(along with balance 15% amount

of the Reserve Price)

Date & Time of Auction | 22-06-2026 at 04:00 PM
(Opening of Bids)

Bid Structure 100% Cash

Terms & Conditions

The sale of the Security Receipts shall be conducted through a Public Auction. The
opening of bids is scheduled to take place on 22.06.2026 at 4:00 PM at AARC’s
registered office located at A-270, First and Second Floor, Defence Colony, New Delhi
-110024.

Eligible participants interested in participating in the auction are invited to submit bids for
anamountequal to or higher than the Reserve Price.

Interested Qualified Buyers, fulfilling the applicable eligibility criteria, including and
subject to the regulations issued by the Reserve Bank of India (“RBI”) and the Securities
and Exchange Board of India (“SEBI”), are invited to submit an unconditional Expression
of Interest (“EOI”) expressing their intention to conduct due diligence and participate in
the auction (including compliance with Section 29A, where applicable) and request for
copy of the detailed process document.

Interested Qualified Buyers are required to submit the original hard copy of the EOl along
with upfront 10% amount of the Reserve Price and updated KYC to the Officer of
AlchemistAsset Reconstruction Company Limited at the address mentioned below, on or
before 18.06.2026 by 04:00 P.M., at A-270, First and Second Floor, Defence Colony,
New Delhi-110024. Mobile No.: +91-8130836012.

Interested Qualified Buyers who have submitted their EOl along with 10% amount of the
Reserve Price on or before 18.06.2026 by 04:00 PM and are desirous of participating in
the auction process may collect the Process Document either from the office of the
Security Receipt holder located at A-270, First and Second Floor, Defence Colony,
New Delhi-110024, or by submitting a request via email at admin@alchemistarc.com,
during working hours, between 15.06.2026 to 19.06.2026 against payment of Rs. 5000/-.
Only Qualified Buyers who have submitted the upfront 10% amount of the Reserve Price
along with the Eligibility documents shall be entitled to conduct the due-diligence.
Interested Qualified Buyers shall submit their Final bid in a sealed envelope, along with
the duly executed undertaking and updated KYC documents, on or before 22.06.2026 by
01:00 PM., together with the EMD amount (i.e. 25% of the Reserve Price, less the
amount paid along with EOI).

The EMD amount i.e. 25% of the Reserve Price (including the upfront 10% of Reserve
Price on submission of EOI and the balance 15% on submission of Final Bid) shall be
remitted by way of RTGS, Demand Draft, or Pay Order drawn in favour of “Alchemist
Asset Reconstruction Company Limited”, payable at New Delhi, in Bank Account No.
048131100001334, Beneficiary Name: Alchemist Asset Reconstruction Company
Limited, IFSC Code: UBIN0804819, Union Bank of India, R.K. Puram Branch, New
Delhi. Proof of remittance/receipt of the EMD shall be enclosed with the final submission
of the bid.

The Successful Qualified Buyer shall be solely responsible for all applicable statutory
compliances and payment of taxes, duties, levies, and any other charges arising out of or
in connection with the purchase of the Security Receipts.

AARC reserves the right to accept or reject any or all bids, modify or cancel the auction
process, or amend the terms and conditions at its sole discretion, without assigning any
reason.

This invitation does not constitute an offer or commitment to sell. AARC shall not be liable
for any costs, expenses, or losses incurred by any participant in connection with this process.
The sale of the Security Receipts is strictly subject to the terms and conditions set forth
inthis Notice and the Process Document.

For any clarifications or additional information, interested parties may contact the officer
of AARC at+91 8130836012 or email atadmin@alchemistarc.com.

Disclaimer: This notice is only an invitation to submit Expression of Interest and
does not constitute an offer or invitation to purchase the Security Receipts. AARC
reserves the right to accept or reject any or all EOls without assigning any reason
whatsoever. The terms and conditions mentioned herein are indicative and subject
to detailed terms provided in the Process Document. Participation in this process
shall be at the sole risk and cost of the participants.

Place: Delhi,
Date: 14.06.2026

Sd/-, Authorised Officer,
Alchemist Asset Reconstruction Company Ltd

epaper.financiaiexpress.cnn'. .
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SpaceX jumps 19%
after $75-bn IPO

The IPO offers a
growth potential for
Al-linked companies

BLOOMBERG
June 13

SPACEX'S FIRST DAY on the stock
market transformed the startup
intoone of theworld’s most-valu-
able public companies, handed
buyers of the IPO a 19% return
and turned its founder Elon Musk
into theworld’s first trillionaire.
Yet the record-breaking $75
billion offering also accom-
plished somethingelse: Itallowed
for a sigh of relief, not only for
backers of Musk’s company but
for an entire stock market that
has been driven higher this year
on optimism about the growth
potential for artificial intelli-
gence. SpaceX’s embrace of Al
with the acquisition of Musk’s
XAl in February made the listing
somewhat of a referendum on
the currentleadership of themar-
ketaswell as the IPO prospects of
competitors Anthropic PBC and
OpenAl both of which plan to go
public as soon as this year. “It

valued
SpaceX at

world's
sixth-most

valuable public

L company

bodeswell for the market and for
these other IPOs that are coming
thataregoingtobe quitesizeable
as well,” said Robert Gruendyke,
senior portfolio manager for the
growth equity team at Allspring
Global Investments.“They clearly
priceditright,atleast foroneday.
It should just make you opti-
mistic for the markets, especially

‘Mistakes’ made in
Al workforce shift,
admits Zuckerberg

REUTERS
June 13

META CEO MARK Zuckerberg
has told employees that the
social media giant has made
mistakes in its Al transforma-
tion of its workforce, according
to an internal memo seen by
Reuters. Zuckerbergis pumping
hundreds of billions of dollars
intoAlasheseekstoreshapehis
company's inner workings
around the technology, reflect-
ing a broader pattern among
major US companies this year,
particularlyinthetech sector.In
the memo,Zuckerbergdescribes

therapidadvancesinAland the
challenges brought on by the
boom in the technology.

"Given the complexity of
these changes,we've made mis-
takes and will almost certainly
make more," Zuckerberg said,
adding that he is
also "focused on providing as
much stability as possible" in
terms of organisation changes
going forward.

"Idon'twant to overpromise
because theworldis changingin
ways thatare out of our control,'
he said, reiterating that Meta
does not expect more company-
wide layoffs thisyear.

$2.2trn,

making it the

RECORD-BREAKING FEAT

B The market
capitalisation

| W Shares jumped at
31% above their $135
offering price, before
closing up 19%

mDemand topped

$350bn,

with many investors
missing out on
share allocations

for growth stocks.”

The shares jumped as much
as 31%abovetheir $135 offering
price, before closing up 19% at
$160.95.Thatleft the company’s
market capitalisationat §2.2 tril-
lion,meaningitended itsfirst day
on the stock market as the sixth-
highestvalued publiccompanyin
theworld.

11 Indian
sailors
convicted

in Nigeria
cocaine case

PRESS TRUST OF INDIA
Lagos, June 13

ELEVEN INDIAN SAILORS have
been convicted and their
merchant vessel fined $ 5.3
million bya court in Nigeria for
cocaine trafficking.

They were arrested around
six months ago by operatives
of the National Drug Law
Enforcement Agency (NDLEA)
for allegedly importing 31.5
kilogrammes of cocaine from
the MarshallIslands into Nige-
ria through the Apapa seaport
in Lagos, the agency said in a
statement on Thursday.

The master of the vessel
and 10 other crew members
were convicted under the
NDLEA Act by Justice Joseph
Chukwujekwu Aneke, it said.

The vessel was ordered to
pay restitution of §5.3 million
to the Nigerian government.
The three principal officers
were directed to pay
$100,000 each, while the
remaining crew members
were ordered to pay
$50,000 each. Each
defendant was also fined
100,000 Naira.

Govt clears Paramount’s
merger with Warner Bros

THE US JUSTICE Department's
Antitrust Division said it has
cleared Paramount Skydance
Corp's planned $110 billion
acquisition of Warner Bros. Dis-
covery, saying it was unlikely to
harm competition or consumers.
DOJ said it spent eight months
evaluating how the transaction
would affect streamingvideo ser-
vices, traditional television and
the film industry,weighing input
from across the entertainment
industry. "The investigatory
record reviewed by the Division
suggests that the impact of the
transaction will be to increase
competitionacross the mediaand
entertainment ecosystem, with
benefitsforAmerican consumers

and workers," the Justice Depart-
ment wrote in a statement. Para-
mount CEO David Ellison's father,
billionaire Oracle co-founder
Larry Ellison, has cultivated ties
with President Donald Trump,
and the company has hired for-
mer Trump officials. Assistant
Attorney General Omeed Assefi
had said that politics would
"absolutely not" drive the DOJ's
review of the transaction. Para-
mountissuedastatement thank-
ing the DOJ for its review of the
transaction, which it said would
allowthe companytobetter com-
petein an industry defined by an
intense scramble for audiences,
talent, technology and invest-
ment. REUTERS

'EAM Jaishankar raises Indian

mariners’ killing with Rubio

PRESS TRUST OF INDIA
New Delhi, June 13

EXTERNAL AFFAIRS MINISTER
S Jaishankar on Saturday
raised with US Secretary of
State Marco Rubio the killing
of three Indian mariners
in a US military strike on a
merchant vessel in the Gulf
of Oman.

Jaishankar, currently ona
visit to Europe, spoke with the
US Secretary of State on
phone. Following the conver-
sation, the external affairs
minister described the 'lethal’
actions by the US military
against commercial shipping
as unjustified. "Spoke to US
Secretary of State Marco Rubio

P SO
g

US Secretary of State Marco Rubio

this evening. I reiterated
India's strong protest at the
attacks by the US Navy in the
Gulf that killed three Indian

® USA'S WORLD CUP MOMENT

How Pulisic and Balogun turned
opening night into a spectacle

SANDIP G
Mexico City, June 13

WHEN THE FINAL whistle blew,
the beatific Los Angeles
Stadium was a blizzard of
miniature US flags fluttered in
the stadium.

The stands fully enjoyed a
blockbuster evening, arguably
the co-hosts’ most authorita-
tive display in the World Cups.
The 4-1 scoreline, Giovanni
Reyna splashing the icing on
the cake in the last minute,
fully captured their domina-
tion overan unusuallyfrazzled
Paraguay. So joyous the occa-
sion was that the celebrations
brought bedlam. In the broad-
casters’ box, Zlatan Ibrahi-
movic gave the appraisal. “We
were speaking before the game
about believing. My message to
the American people is, if you
didn’tbelieve before the game,
that performance in the first
half — start believing. This
American team can do some-
thing big”It'sawave that could
spill on and grip the entire
nation in football mania.
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mariners," Jaishankar said on
social media. "Such lethal
actions against commercial
shipping are not justified," he

= A el = B

United States' Christian Pulisic (10) is challenged by Paraguay's
Juan Jose Caceres (4) during a match in Los Angeles AP

The first half was ripped
froma Hollywood thrillerin its
searing intensity. The Mad Max
typeswhere the movierolled at
a frenetic pace, the audience
holding their breath and
adrenalin shooting through
the roofs.

At the heart of the demoli-
tion were Christian Pulisicand
Folarin Bolagun, the creator
and the destructor. Pulisic was
in an inspired mood, like in his

Chelsea spring, playmaking
frictionlessly and finding space
wherever he drifted in. The
opening goal stemmed from a
delightful pass of his; the sec-
ond was a beautiful cut back to
Bolagun, the former Arsenal
striker, who hammered past
the goalkeeper to double the
lead. A minute earlier,he had a
goal disallowed for off-side
afteranother move that Pulisic
initiated. In the 15-minute

said. India on Friday sum-
moned US Charge d'Affaires
Jason Meeks and told him that
the American military's lethal
strikes on commercial vessels
with Indian crew members off
the coast of Oman are unac-
ceptable. The senior diplomat
was summoned on Wednesday
night as well.

The Iranian embassy in
India termed US President
Donald Trump's claim that
Iran carried out adroneattack
on Indian shipsin the Strait of
Hormuz as "simply baseless".
"The US president's accusation
against Iran regarding an
Indian vessel in the Strait of
Hormuz is simply baseless," it
said on social media.

spell, the buzzing US could
havefired in halfadozen goals.
Their moves were svelte and
precise, no amount of energy
wasted, no pass misplaced.

The USMNT were aggres-
sive in their pursuit of him, a
fleet-footed centre forward
with pace to burn,hammer for
aright foot and nourished by
exposure in Europe. Mauricio
Pochettino would call him the
missing piece in his puzzle, for
theyfaced anacute shortage of
goal-scoring forwards.

The pursuitwas intense and
public, and the player would
say that US fans would
bombard his Instagram
account with emojis of the
American flag.

Footballis steadily hooking
them.The exuberant audience
atthe Los Angeles Stadium tes-
tified to the game’s swelling
pull in the country. Nights like
these help in raising the pro-
file. Paraguay had conceded
only 10 goals in their last 18
games, but Pulisic disarrayed
their organisation with a scyth-
ing pass to Weston McKennie.

[BRITANNIA |
BRITANNIA INDUSTRIES LIMITED
[Corporate |dentity Mumber: L154138E1 81BFLCO02964 )
Registorad Office: 514, Hungerford Streat. Kobals-700 017, West Bangal, inca
Phaore Mo 033 - 3287 3430 | 2057
Webskte: weww britannis. o n Emall ki; [nesstoralabionsi@iaitinga. com
NOTICE FOR TRANSFER OF EQUITY SHARES TO INVESTOR
EDUCATION AND PROTECTION FUND AUTHORITY
Malice i% hereby given thal pursuant 1o Section 124 of the Companies Act, 2013
{"the &ct'}read with the Investor Education and Protection Fund Autharity
{Accounting, Audil, Transfer and Refund) Rules, 2006 ('the IEPF Rules’), as

amendead from fime fo time, the following are required to be transferred to the
Inwestor Educatian amnd Protection Fund (IEPF') Autharity:

=The Final Dividend declared far FY 2018-19, which remained unpaid or

unclanmed Tora pefiod of 7 (sevan) yaars from the date of its transfer Lo ha
unpaid dividend account of the Company; and

* Thaa Equity Shares, for which dividends ware unpaid of unclaimed for 7 (Sevan)
Consecutive years,

The Company has sent indniduad communications to the concemed Shareholdars
at thelr registered addresses whose Dividends and Equity Shares as mentioned
above, are liabls {0 be transferrad fo the IEPF Awthority, advsing them to claim
their Dividends. The detalls of such Shareholders are available on the website of
the Company-at wwe britannia, coin.

The Company will not transfer such Equity Shares to the Demat account of the
|[EPF Auihdrity where there is 8 specific order of Court or Tribunal or Statutory
authorily restraining any transfer of such Shares and payment of Dividend or
wihere such Shares are hypothecated or pledgad under the provisions of the
Depositories Act, 1996,

The concerned Shareholders are raquested to claim their unpaidiunclaimad
dividend{s}, by submitting the requisite documents to the Reglstrar (o an |55ue
and Share TransferAgent {'RTA) of the Company, M/e_ KFin Technologies
Limited, onor before 31 August, 2026, failing which the Company shall initiate
macessary action for transfer of the such Dividend amourds and the Equity Sharas
1o the IEPF Autharity In accordance with the prescribed procedures

Sharehockders may kindly nota that:

a) For Equity Shares held in physical form:

The origingl Share Carlificate]s) registered in the name of the Shareholder shall
siand automatically canceiled, upon transfer of the Equily Sharas to the [EPF
Authorily

b} For Equity Shares held in dematerialised mode:

Tha Equily Shares shall be transferred direclly by way of a corporate action from
the: Sharsholder's Demat Account 1o the Demat Account of the [EPF Authaority,

Shareholders are requasted to submit the request leiter along with the required
documents 1 the RTA &t the address menbaned below

Mr. &V Raju, Vice Presideni

M's. KFin Technologies Limited

Unit: Britannia Industries Limited

Selenium Budding, Tower — B, Plot Mo, 31 & 32,

Financial Districl. Manakramguda, Sarlingampalhy,

Hyderabad - 500 032, Telangana, India

Phona Mo 040 - BT16 2222 Toll Free Mo 1800 3094001

Email Id: gimward. fsi@kfiintech.com
Website: www klinlech com
Furthier, the Shareholdsrs whose Diddand(s) andfor Equity Shares are transfermed
i [EPF Aulhority, may claim e Dividend(s ) and/or Equity Shares along wath the
ather accrued benefits thereon transferred ta the IEFF Authority by making an
anfine application in Fofm IEPF-5, available on WWawwliaplgovin, upon recaipd of
the Entitlemant Letter from the Company. wowtiepl ooy in. upon receipt of the
Entitbarment Letter fram the Company
For Britannia Industries Limited
Sdi-
Sona Rajora

Company Secretary and Compliance Officer
ICSI Membership Mo.: A35468

Place: Bengalum
Date : 13 June, 2026

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

INVITATION FOR EXPRESSION OF INTEREST FOR
VIVIMED LABS LIMITED
OPERATING IN THE BUSINESS OF MANUFACTURERS OF PHARMA DOSAGE FORMS AT
HYDERABAD, HARIDWAR, KASHIPUR AND BIDAR
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS
Vivimed Labs Limited
PAN: AAACV6060A
CIN: L02411KA1988PLC009465
Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403
https://www.vivimedlabs.com/

A)Manufacturing Facilities in Hyderabad, Telangana -
2 Units

1)Pharma Unit - D-125 & 128, Phase Ill, I.D.A.
Jeedimetla Village, Medchal — Malkajgiri District
Hyderabad, State of Telangana 500 055

2)Pharma Unit - Plot No. 8, Phase V, Ida
Jeedimetla, Medchal — Malkajgiri District, Telangana,

B)Manufacturing Facilities in Uttarakhand - 2 Units

3)Pharma Unit - Plot No. 25, Kundeshwari Village,
Kashipur — 244713

4)Pharma Unit (Leased Premises) - D-9, 10, Old
Industrial Area, Haridwar, Uttarakhand, 249401

C)Manufacturing Facility in Bidar, Karnataka — 1 Unit
1) Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403 (non-operational)

D)immovable Property in Pydibheemavaram, Andhra
Pradesh
(As per the security interest furnished by the
Secured Financial Creditor)

Name of the corporate debtor along with PAN
& CIN/ LLP No.

Address of the registered office

URL of website

Details of place where majority of fixed
assets are located

Installed capacity of main products/ services As per the information provided by the suspended
board of directors to the undersigned, the following are
the installed capacities:

eTablets: 900 Million

eCapsules: 580 Million

eTopicals: 71 Million

QOrals: 12 Million

eNasal Sprays & Opthalmics: 22.5 Million

Amount (INR) in Cr
FY 2024-25 | FY 2023-24
103.60 136.80

Quantity and value of main products / services
sold in last financial year Particulars

Revenue from
operations

(As perthe Audited Financial Stateménts)

Note:1.The statutory audit of Vivimed Labs Limited for
the financial year ended March 31, 2026, is currently
underway and the audited financial statements for the
said financial year have accordingly not been finalised as
on the date of publication of this Form G.

2.The revenue from operations for the nine-month ended
December 31, 2025, is INR 48.23 Cr. (As per the
unaudited financial results for the quarter and nine
month ended December 31, 2025, submitted with the
stock exchanges)

3.Any further details can be sought by sending an email
at: cirp.vivimedlabslimited@hotmail.com

Number of employees / workmen 552

(As per the information provided by the suspended
board of directors)

Financial Statements:
https://www.vivimedlabs.com/financials/

List of Creditors:https:/ibbi.gov.in/claims/claim-
process/L02411KA1988PLC009465

Any further details can be sought by sending an
email at: cirp.vivimedlabslimited@hotmail.com

Can be sought by sending an email at
cirp.vivimedlabslimited@hotmail.com

29/06/2026
09/07/2026

Further details including last available financial
statements (with schedules) of two years, lists of
creditors, are available at URL:

Eligibility for resolution applicants under section
25(2)(h) the Code is available at URL:

Last date for receipt of expression of interest
Date of issue of the provisional list of prospective
resolution applicants

Last date for submission of objections to
provisional list

Date of issue of the final list of prospective
resolution applicants

Date of issue of information memorandum,
evaluation matrix, and request for resolution
plans for prospective resolution applicants

14/07/2026

24/07/2026

29/07/2026

28/08/2026
cirp.vivimedlabslimited@hotmail.com

Date: June 14, 2026 Sd/-
Place: Bengaluru T Narayana Swamy
Interim Resolution Professional

Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Reg. Address: No. 15, Shubhadeepa, 7" Cross, Bhuvaneshwarinagar, Hebbal

Kempapura, Bangalore North, Near Shakthi Ganapathi Temple, Bangalore,

Karnataka — 560024

For Vivimed Labs Limited

15 | Last date for submission of resolution plans

16 | Process email id to submit Expression of Interest

June 14, 2026
Ta,
ARCs / Banks f NBFCs / Fis
NOTIFICATION FOR SALE OF FINAMCIAL ASSET UNDER SWISS CHALLENGE METHOD)

Dear Sir f Madam,

Mint India Fincap Pyt Ltd in terms of its podicy an "Sale of Financial Assets” and in lins
with the reguiatory guidelines had pegatiated with an ARC/NEFC and follawing the
receipt of "expressions of interest” and subsequent doe-diligence, we have received
foltowing bids from the MBFC (the "Base Bids™):

ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED

A-270 (FF & SF), Defence Colony, New Delhi-110 024, Tel.: 91-11-46562580 - 83
Fax: 91-11-46562584, Email: admin@alchemistarc.com, Web: www.alchemistarc.com

INVITATION FOR EXPRESSION OF INTEREST FOR THE SALE OF SECURITY
RECEIPTS, ISSUED BY ALCHEMIST VIIl TRUST AND ALCHEMIST VI TRUST, BY
ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED BY WAY OF PUBLIC
AUCTION (OPENING OF BIDS).

Notice is hereby given to the general public that Alchemist Asset Reconstruction Company
Limited (“AARC”), acting as Security Receipts holder of Alchemist VIII Trust and
Alchemist VI Trust, intends to sell the Security Receipts (“SRs”) issued under the
aforesaid trusts through a Public Auction. Accordingly, AARC is offering the following SRs
for sale to eligible Qualified Buyers (“QBs”) (including, without limitation, Asset

Loan/Assat Region | Principal O/s | Highest | Starting Price for Reconstruction Companies, NBFCs, AlFs and eligible Entities). The sale of the SRs shall
{In Crs) Bid Price | Counter Bid under . . A e
Swiss Challenge be conducted onan “As Is Where Is”, “As Is What Is”, and “Without Recourse” basis.
| method e-auction Name of Account | Madras Petrochem Limited

Raghuleela : ' Names of Trusts Alchemist VIl Trust & Alchemist VI Trust

Builders Pyt Ltd| Mumbai 24445 %:20.00 Crs l e SRs offered for Sale 30,000 (on Prorata basis)

Now the Company 15 Imvlting counter bids of subsequent offers from interested Reserve Price Rs. 15,61,50,000/-

ARCs/banks! non-banking financial companiesffinancial institutions (the Earnest Money Deposit (EMD 25% ofthe Rs. 3,90,37,500/-

“Prospective Investors”) for sale of the Financial Assets under "SWISS Challenge Reserve Price)

method" Last Date & Time of Submission of EQI 18-06-2026 by 04:00 PM

The auction under Swiss Challenge method is based on the bid offer in hand, hence (along with upfront 10% amount

counter bids are solicited. The highest counter bid recelved, will Be treated as ofthe Reserve Price)

challenger bid, The bidder wha has submitted base bid offer will be invited to match
the challenger bid. In case the base bidder failted to match it, chatlenger bid will be
declared as successful bid as per Swiss Challenge methaod guidelines,

Other Terms and Conditions

1. Starting price for counter bid under Swizs Chaflenge method shall be marked up
owerthe Base Bid by not less than 5%,

2. Onreceipt ofthe BOl and execution of MO on or prios to 5:00PM [IST] on June
16, 2026 the slgibie Prospectles Investons will be provided the pcoess 1o the
data rocom for carrying owt due diligence activity in relation to the Financial
Assets,

3.  Cut-pft date ot each pool would be'the date of azsipnment agreement. Hence,
any recovery received inthe account tifl that date of the respactive assignment
agreerment will rermain with the campany

4. Thesaleison "85 s Where s Basis®, "4s 15 What is Basis® and "Whatever There |5
Basis”

= Al sales thall be "Withaul Becourse” Mo the Company. In the &eenl of nan
realisation of amount out of secured assets in connection with the Financial
Assets, the Company will not be Hable to refund amything in part or full”

&, Under no circumstances Prospective investors can refuse to complete the
transaction citing any reason or defects / objection in any account, fthey do so,
the matter will be reported 0 Reserve Bank of India & the respective
asspciation fortaking necessary action

7. Incaseof similar/identical bids, Mint India Fincap Pt itd will kave the final right
todecide on the settiement of the asset

B, Offers/bids areinvited oncash / cash-cum-security receipt basis

9, Settlement of the account should be at the earfiest, preferably within T+ 2 days
framthe date of confirmation of thetrade,

10, Mint India Fincap Pyt Itd resendes the right bo withdraw any account from'sale
process or reject and S or cancel or defer the entire sale process of the asoats f
Bids. withaut Assigning any reason, Further Mint India Fincap Pyt Itd alsa
reserves the right to add / modify / delete any of the terms and conditions atits
sale discretion,

131, Please note that all the related expenzes viz. taxss [ stamp duty / registration
charges and all other miscellaneous expenses etc, that may be arising out of the
transaction shall be pmable by the Prospective Investors

12, Ifany dispute anses between Mint Indla Fincap Pyt ltd and Prospective Investors
in refation to the prosent sale process, it should be settied by mutual discussions
and in case amicable seftlement is not reached, it shall be sukject to the
exclusive jurisdiction of the courts situated at Mumbal

13, Any other term except those mentioned abowve shall be: as per mutual
negotiations and agreement

14, Any other term except those mentloned above shall be as per mutual
fegatiaticons and agreement

15. Please note that the sale will be subject 1o final approval by the competent
authority of the Bank,

Eligible parties can subrmit their counter bigs under Swiss Challenge by June 16, 2026

by email orin a sealed envelope by post, as mentioned below ;-

Emall; compliance@mintindia, net/info@mintindia.net
Address: Second Floor, BSN Arcade, 6 LSC Near Prince Appartment, | PExtansion,
East Delhi, Delhi - 110092,

Yours faithfully,

Sdy-

Authorised Signatory
Mint India Fincap Pyt ltd

Date of Submission of Final Bid

(

ofthe Reserve Price)

22-06-2026 by 01:00 PM
along with balance 15% amount

Date & Time of Auction 22-06-2026 at 04:00 PM
(Opening of Bids)

Bid Structure 100% Cash

Terms & Conditions

The sale of the Security Receipts shall be conducted through a Public Auction. The
opening of bids is scheduled to take place on 22.06.2026 at 4:00 PM at AARC’s
registered office located at A-270, First and Second Floor, Defence Colony, New Delhi
-110024.

Eligible participants interested in participating in the auction are invited to submit bids for
anamountequal to or higher than the Reserve Price.

Interested Qualified Buyers, fulfilling the applicable eligibility criteria, including and
subject to the regulations issued by the Reserve Bank of India (“RBI”) and the Securities
and Exchange Board of India (“SEBI”), are invited to submit an unconditional Expression
of Interest (“EOI”) expressing their intention to conduct due diligence and participate in
the auction (including compliance with Section 29A, where applicable) and request for
copy of the detailed process document.

Interested Qualified Buyers are required to submit the original hard copy of the EOl along
with upfront 10% amount of the Reserve Price and updated KYC to the Officer of
Alchemist Asset Reconstruction Company Limited at the address mentioned below, on or
before 18.06.2026 by 04:00 P.M., at A-270, First and Second Floor, Defence Colony,
New Delhi-110024. Mobile No.: +91-8130836012.

Interested Qualified Buyers who have submitted their EOl along with 10% amount of the
Reserve Price on or before 18.06.2026 by 04:00 PM and are desirous of participating in
the auction process may collect the Process Document either from the office of the
Security Receipt holder located at A-270, First and Second Floor, Defence Colony,
New Delhi-110024, or by submitting a request via email atadmin@alchemistarc.com,
during working hours, between 15.06.2026 to 19.06.2026 against payment of Rs. 5000/-.
Only Qualified Buyers who have submitted the upfront 10% amount of the Reserve Price
along with the Eligibility documents shall be entitled to conduct the due-diligence.
Interested Qualified Buyers shall submit their Final bid in a sealed envelope, along with
the duly executed undertaking and updated KYC documents, on or before 22.06.2026 by
01:00 P.M., together with the EMD amount (i.e. 25% of the Reserve Price, less the
amount paid along with EQI).

The EMD amount i.e. 25% of the Reserve Price (including the upfront 10% of Reserve
Price on submission of EOI and the balance 15% on submission of Final Bid) shall be
remitted by way of RTGS, Demand Draft, or Pay Order drawn in favour of “Alchemist
Asset Reconstruction Company Limited”, payable at New Delhi, in Bank Account No.
0438131100001334, Beneficiary Name: Alchemist Asset Reconstruction Company
Limited, IFSC Code: UBIN0804819, Union Bank of India, R.K. Puram Branch, New
Delhi. Proof of remittance/receipt of the EMD shall be enclosed with the final submission
ofthe bid.

The Successful Qualified Buyer shall be solely responsible for all applicable statutory
compliances and payment of taxes, duties, levies, and any other charges arising out of or
in connection with the purchase of the Security Receipts.

AARC reserves the right to accept or reject any or all bids, modify or cancel the auction
process, or amend the terms and conditions at its sole discretion, without assigning any
reason.

This invitation does not constitute an offer or commitment to sell. AARC shall not be liable
for any costs, expenses, or losses incurred by any participant in connection with this process.
The sale of the Security Receipts is strictly subject to the terms and conditions set forth
inthis Notice and the Process Document.

For any clarifications or additional information, interested parties may contact the officer
of AARC at+91 8130836012 or email at admin@alchemistarc.com.

Disclaimer: This notice is only an invitation to submit Expression of Interest and
does not constitute an offer or invitation to purchase the Security Receipts. AARC
reserves the right to accept or reject any or all EOIs without assigning any reason
whatsoever. The terms and conditions mentioned herein are indicative and subject
to detailed terms provided in the Process Document. Participation in this process
shall be at the sole risk and cost of the participants.

Place: Delhi,
Date: 14.06.2026

Sd/-, Authorised Officer,
Alchemist Asset Reconstruction Company Ltd

epaper.ﬂnanciaiexpress.cunb . .

Kolkata
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SpaceX jumps 19%
after $75-bn IPO

The IPO offers a
growth potential for
Al-linked companies

BLOOMBERG
June 13

SPACEX'S FIRST DAY on the stock
market transformed the startup
intoone of theworld’s most-valu-
able public companies, handed
buyers of the IPO a 19% return
and turnedits founder Elon Musk
into theworld’s first trillionaire.
Yet the record-breaking $75
billion offering also accom-
plished somethingelse: It allowed
for a sigh of relief, not only for
backers of Musk’s company but
for an entire stock market that
has been driven higher this year
on optimism about the growth
potential for artificial intelli-
gence. SpaceX’s embrace of Al
with the acquisition of Musk’s
xAl in February made the listing
somewhat of a referendum on
the currentleadership of the mar-
ketaswell as the IPO prospects of
competitors Anthropic PBC and
OpenAl,both of which plan to go
public as soon as this year. “It

» .I. :I A

B The market
capitalisation

valved
SpaceX at

$2.2trn,

making it the

world's
sixth-most

valuable public

| company

bodeswell for the market and for
these other IPOs that are coming
thatare goingtobe quitesizeable
as well,” said Robert Gruendyke,
senior portfolio manager for the
growth equity team at Allspring
Global Investments.“They clearly
priceditright,atleastforoneday.
It should just make you opti-
mistic for the markets, especially

‘Mistakes’ made in
Al workforce shift,
admits Zuckerberg

REUTERS
June 13

META CEO MARK Zuckerberg
has told employees that the
social media giant has made
mistakes in its AI transforma-
tion of its workforce, according
to an internal memo seen by
Reuters. Zuckerbergis pumping
hundreds of billions of dollars
intoAlasheseekstoreshapehis
company's inner workings
around the technology, reflect-
ing a broader pattern among
major US companies this year,
particularlyin the tech sector.In
the memo,Zuckerbergdescribes

therapidadvancesinAlandthe
challenges brought on by the
boom in the technology.

"Given the complexity of
these changes,we've made mis-
takes and will almost certainly
make more," Zuckerberg said,
adding that he is
also "focused on providing as
much stability as possible" in
terms of organisation changes
going forward.

"Idon'twant tooverpromise
because theworldischangingin
ways thatare out of our control,’
he said, reiterating that Meta
does not expect more company-
wide layoffs this year.
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| W Shares jumped at
31% above their $135
offering price, before
closing up 19%

m Demand topped

$350bn,

with many investors
missing out on
| share allocations
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for growth stocks.”

The shares jumped as much
as 31%abovetheir $135 offering
price, before closing up 19% at
$160.95.Thatleft the company’s
market capitalisationat §2.2 tril-
lion,meaningitendeditsfirstday
on the stock market as the sixth-
highestvalued publiccompanyin
theworld.

11 Indian
sailors
convicted

in Nigeria
cocaine case

PRESS TRUST OF INDIA
Lagos, June 13

ELEVEN INDIAN SAILORS have
been convicted and their
merchant vessel fined $§ 5.3
millionbya courtin Nigeria for
cocaine trafficking.

They were arrested around
six months ago by operatives
of the National Drug Law
Enforcement Agency (NDLEA)
for allegedly importing 31.5
kilogrammes of cocaine from
the Marshall Islands into Nige-
ria through the Apapa seaport
in Lagos, the agency said in a
statement on Thursday.

The master of the vessel
and 10 other crew members
were convicted under the
NDLEA Act by Justice Joseph
Chukwujekwu Aneke, it said.

The vessel was ordered to
pay restitution of §5.3 million
to the Nigerian government.
The three principal officers
were directed to pay
$100,000 each, while the
remaining crew members
were ordered to pay
$50,000 each. Each
defendant was also fined
100,000 Naira.

'Govt clears Paramount’s

merger with Warner Bros

THE US JUSTICE Department's
Antitrust Division said it has
cleared Paramount Skydance
Corp's planned $110 billion
acquisition of Warner Bros. Dis-
covery, saying it was unlikely to
harm competition or consumers.
DOJ said it spent eight months
evaluating how the transaction
would affect streamingvideoser-
vices, traditional television and
the film industry,weighing input
from across the entertainment
industry. "The investigatory
record reviewed by the Division
suggests that the impact of the
transaction will be to increase
competitionacrossthemediaand
entertainment ecosystem, with
benefits forAmerican consumers

and workers," the Justice Depart-
ment wrote in a statement. Para-
mount CEO David Ellison's father,
billionaire Oracle co-founder
Larry Ellison, has cultivated ties
with President Donald Trump,
and the company has hired for-
mer Trump officials. Assistant
Attorney General Omeed Assefi
had said that politics would
"absolutely not" drive the DOJ's
review of the transaction. Para-
mountissuedastatement thank-
ing the DOJ for its review of the
transaction, which it said would
allowthe companytobettercom-
pete in an industry defined by an
intense scramble for audiences,
talent, technology and invest-
ment. REUTERS

'EAM Jaishankar raises Indian

mariners’ killing with Rubio

PRESS TRUST OF INDIA
New Delhi, June 13

EXTERNAL AFFAIRS MINISTER
S Jaishankar on Saturday
raised with US Secretary of
State Marco Rubio the killing
of three Indian mariners
in a US military strike on a
merchant vessel in the Gulf
of Oman.

Jaishankar, currently on a
visit to Europe, spoke with the
US Secretary of State on
phone. Following the conver-
sation, the external affairs
minister described the 'lethal’
actions by the US military
against commercial shipping
as unjustified. "Spoke to US
Secretary of State Marco Rubio
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File photo of External Affairs Minister S Jaishankar and

US Secretary of State Marco Rubio

this evening. I reiterated
India's strong protest at the
attacks by the US Navy in the
Gulf that Kkilled three Indian

USA'S WORLD CUP MOMENT

How Pulisic and Balogun turned
opening night into a spectacle

SANDIP G
Mexico City, June 13

WHEN THE FINAL whistle blew,
the beatific Los Angeles
Stadium was a blizzard of
miniature US flags fluttered in
the stadium.

The stands fully enjoyed a
blockbuster evening, arguably
the co-hosts’ most authorita-
tive display in the World Cups.
The 4-1 scoreline, Giovanni
Reyna splashing the icing on
the cake in the last minute,
fully captured their domina-
tion overan unusually frazzled
Paraguay. So joyous the occa-
sion was that the celebrations
brought bedlam. In the broad-
casters’ box, Zlatan Ibrahi-
movic gave the appraisal. “We
were speaking before the game
about believing. My message to
the American people is, if you
didn’t believe before the game,
that performance in the first
half — start believing. This
American team can do some-
thing big”It'sawave that could
spill on and grip the entire
nation in football mania.

MEA/X

mariners," Jaishankar said on
social media. "Such lethal
actions against commercial
shipping are not justified," he
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United States' Christian Pulisic (10) is challenged by Paraguay's

Juan Jose Caceres (4) during a match in Los Angeles AP

The first half was ripped
froma Hollywood thrillerinits
searing intensity.The Mad Max
typeswhere the movierolled at
a frenetic pace, the audience
holding their breath and
adrenalin shooting through
the roofs.

At the heart of the demoli-
tion were Christian Pulisicand
Folarin Bolagun, the creator
and the destructor. Pulisic was
inan inspired mood, like in his

Chelsea spring, playmaking
frictionlessly and finding space
wherever he drifted in. The
opening goal stemmed from a
delightful pass of his; the sec-
ond was a beautiful cut back to
Bolagun, the former Arsenal
striker, who hammered past
the goalkeeper to double the
lead. A minute earlier,he had a
goal disallowed for off-side
afteranother move that Pulisic
initiated. In the 15-minute

said. India on Friday sum-
moned US Charge d'Affaires
Jason Meeks and told him that
the American military's lethal
strikes on commercial vessels
with Indian crew members off
the coast of Oman are unac-
ceptable. The senior diplomat
was summoned on Wednesday
night as well.

The Iranian embassy in
India termed US President
Donald Trump's claim that
Iran carried outadroneattack
on Indian ships in the Strait of
Hormuz as "simply baseless".
"The US president's accusation
against Iran regarding an
Indian vessel in the Strait of
Hormuz is simply baseless," it
said on social media.

spell, the buzzing US could
have fired in halfadozen goals.
Their moves were svelte and
precise, no amount of energy
wasted, no pass misplaced.

The USMNT were aggres-
sive in their pursuit of him, a
fleet-footed centre forward
with pace to burn, hammer for
aright foot and nourished by
exposure in Europe. Mauricio
Pochettino would call him the
missing piece in his puzzle, for
theyfaced anacute shortage of
goal-scoring forwards.

The pursuitwasintenseand
public, and the player would
say that US fans would
bombard his Instagram
account with emojis of the
American flag.

Football is steadily hooking
them.The exuberant audience
atthe Los Angeles Stadium tes-
tified to the game’s swelling
pull in the country. Nights like
these help in raising the pro-
file. Paraguay had conceded
only 10 goals in their last 18
games, but Pulisic disarrayed
theirorganisation with a scyth-
ing pass to Weston McKennie.
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BRITANNIA INDUSTRIES LIMITED
[Corporate |dentity Number; L15412WB1918PLCHIZEGE)
Reglaterad Office: 5014, Hungarerd Sireal, Kolkssa- 700 DT, Wasl Bargal India
Phome Mo.: 033 - 2587 2436 | 7057
Webskba: woww bhriannia oo in Emall d; iInvesiometaiions@@britindla oom

NOTICE FOR TRANSFER OF EQUITY SHARES TO INVESTOR
EDUCATION AND PROTECTION FUND AUTHORITY

Motice is hareby given that pursuant to Section 124 of the Companies Act, 2013
(“thefct} read with the Investor Education and Profection Fund Authority
{Accounting, Audit, Transfer and Refund) Rules, 2016 ['the |IEPF Rules'), as
amended from time 1o e, the following are required to be transferraed to thea
Imvestor Education and Protectaon Fund (1EPF ) Aufhorily:

«TheFinal Dividend declarad for FY 201 8-19, which remalned unpaid or
unclaimed lor a panicd of ¥ (Savan) years from (he date ol its transier o the
unpaid dividend account of the Company; and

= The Equily Shares, Tor which dividends werg unpaid o unclaimed for 7 (saven)
consacutive years,

The Company has sent indindud commumicabions o the concemed Shareholdars
at their registerad addresses whose Dividends and Equity Shares as menticned
above, are liable 1o be rangferred to the IEPF Authorily, advising them to claim
thigir Dividends. Tha details of such Sharsholders are availatile on the website of
thea Company at woanes beilaninia.co in

The Campany will nol transfer such Equity Shares to the Demat account of the
IEPF Authorily where there is a specific order of Court or Tribunal ar Statutory
authorily restraining any lransfer of such Shares and payment of Dividend or
where such Shares are hypothecated or pledged under the provisions of the
Depositones Act, 1996,

The concermad Shareholders are reqguested to claim their unpaidiuncliaimad
dividend({s}, by submitting the requisite documenis to the Regtstrar 1o an Issue
and Share TransferAganl ('RTA Jol the Company, M5, KFin Technologias
Limited, on or before 31 August, 2026, Tailing which the Company shall initiate
necessary action for transfer of the such Dividend amounts and The Equily Shares
to the IEPF Authority in accordance with the prescribed procedures:

shartetdlders mday kindly nols thal

a) For Equity Shares held In physical form:

The criginal Share Certificate|s) registered in the name of the Shareholder shall
stand automatically cancelled, upon transfer of the Equity 2hares to the |EPF
Authosty

b} For Equity Shares held in dematerialised mode:

The Equily Shargs shall be transferred dirgcily by way of 8 corporale action Iram
ihe Sharehoider's Demat Accouant o the Demat Account of the IEPF Authonity

oharebolders are requested o submil the reguest |etlar akong with the roguined

her 5 Y Ragu, Wice Présidom
Mis, KFin Technelogles Limited
Linit: Brifannia Industries Limited

Email kd: gimeard risipklirtach com
Website: waw Kfintech com

Entitlament Lefter from the Company.

Place: Bengalum
Data : 13 June, 2026

Company $¢crela:|‘,;;nd Complliance

documents to the RTA at the address mentioned below:

Sebznium Bulding, Tower = B, Piot Mo, 31 & 32,

Financial District, Manakramguda, Serfingampally,
Hyderabad = 500 032, Telangana, India

Phone Mo 040 - BT16 2222 Taoll Free Mo 1800 3094004

Further, the Sharehalders whosa Dividend{s) and'or Equily Shares are transfermed
ta IEPF Authority, may clalim the Dividend(s) andior Equity Shares along with the
oiher accrued berefils thereon ransferred o the |EPF Authority by making an
onlime application in Form 1EPF-5, available on wew iepf.gov.in, upon receaipl of
the: Entitlement Letler from the Company, wew iepd govin, upon receipt of the

For Britannia Industries Limited

Sdi-
Sona Rajora
(LT

IC5] Membership No.: A35468

"IMPORTANT"

INVITATION FOR EXPRESSION OF INTEREST FOR
VIVIMED LABS LIMITED
OPERATING IN THE BUSINESS OF MANUFACTURERS OF PHARMA DOSAGE FORMS AT
HYDERABAD, HARIDWAR, KASHIPUR AND BIDAR
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS
Vivimed Labs Limited
PAN: AAACV6060A
CIN: L02411KA1988PLC009465
Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403
https://www.vivimedlabs.com/

A)Manufacturing Facilities in Hyderabad, Telangana -
2 Units

1)Pharma Unit - D-125 & 128, Phase Ill, .D.A.
Jeedimetla Village, Medchal — Malkajgiri District
Hyderabad, State of Telangana 500 055

2)Pharma Unit - Plot No. 8, Phase V, Ida
Jeedimetla, Medchal — Malkajgiri District, Telangana,

B)Manufacturing Facilities in Uttarakhand - 2 Units

3)Pharma Unit - Plot No. 25, Kundeshwari Village,
Kashipur — 244713

4)Pharma Unit (Leased Premises) - D-9, 10, Old
Industrial Area, Haridwar, Uttarakhand, 249401

C)Manufacturing Facility in Bidar, Karnataka — 1 Unit
1) Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403 (non-operational)

D)Immovable Property in Pydibheemavaram, Andhra
Pradesh

(As per the security interest furnished by the
Secured Financial Creditor)

Name of the corporate debtor along with PAN
& CIN/ LLP No.

Address of the registered office

URL of website

Details of place where majority of fixed
assets are located

As per the information provided by the suspended
board of directors to the undersigned, the following are
the installed capacities:

eTablets: 900 Million

eCapsules: 580 Million

eTopicals: 71 Million

oQOrals: 12 Million

eNasal Sprays & Opthalmics: 22.5 Million

Amount (INR) in Cr
FY 2024-25 | FY 2023-24

103.60 136.80

Installed capacity of main products/ services

Quantity and value of main products / services
sold in last financial year Particulars

Revenue from
operations

(As perthe Audited Financial Statements)

Note:1.The statutory audit of Vivimed Labs Limited for
the financial year ended March 31, 2026, is currently
underway and the audited financial statements for the!
said financial year have accordingly not been finalised as
on the date of publication of this Form G.

2.The revenue from operations for the nine-month ended
December 31, 2025, is INR 48.23 Cr. (As per the
unaudited financial results for the quarter and nine
month ended December 31, 2025, submitted with the
stock exchanges)

3.Any further details can be sought by sending an email
at: cirp.vivimedlabslimited@hotmail.com

Number of employees / workmen 552

(As per the information provided by the suspended
board of directors)

Financial Statements:
https://www.vivimedlabs.com/financials/

List of Creditors:https://ibbi.gov.in/claims/claim-
process/L02411KA1988PLC009465

Any further details can be sought by sending an
email at: cirp.vivimedlabslimited@hotmail.com

Can be sought by sending an email at
cirp.vivimedlabslimited@hotmail.com

29/06/2026
09/07/2026

Further details including last available financial
statements (with schedules) of two years, lists of
creditors, are available at URL:

Eligibility for resolution applicants under section
25(2)(h) the Code is available at URL:
Last date for receipt of expression of interest

Date of issue of the provisional list of prospective
resolution applicants

Last date for submission of objections to
provisional list
Date of issue of the final list of prospective

14/07/2026

24/07/2026

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

resolution applicants

Date of issue of information memorandum,
evaluation matrix, and request for resolution
plans for prospective resolution applicants

Last date for submission of resolution plans

Process email id to submit Expression of Interest

Date: June 14, 2026
Place: Bengaluru

29/07/2026

28/08/2026
cirp.vivimedlabslimited@hotmail.com

Sd/-

T Narayana Swamy

Interim Resolution Professional

Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Reg. Address: No. 15, Shubhadeepa, 7" Cross, Bhuvaneshwarinagar, Hebbal
Kempapura, Bangalore North, Near Shakthi Ganapathi Temple, Bangalore,

Karnataka — 560024
For Vivimed Labs Limited

June 14, 2026
To,
ARCs / Banks [ NBFCs f Fis

NOTIFICATION FOR SALE OF FINANCIAL ASSET UNDER SWISS CHALLENGE METHOD)

Dear Sir / Madam,

Mint India Fincap Pvt Ltd in terms of its policy on “5afe of Financial Assets” and in line
with the regulatory puidelines had negotiated with an ARC/NBFC and following the
receipt of “axpressions of interest” and subseguent due-diligence, we have recelved
falbowang bids from the NBFC [the “Base Blds"):

LoanfAsset Region Principal O/s Highuest Starting Price for
{lm Crs) gid Price | Counter Bid under
Swiss Challenge
method e-auction
Aaghuleala
Builders Pvi Ltd Wurmbai 244 .45 £ 2000 Crs T 2Y Crs*

Now the Company i inviting counter bids or subsequent offers from interested
ARCs/panks’ non-banking financial companies/financial Institutions {the
“Prospective Investors") for sale of the Financial Assets under “5WI5S Challenge
metivod”,

Thie auction wnder Swiss Challenge methad is based on the bid afferin hand, hence
counber bids are solicited. The highest counter bid recelved, will be treated as
challenger bid. The bidder who has submitted base bid ofter will be invited to match
the challfenger-bid. In case the baze bidder failad to match it, challenger bid will be
declarad as successful bid as par Swiss Challenge method guidelines,

Other Terms and Conditions

1, Starting price for counter bid under Swiss Challenge method shall be marked up
overthe Base Bid by not less than 5%

2. Onrecgiptof the EOl and execution of MDA onor pricr to 5:00 P (I5TFon June
16, 2026 the eligible Prospective Investors will be provided the access to the
data room for @arrying out due diligence activity in refation to the Financial
Asgats,

3. - Cut-off date of each pool would be the date of assignment agreement. Hence,
any recovery recelved in the account till that date of the respective assignment
agreement will remain with the company

4.  Thesaleison"Asls Whereis Basis", "Asls \What s Basis" and "Whatever There [s
Basis"

5. All sales shall be "Without Recourse” to the Company. In the event of non-
realisation of amount out of secured assats in connection with the Financlal
Agsets, the Companywill nat be lkable tarefund anything in part o full”

6. Under no cincumstances Prospective Investors can refuse to complete the
transacticn citing any reasan or defects f objection in any account, If they do so,
the matter will be reported to Reserve Bank of India & the respective
association for taking necessary action

7o Incase of similarfidentical bids, Mint India Fincap Pyt ld will anie the final right
todecide on the settlement of the asset

B Offers/bids are invited on cash / cash-cum-security receipt basis

9. Settlement of the account should be at the earliest, preferabby within T+ 2 days
{rom the date of confirmation of the trade.

10, Mint India Fincap Pvt Hd reserves the rlght to withdraw any account from sale
process of rejact and L or cancel or defer the entire sale process af the poets
bids without assigning any measan. Further Mint India Fincap Pvt 13d also
reseryes the right to add f modify / delete any of the terms and conditions at its
zale discretion,

11, Please note that all the related expenses iz, taxes [ stamp duty [/ registration
charges and ali other miscellaneous expenses etc. that may be arising out of the
transaction shall be payabie by the Prospective Investors.

12, Itany dispute arizes between Mint India Fincap Pyt ltd and Prospective Investors
inrelation tothe present sale process, it should be settled by mutual discussions
and In case amicable ssttlement s not reached, It shall be subject to the
exchusive Jurnsdiction of the courts Situated at Mumbal

13, Any other term except those mentioned sbowve shall be as per mutual
negotlations and agreement

14, Any other term except those mentioned above shall be as per mutual
negotiations and agreement

15, Please mote that the sale will be subject to final approval by the competent
authority of the Bank.

Eligible parties can subrnit their counter bids under Swiss Challenge by June 16, 2026

by email arin a sealed envelope by post, a5 mentioned balow -

Emuail: complianced@mintingdia mrl,ﬂnﬁ_‘:-@.‘- rmintindia. nel

Address: Second Floos, ASN Arcade, & L5C Near Prince Appartment, LPExtension,
East Dralhi, Dethi - 110052,

ours faithiully,

Sy~

Authorised Signatory

Mint india Fincap Pvt ted

ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED

A-270 (FF & SF), Defence Colony, New Delhi-110 024, Tel.: 91-11-46562580 - 83
Fax: 91-11-46562584, Email: admin@alchemistarc.com, Web: www.alchemistarc.com

INVITATION FOR EXPRESSION OF INTEREST FOR THE SALE OF SECURITY
RECEIPTS, ISSUED BY ALCHEMIST Vill TRUST AND ALCHEMIST VI TRUST, BY
ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED BY WAY OF PUBLIC
AUCTION (OPENING OF BIDS).

Notice is hereby given to the general public that Aichemist Asset Reconstruction Company
Limited (“AARC”), acting as Security Receipts holder of Alchemist VIl Trust and
Alchemist VI Trust, intends to sell the Security Receipts (“SRs”) issued under the
aforesaid trusts through a Public Auction. Accordingly, AARC is offering the following SRs
for sale to eligible Qualified Buyers (“@Bs”) (including, without limitation, Asset
Reconstruction Companies, NBFCs, AlFs and eligible Entities). The sale of the SRs shall
be conducted onan “As Is Where Is”, “As Is What Is”, and “Without Recourse” basis.

Name of Account Madras Petrochem Limited

Names of Trusts Alchemist VIl Trust & Alchemist VI Trust
SRs offered for Sale 30,000 (on Prorata basis)

Reserve Price Rs. 15,61,50,000/-

Earnest Money Deposit (EMD 25% of the Rs. 3,90,37,500/-

Reserve Price)

Last Date & Time of Submission of EOI
(along with upfront 10% amount
of the Reserve Price)

18-06-2026 by 04:00 PM

Date of Submission of Final Bid
(along with balance 15% amount

22-06-2026 by 01:00 PM

of the Reserve Price)

Date & Time of Auction 22-06-2026 at 04:00 PM
(Opening of Bids)

Bid Structure 100% Cash

Terms & Conditions
* The sale of the Security Receipts shall be conducted through a Public Auction. The
opening of bids is scheduled to take place on 22.06.2026 at 4:00 PM at AARC’s
registered office located at A-270, First and Second Floor, Defence Colony, New Delhi
-110024.
* Eligible participants interested in participating in the auction are invited to submit bids for
anamountequal to or higher than the Reserve Price.
* Interested Qualified Buyers, fulfilling the applicable eligibility criteria, including and
subject to the regulations issued by the Reserve Bank of India (“RBI”) and the Securities
and Exchange Board of India (“SEBI”), are invited to submit an unconditional Expression
of Interest (“EOI”) expressing their intention to conduct due diligence and participate in
the auction (including compliance with Section 29A, where applicable) and request for
copy of the detailed process document.
Interested Qualified Buyers are required to submit the original hard copy of the EOl along
with upfront 10% amount of the Reserve Price and updated KYC to the Officer of
AlchemistAsset Reconstruction Company Limited at the address mentioned below, on or
before 18.06.2026 by 04:00 P.M., at A-270, First and Second Floor, Defence Colony,
New Delhi-110024. Mobile No.: +91-8130836012.
Interested Qualified Buyers who have submitted their EOl along with 10% amount of the
Reserve Price on or before 18.06.2026 by 04:00 PM and are desirous of participating in
the auction process may collect the Process Document either from the office of the
Security Receipt holder located at A-270, First and Second Floor, Defence Colony,
New Delhi-110024, or by submitting a request via email at admin@alchemistarc.com,
during working hours, between 15.06.2026 to 19.06.2026 against payment of Rs. 5000/-.
Only Qualified Buyers who have submitted the upfront 10% amount of the Reserve Price
along with the Eligibility documents shall be entitled to conduct the due-diligence.
Interested Qualified Buyers shall submit their Final bid in a sealed envelope, along with
the duly executed undertaking and updated KYC documents, on or before 22.06.2026 by
01:00 PM., together with the EMD amount (i.e. 25% of the Reserve Price, less the
amount paid along with EOI).
The EMD amount i.e. 25% of the Reserve Price (including the upfront 10% of Reserve
Price on submission of EOI and the balance 15% on submission of Final Bid) shall be
remitted by way of RTGS, Demand Draft, or Pay Order drawn in favour of “Alchemist
Asset Reconstruction Company Limited”, payable at New Delhi, in Bank Account No.
048131100001334, Beneficiary Name: Alchemist Asset Reconstruction Company
Limited, IFSC Code: UBIN0804819, Union Bank of India, R.K. Puram Branch, New
Delhi. Proof of remittance/receipt of the EMD shall be enclosed with the final submission
of the bid.

The Successful Qualified Buyer shall be solely responsible for all applicable statutory
compliances and payment of taxes, duties, levies, and any other charges arising out of or
in connection with the purchase of the Security Receipts.

* AARC reserves the right to accept or reject any or all bids, modify or cancel the auction
process, or amend the terms and conditions at its sole discretion, without assigning any
reason.

This invitation does not constitute an offer or commitment to sell. AARC shall not be liable
for any costs, expenses, or losses incurred by any participant in connection with this process.
The sale of the Security Receipts is strictly subject to the terms and conditions set forth
inthis Notice and the Process Document.

For any clarifications or additional information, interested parties may contact the officer
of AARC at+91 8130836012 or email atadmin@alchemistarc.com.

Disclaimer: This notice is only an invitation to submit Expression of Interest and
does not constitute an offer or invitation to purchase the Security Receipts. AARC
reserves the right to accept or reject any or all EOls without assigning any reason
whatsoever. The terms and conditions mentioned herein are indicative and subject
to detailed terms provided in the Process Document. Participation in this process
shall be at the sole risk and cost of the participants.

Sd/-, Authorised Officer,
Alchemist Asset Reconstruction Company Ltd

Place: Delhi,
Date: 14.06.2026

epaperfinancialexpressconi @ @
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SpaceX jumps 19%
after $75-bn IPO

The IPO offers a
growth potential for
Al-linked companies

BLOOMBERG
June 13

SPACEX'S FIRST DAY on the stock
market transformed the startup
intoone of theworld’s most-valu-
able public companies, handed
buyers of the IPO a 19% return
and turnedits founder Elon Musk
into theworld’s first trillionaire.
Yet the record-breaking $75
billion offering also accom-
plished somethingelse: It allowed
for a sigh of relief, not only for
backers of Musk’s company but
for an entire stock market that
has been driven higher this year
on optimism about the growth
potential for artificial intelli-
gence. SpaceX’s embrace of Al
with the acquisition of Musk’s
xAl in February made the listing
somewhat of a referendum on
the currentleadership of themar-
ketaswellasthe IPO prospects of
competitors Anthropic PBC and
OpenAl,both of which plan to go
public as soon as this year. “It

valved
SpaceX at

world's
sixth-most

valuable public

| company

bodeswell for the market and for
these other IPOs that are coming
thatare goingtobe quitessizeable
as well,” said Robert Gruendyke,
senior portfolio manager for the
growth equity team at Allspring
Global Investments.“They clearly
priceditright,atleastforoneday.
It should just make you opti-
mistic for the markets, especially

‘Mistakes’ made in
Al workforce shift,
admits Zuckerberg

REUTERS
June 13

META CEO MARK Zuckerberg
has told employees that the
social media giant has made
mistakes in its AI transforma-
tion of its workforce, according
to an internal memo seen by
Reuters. Zuckerbergis pumping
hundreds of billions of dollars
intoAlashe seekstoreshapehis
company's inner workings
around the technology, reflect-
ing a broader pattern among
major US companies this year,
particularlyin the tech sector.In
thememo,Zuckerbergdescribes

therapidadvancesinAland the
challenges brought on by the
boom in the technology.

"Given the complexity of
these changes,we've made mis-
takes and will almost certainly
make more," Zuckerberg said,
adding that he is
also "focused on providing as
much stability as possible" in
terms of organisation changes
going forward.

"Idon'twant tooverpromise
because theworldischangingin
ways thatare out of our control,’
he said, reiterating that Meta
does not expect more company-
wide layoffs this year.

$2.2trn,

making it the

RECORD-BREAKING FEAT

B The market
capitalisation

W Shares jumped at
31% above their $135
offering price, before
closing up 19%

m Demand topped

$350bn,

with many investors
missing out on
share allocations

B T e e
]

for growth stocks.”

The shares jumped as much
as 31%above their $135 offering
price, before closing up 19% at
$160.95.Thatleft the company’s
market capitalisationat §2.2 tril-
lion,meaningitendeditsfirstday
on the stock market as the sixth-

highestvalued publiccompanyin

theworld.

11 Indian
sailors
convicted

in Nigeria
cocaine case

PRESS TRUST OF INDIA
Lagos, June 13

ELEVEN INDIAN SAILORS have
been convicted and their
merchant vessel fined § 5.3
millionbya courtin Nigeria for
cocaine trafficking.

They were arrested around
six months ago by operatives
of the National Drug Law
Enforcement Agency (NDLEA)
for allegedly importing 31.5
kilogrammes of cocaine from
the Marshall Islands into Nige-
ria through the Apapa seaport
in Lagos, the agency said in a
statement on Thursday.

The master of the vessel
and 10 other crew members
were convicted under the
NDLEA Act by Justice Joseph
Chukwujekwu Aneke, it said.

The vessel was ordered to
pay restitution of §5.3 million
to the Nigerian government.
The three principal officers
were directed to pay
$100,000 each, while the
remaining crew members
were ordered to pay
$50,000 each. Each
defendant was also fined
100,000 Naira.

Govt clears Paramount’s
merger with Warner Bros

THE US JUSTICE Department's
Antitrust Division said it has
cleared Paramount Skydance
Corp's planned $110 billion
acquisition of Warner Bros. Dis-
covery, saying it was unlikely to
harm competition or consumers.
DOJ said it spent eight months
evaluating how the transaction
would affect streamingvideoser-
vices, traditional television and
the film industry,weighing input
from across the entertainment
industry. "The investigatory
record reviewed by the Division
suggests that the impact of the
transaction will be to increase
competitionacrossthemediaand
entertainment ecosystem, with
benefits forAmerican consumers

and workers," the Justice Depart-
ment wrote in a statement. Para-
mount CEO David Ellison's father,
billionaire Oracle co-founder
Larry Ellison, has cultivated ties
with President Donald Trump,
and the company has hired for-
mer Trump officials. Assistant
Attorney General Omeed Assefi
had said that politics would
"absolutely not" drive the DOJ's
review of the transaction. Para-
mountissuedastatement thank-
ing the DOJ for its review of the
transaction, which it said would
allowthe companytobettercom-
pete in an industry defined by an
intense scramble for audiences,
talent, technology and invest-
ment. REUTERS

EAM ]aishankar raises Indian
mariners kﬂlmg with Rubio

PRESS TRUST OF INDIA
New Delhi, June 13

EXTERNAL AFFAIRS MINISTER
S Jaishankar on Saturday
raised with US Secretary of
State Marco Rubio the Kkilling
of three Indian mariners
in a US military strike on a
merchant vessel in the Gulf
of Oman.

Jaishankar, currently on a
visit to Europe, spoke with the
US Secretary of State on
phone. Following the conver-
sation, the external affairs
minister described the 'lethal’
actions by the US military
against commercial shipping
as unjustified. "Spoke to US
Secretary of State Marco Rubio

L]
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F|Ie photo of External Affairs Minister S Jaishankar and
US Secretary of State Marco Rubio

this evening. I reiterated
India's strong protest at the
attacks by the US Navy in the
Gulf that Kkilled three Indian

USA'S WORLD CUP MOMENT

How Pulisic and Balogun turned
opening n1ght into a spectacle

SANDIP G
Mexico City, June 13

WHENTHE FINAL whistle blew,
the beatific Los Angeles
Stadium was a blizzard of
miniature US flags fluttered in
the stadium.

The stands fully enjoyed a
blockbuster evening, arguably
the co-hosts’ most authorita-
tive display in the World Cups.
The 4-1 scoreline, Giovanni
Reyna splashing the icing on
the cake in the last minute,
fully captured their domina-
tion overan unusually frazzled
Paraguay. So joyous the occa-
sion was that the celebrations
brought bedlam. In the broad-
casters’ box, Zlatan Ibrahi-
movic gave the appraisal. “We
were speaking before the game
about believing. My message to
the American people is, if you
didn’t believe before the game,
that performance in the first
half — start believing. This
American team can do some-
thing big”It'sawave that could
spill on and grip the entire
nation in football mania.

Iﬁq_

MEA/X

mariners," Jaishankar said on
social media. "Such lethal
actions against commercial
shipping are not justified," he

United States’ Chrlstlan PuI|5|c (10) is challenged by Paraguay's
Juan Jose Caceres (4) during a match in Los Angeles AP

The first half was ripped
froma Hollywood thrillerinits
searing intensity.The Mad Max
typeswhere the movierolled at
a frenetic pace, the audience
holding their breath and
adrenalin shooting through
the roofs.

At the heart of the demoli-
tion were Christian Pulisicand
Folarin Bolagun, the creator
and the destructor. Pulisic was
inan inspired mood, like in his

Chelsea spring, playmaking
frictionlessly and finding space
wherever he drifted in. The
opening goal stemmed from a
delightful pass of his; the sec-
ond was a beautiful cut back to
Bolagun, the former Arsenal
striker, who hammered past
the goalkeeper to double the
lead. A minute earlier,he had a
goal disallowed for off-side
afteranother move that Pulisic
initiated. In the 15-minute

said. India on Friday sum-
moned US Charge d'Affaires
Jason Meeks and told him that
the American military's lethal
strikes on commercial vessels
with Indian crew members off
the coast of Oman are unac-
ceptable. The senior diplomat
was summoned on Wednesday
night as well.

The Iranian embassy in
India termed US President
Donald Trump's claim that
Iran carried out adrone attack
on Indian ships in the Strait of
Hormuz as "simply baseless".
"The US president'saccusation
against Iran regarding an
Indian vessel in the Strait of
Hormuz is simply baseless," it
said on social media.

spell, the buzzing US could
have fired in halfadozen goals.
Their moves were svelte and
precise, no amount of energy
wasted, no pass misplaced.

The USMNT were aggres-
sive in their pursuit of him, a
fleet-footed centre forward
with pace to burn,hammer for
aright foot and nourished by
exposure in Europe. Mauricio
Pochettino would call him the
missing piece in his puzzle, for
theyfaced anacute shortage of
goal-scoring forwards.

The pursuitwas intense and
public, and the player would
say that US fans would
bombard his Instagram
account with emojis of the
American flag.

Football is steadily hooking
them.The exuberant audience
atthe Los Angeles Stadium tes-
tified to the game’s swelling
pull in the country. Nights like
these help in raising the pro-
file. Paraguay had conceded
only 10 goals in their last 18
games, but Pulisic disarrayed
their organisation with a scyth-
ing pass to Weston McKennie.

[BRITANMIA T
———
BRITANNIA INDUSTRIES LIMITED
[Corparate [cdenfity Number; L15412WE13T8FLEONZEE)
Repgistered Office: 5M1A, Hungariord Sireel, Kolkata-T00 017, Wasl Bergal, India
Phoma Mo 033 - 2357 2435 ) A57
Website! wde brdganis oo in Email |d: slorrsigicmg irdi i
NOTICE FOR TRANSFER OF EQUITY SHARES TO INVESTOR

EDUCATION AND PROTECTION FUND AUTHORITY

MNotice is hengby givien thal pursuant o Section 124 aof the Companies Act, 2013
{"the Act'} read with the Investor Education and Profection Fund Authority
{Accounting, Audit, Transfer and Refund) Rules, 2016 {'the IEPF Rules'), as
amandad from fime lo ime, the lollowing are reguired to be transferred Lo tha
Investor Education and Protecton Fund (1EPF ) Authosity;

* The Final Dividend declared for FY 201819, which remained unpaid or
unclaimed for 8 pericd of 7 (seven) yeass from the date of its transfer to the
unpald dividend account of the Company; and

= Thie Equity Shares, for which dividends were unpaid or unclaimed for 7 {seven)
Eonseculive Yaars,

The Company has sent individual communications to the concernad Shareholders
at ihelr reqistered addresses whose Dividends and L:I'|ﬂ|1f|-' Shares as mentioned
abowve, are liable to be ransferrad to the IEPF Authority, advising them to claim
thigir Dividends. The details of such Shareholders are available an the wehbsite of
Ihe Company at www britannia co in

The Company will not transfer such Equity Shares to the Demat account of the
IEPF Authorily whore there i 8 Specilic order of Courl of Tribunal or Statistory
authority rastraining any transfer of such Shares and paymsent of Dividend or
where such Shares are hypothecated of pladged dndear the provisians af tha
Depositones AcL 18596,

The concerned Shareholders are requested to claim their unpaldfunclaimed
dividand(s}, by submitling the requisite documanis o the Registrar 1o an Issuea
and Share Transfer Agent {"RTA }of the Company, M/s, KFin Technaologies
Limifed, on or bofore 31 August, 20E6, ailing which the Company shall intiata
nacassary action for transfer of the such Dividend amounts and the Equity Shares
tes the IEFF Authonty in accordance with the prescribed procedures,

Sharehoddars may kindly note that:

a) For Equity Shares held in physical form;

The criginal Shere Cerificatels) registered in the namea of the Shareholder shall
stand aulomatically canceiled, upon transfer of the Equily Shares to the |EPF
Authority,

b} For Equity Shares held in dematerialised mode:

The Equity Shares shall be transferred direcily by way of a corposate action from
e Sharehokder's Demat Account 1 the Demat Account of the IEPF Authority
Shareholders are requested to submit the request letter along with the reguired
documents to the RTA al the address mentioned below

Mir. 5% Raju, Vice President

Mis, KFin Technologies Limited

Umnit: Britannia Industries Limited

Sefanium Building, Towar — B, Flol Mo, 31 & 32,

Financial District. Manakramguda, Senfingampally,

Hyderabad — 500 032, Telangamna, India
Phome Mo, 040 - 87162222, Toll Frae Mo.:
Email id: sinward.fiz@mkfiniech.com
Website: waiw klintech com

Further, the Sharehalders whoss Dividend{s) andior Equity Shares are transfamad
L IEPF Butharity, may claim tha Dividend(s) andtor Equity Shares along wilh the
other accrued banefits thereon transferred tothe [EPF Authority by making an
online application in Form [EPF-5, avallable on wew lepl.gowvin, upon receipt of

the Entitlement Letier from the Company. wwwiispl goy.in, upon receigt of the
Entitierment Lester from the Companty,

1O S054007

For Britannia Industries Limited
Sdi-
Sona Rajora

Company Secretary and Compliance Officer
ICE] Membership No.: A35468

Phace: Bengaluru
Date : 13 June, 2026

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

INVITATION FOR EXPRESSION OF INTEREST FOR
VIVIMED LABS LIMITED
OPERATING IN THE BUSINESS OF MANUFACTURERS OF PHARMA DOSAGE FORMS AT
HYDERABAD, HARIDWAR, KASHIPUR AND BIDAR
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

| Vivimed Labs Limited

PAN: AAACV6060A

CIN: L02411KA1988PLC009465

Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403
https://www.vivimedlabs.com/

A)Manufacturing Facilities in Hyderabad, Telangana -
2 Units

1)Pharma Unit - D-125 & 128, Phase IIl, .D.A.
Jeedimetla Village, Medchal — Malkajgiri District
Hyderabad, State of Telangana 500 055

2)Pharma Unit - Plot No. 8, Phase V, Ida
Jeedimetla, Medchal — Malkajgiri District, Telangana,

B)Manufacturing Facilities in Uttarakhand - 2 Units

3)Pharma Unit - Plot No. 25, Kundeshwari Village,
Kashipur — 244713

4)Pharma Unit (Leased Premises) - D-9, 10, Old
Industrial Area, Haridwar, Uttarakhand, 249401

C)Manufacturing Facility in Bidar, Karnataka — 1 Unit
1) Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403 (non-operational)
D)Immovable Property in Pydibheemavaram, Andhra
Pradesh
(As per the security interest furnished by the
Secured Financial Creditor)

Name of the corporate debtor along with PAN
& CIN/ LLP No.

Address of the registered office

URL of website

Details of place where majority of fixed
assets are located

As per the information provided by the suspended
board of directors to the undersigned, the following are
the installed capacities:

eTablets: 900 Million

eCapsules: 580 Million

eTopicals: 71 Million

oQOrals: 12 Million

eNasal Sprays & Opthalmics: 22.5 Million

Amount (INR) in Cr
FY 2024-25 | FY 2023-24

103.60 136.80

Installed capacity of main products/ services

Quantity and value of main products / services
sold in last financial year Particulars

Revenue from |
operations

(As perthe Audited Financial Statements)

Note:1.The statutory audit of Vivimed Labs Limited for
the financial year ended March 31, 2026, is currently
underway and the audited financial statements for the
said financial year have accordingly not been finalised as
on the date of publication of this Form G.

2.The revenue from operations for the nine-month ended
December 31, 2025, is INR 48.23 Cr. (As per the
unaudited financial results for the quarter and nine
month ended December 31, 2025, submitted with the
stock exchanges)

3.Any further details can be sought by sending an email
at: cirp.vivimedlabslimited@hotmail.com

Number of employees / workmen 552

(As per the information provided by the suspended
board of directors)

Financial Statements:
https://www.vivimedlabs.com/financials/

List of Creditors:https://ibbi.gov.in/claims/claim-
process/L02411KA1988PLC009465

Any further details can be sought by sending an
email at: cirp.vivimedlabslimited@hotmail.com
Can be sought by sending an email at
cirp.vivimedlabslimited@hotmail.com

29/06/2026
09/07/2026

Further details including last available financial
statements (with schedules) of two years, lists of
creditors, are available at URL:

Eligibility for resolution applicants under section
25(2)(h) the Code is available at URL:

Last date for receipt of expression of interest
Date of issue of the provisional list of prospective
resolution applicants

Last date for submission of objections to
provisional list

Date of issue of the final list of prospective
resolution applicants

Date of issue of information memorandum,
evaluation matrix, and request for resolution
plans for prospective resolution applicants

14/07/2026

24/07/2026

29/07/2026

28/08/2026
cirp.vivimedlabslimited@hotmail.com

15 | Last date for submission of resolution plans

16 | Process email id to submit Expression of Interest

Date: June 14, 2026 Sd/-
Place: Bengaluru T Narayana Swamy
Interim Resolution Professional

Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Reg. Address: No. 15, Shubhadeepa, 7" Cross, Bhuvaneshwarinagar, Hebbal

Kempapura, Bangalore North, Near Shakthi Ganapathi Temple, Bangalore,

Karnataka - 560024

For Vivimed Labs Limited

June 14, 2026
Ta,
ARCs / Banks f NBFCs /f Fis

NOTIFICATION FOR SALE OF FINANCIAL ASSET UNDER SWISS CHALLENGE METHOD)

Dear Sir  Madam,

wWiing Indla Fincap Pt Ltd i terms of its policy on *Sake of Firanoal Sssets” and in line
weith the regulatory guidelines had negotiated with an ARC/MBEFC and fallowing the
receipl of “expressions of interest™ and subsequen! due-diligence, we have roceivied
following bids from the NBFC [the “Base Bids");

ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED

A-270 (FF & SF), Defence Colony, New Delhi-110 024, Tel.: 91-11-46562580 - 83
Fax: 91-11-46562584, Email: admin@alchemistarc.com, Web: www.alchemistarc.com

INVITATION FOR EXPRESSION OF INTEREST FOR THE SALE OF SECURITY
RECEIPTS, ISSUED BY ALCHEMIST Vil TRUST AND ALCHEMIST VI TRUST, BY
ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED BY WAY OF PUBLIC
AUCTION (OPENING OF BIDS).

Notice is hereby given to the general public that Aichemist Asset Reconstruction Company
Limited (“AARC”), acting as Security Receipts holder of Alchemist VIl Trust and
Alchemist VI Trust, intends to sell the Security Receipts (“SRs”) issued under the
aforesaid trusts through a Public Auction. Accordingly, AARC is offering the following SRs
for sale to eligible Qualified Buyers (“@Bs”) (including, without limitation, Asset

Loan/Asset Ragion | Principal Ofs | . Highest citarﬂ"g F[LFEE“E:" Reconstruction Companies, NBFCs, AIFs and eligible Entities). The sale of the SRs shall
Uy Bpnen ;:T:f :Z:B-“:m: : be conducted onan “As Is Where Is”, “As Is What Is”, and “Without Recourse” basis.

method e-auction Name of Account ‘Madras Petrochem Limited

Raghuleeta Names of Trusts Alchemist VIII Trust & Alchemist VI Trust

Builders Pvt Ltd|  Mumbai Lol = L 21 Crs? SRs offered for Sale 30,000 (on Prorata basis)

New the Company is inviting counber bids or subseguent affors from interestiad Reserve Price Rs. 15,61,50,000/-

ARCs/banks/ naon-banking financial companiesfinancial institutions {the Earnest Money DBDOSit (EMD 25% ofthe RS3,90,37,500/-

“Prospective. nvestors”] for sale of the Financial Assets under “SWIS5 Challenge Reserve Price)

miethod”

The auction under Swiss Challenge method is based on the bid offer in hand, hance
counter bids are solicited. The: highest counter bid received, will be treated as
challenger bid. The bidder who has submitted base bed offer will be invlted ta match
the challenger bid, a case the bass bidder failed to match it, challenger bid will be
declared a3 successfol bid as per Swiss Challenge method guidelines,

Other Terms and Conditions

1. Starting price for counter bid under Swiss Challenge method shall be marked up
aver the Base Bld by nat [ass than 58

L. Onreceipt of the EQl and execution of NOA on or prior to 5:00 Ph [15T] on June
16, 2026 the aligible Prospective Investors will ba provided the acoess to the
data room for carrying out doe diligence actodty in refation to the Financial
Assets

3, Cut-off date of each pool wauld be the date of asslgnment agreement. Hence,
ary recowery received in the account H that date of the respective assignment
agreament will remain with the company

4, Thesabeson "As ls Where s Basis", "as 5 What is Basis" and "Whatever There s
Basis”

5 Al sales shall be
realisation of amount out of securéd assets in connection with the Financial
Aszets, the Company will not be liable to retund anything in part o tull”

"Without Recourse” 1o the Company. In the event af nan-

6, Upder no crcumstances Prospective Investors can réfuse o complete the
transaction citing amy reason or defects )/ chjectionin any account. if they da so,
the matter will b2 reporied to Reserve Bank of Indiz & the respsactive
association for taking necessary actlon

¥ Incaseof similarfidentical bids, Mint India Fincap Pyt d will heve the final right
todecide on the settlement of thea asset

B, Offersfbidsareinvited on cash / cash-cum-security receipt basis

2. Settlerment of the account should be al the earliest, preferably within T+ 2 days
from the date of confirmation of the trade.

10, Mint India Fincap Pyt itd reserves the right to withdraw any account from.sale
process or reject and [ or cancel or defer the entire sale process of the assets /
bids without assigning any reason. Further Mint india Fincap Put |id also
reserves the rght to add [/ modify / delete anyof the terrms and conditions at its
sole discretion

11. Please note that all the related expenses yiz. tases [ stamp duty / registration
charges and all othermiscellaneous expenses et that may be ansing out of the
transaction shall be p.wah!r- Loy thie Prospechinee Imiestors,

12, [fany dizpute arises between Mint India Fincap Put td and Prospective Investors
in relation tathe present sale pracess, it should be settled by muiual discussions
and in case amicable setthement i not reached, it shall be subject to the
exclusive jurisdiction of the courts situated at Mumbai

13, Any other term except those mentioned above shall be as per mutual
negatiaticns and agreament

14, Any other term excopt thase menthoned  above shall be as per miutual
negatiations and agreement

15, Please mote that the sabe will be subject to final approval by the competent
autharity of the Bank,

Eligible parties can submit thelr counter bids under Swiss Challenges by June 16, 2026

By ernail or ina sealed envelops by past, a8 montioned bolow !

Email: compliance@mintindia.net/Info@mintindia.net
Address: Second Floogr, RSN Arcade, b L3C Near Prince Appartment, | P.Extensicn,
East Oelhi, Delhi - 1100492

Yours faithfully,

Sdy-

Authorised Signatory
Mint India Fincap Pyt ltd

Last Date & Time of Submission of EOI
(along with upfront 10% amount
ofthe Reserve Price)

18-06-2026 by 04:00 PM

Date of Submission of Final Bid
(along with balance 15% amount

22-06-2026 by 01:00 PM

of the Reserve Price)

Date & Time of Auction | 22-06-2026 at 04:00 PM
(Opening of Bids)

Bid Structure 100% Cash

Terms & Conditions
* The sale of the Security Receipts shall be conducted through a Public Auction. The
opening of bids is scheduled to take place on 22.06.2026 at 4:00 PM at AARC’s
registered office located at A-270, First and Second Floor, Defence Colony, New Delhi
-110024.
* Eligible participants interested in participating in the auction are invited to submit bids for
anamountequal to or higher than the Reserve Price.
* Interested Qualified Buyers, fulfilling the applicable eligibility criteria, including and
subject to the regulations issued by the Reserve Bank of India (“RBI”) and the Securities
and Exchange Board of India (“SEBI”), are invited to submit an unconditional Expression
of Interest (“EOI”) expressing their intention to conduct due diligence and participate in
the auction (including compliance with Section 29A, where applicable) and request for
copy of the detailed process document.
Interested Qualified Buyers are required to submit the original hard copy of the EOl along
with upfront 10% amount of the Reserve Price and updated KYC to the Officer of
AlchemistAsset Reconstruction Company Limited at the address mentioned below, on or
before 18.06.2026 by 04:00 P.M., at A-270, First and Second Floor, Defence Colony,
New Delhi-110024. Mobile No.: +91-8130836012.
Interested Qualified Buyers who have submitted their EOl along with 10% amount of the
Reserve Price on or before 18.06.2026 by 04:00 PM and are desirous of participating in
the auction process may collect the Process Document either from the office of the
Security Receipt holder located at A-270, First and Second Floor, Defence Colony,
New Delhi-110024, or by submitting a request via email at admin@alchemistarc.com,
during working hours, between 15.06.2026 to 19.06.2026 against payment of Rs. 5000/-.
Only Qualified Buyers who have submitted the upfront 10% amount of the Reserve Price
along with the Eligibility documents shall be entitled to conduct the due-diligence.
Interested Qualified Buyers shall submit their Final bid in a sealed envelope, along with
the duly executed undertaking and updated KYC documents, on or before 22.06.2026 by
01:00 PM., together with the EMD amount (i.e. 25% of the Reserve Price, less the
amount paid along with EOI).
The EMD amount i.e. 25% of the Reserve Price (including the upfront 10% of Reserve
Price on submission of EOI and the balance 15% on submission of Final Bid) shall be
remitted by way of RTGS, Demand Draft, or Pay Order drawn in favour of “Alchemist
Asset Reconstruction Company Limited”, payable at New Delhi, in Bank Account No.
048131100001334, Beneficiary Name: Alchemist Asset Reconstruction Company
Limited, IFSC Code: UBIN0804819, Union Bank of India, R.K. Puram Branch, New
Delhi. Proof of remittance/receipt of the EMD shall be enclosed with the final submission
of the bid.
The Successful Qualified Buyer shall be solely responsible for all applicable statutory
compliances and payment of taxes, duties, levies, and any other charges arising out of or
in connection with the purchase of the Security Receipts.
AARC reserves the right to accept or reject any or all bids, modify or cancel the auction
process, or amend the terms and conditions at its sole discretion, without assigning any
reason.
This invitation does not constitute an offer or commitment to sell. AARC shall not be liable
for any costs, expenses, or losses incurred by any participant in connection with this process.
The sale of the Security Receipts is strictly subject to the terms and conditions set forth
inthis Notice and the Process Document.
For any clarifications or additional information, interested parties may contact the officer
of AARC at+91 8130836012 or email atadmin@alchemistarc.com.
Disclaimer: This notice is only an invitation to submit Expression of Interest and
does not constitute an offer or invitation to purchase the Security Receipts. AARC
reserves the right to accept or reject any or all EOls without assigning any reason
whatsoever. The terms and conditions mentioned herein are indicative and subject
to detailed terms provided in the Process Document. Participation in this process
shall be at the sole risk and cost of the participants.

Place: Delhi, Sd/-, Authorised Officer,
Date: 14.06.2026 Alchemist Asset Reconstruction Company Ltd

epaper.financialexpress.cnn'. .
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SpaceX jumps 19%
after $75-bn IPO

The IPO offers a
growth potential for
Al-linked companies

BLOOMBERG
June 13

SPACEX'S FIRST DAY on the stock
market transformed the startup
intoone of theworld’s most-valu-
able public companies, handed
buyers of the IPO a 19% return
and turned its founder Elon Musk
into theworld’s first trillionaire.
Yet the record-breaking $75
billion offering also accom-
plished somethingelse: Itallowed
for a sigh of relief, not only for
backers of Musk’s company but
for an entire stock market that
has been driven higher this year
on optimism about the growth
potential for artificial intelli-
gence. SpaceX’s embrace of Al
with the acquisition of Musk’s
xAl in February made the listing
somewhat of a referendum on
the currentleadership of the mar-
ketaswell as the IPO prospects of
competitors Anthropic PBC and
OpenAl,both of which plan to go
public as soon as this year. “It

valuable public

!L company

Ha
o
¥ T

bodeswell for the market and for
these other IPOs that are coming
thatare goingtobe quitesizeable
as well,” said Robert Gruendyke,
senior portfolio manager for the
growth equity team at Allspring
Global Investments.“They clearly
priceditright,atleast foroneday.
It should just make you opti-
mistic for the markets, especially

‘Mistakes’ made in
Al workforce shift,
admits Zuckerberg

REUTERS
June 13

META CEO MARK Zuckerberg
has told employees that the
social media giant has made
mistakes in its Al transforma-
tion of its workforce, according
to an internal memo seen by
Reuters. Zuckerbergis pumping
hundreds of billions of dollars
intoAlashe seekstoreshapehis
company's inner workings
around the technology, reflect-
ing a broader pattern among
major US companies this year,
particularlyinthetechsector.In

therapidadvancesinAland the
challenges brought on by the
boom in the technology.

"Given the complexity of
these changes,we've made mis-
takes and will almost certainly
make more," Zuckerberg said,
adding that he is
also "focused on providing as
much stability as possible" in
terms of organisation changes
going forward.

"Idon'twant tooverpromise
because theworldis changingin
ways thatare out of our control,'
he said, reiterating that Meta
doesnot expect more company-
wide layoffs this year.

RECORD-BREAKING FEAT

B The market

B Shares jumped at

capitalisation ' 31% above their $135
valued offering price, before
SpaceX at closing up 19%
$2'2trnl mDemand topped
making it the $

world's 35Obnl
sixth-most with many investors

missing out on
share allocations

for growth stocks.”

The shares jumped as much
as 31%abovetheir $135 offering
price, before closing up 19% at
$160.95.Thatleft the company’s
market capitalisationat $2.2 tril-
lion,meaningitendeditsfirstday
on the stock market as the sixth-

highestvalued publiccompanyin

theworld.

11 Indian
sailors
convicted

in Nigeria
cocaine case

PRESS TRUST OF INDIA
Lagos, June 13

ELEVEN INDIAN SAILORS have
been convicted and their
merchant vessel fined $§ 5.3
million bya courtin Nigeria for
cocaine trafficking.

They were arrested around
six months ago by operatives
of the National Drug Law
Enforcement Agency (NDLEA)
for allegedly importing 31.5
kilogrammes of cocaine from
the MarshallIslandsinto Nige-
ria through the Apapa seaport
in Lagos, the agency saidin a
statement on Thursday.

The master of the vessel
and 10 other crew members
were convicted under the
NDLEA Act by Justice Joseph
Chukwujekwu Aneke, it said.

The vessel was ordered to
payrestitution of $5.3 million
to the Nigerian government.
The three principal officers
were directed to pay
$100,000 each, while the
remaining crew members
were ordered to pay
$50,000 each. Each
defendant was also fined
100,000 Naira.

Govt clears Paramount’s
merger with Warner Bros

THE US JUSTICE Department's
Antitrust Division said it has
cleared Paramount Skydance
Corp's planned $110 billion
acquisition of Warner Bros. Dis-
covery, saying it was unlikely to
harm competition or consumers.
DOJ said it spent eight months
evaluating how the transaction
wouldaffect streamingvideo ser-
vices, traditional television and
the film industry,weighing input
from across the entertainment
industry. "The investigatory
record reviewed by the Division
suggests that the impact of the
transaction will be to increase
competitionacrossthemediaand
entertainment ecosystem, with

| benefits forAmerican consumers

and workers," the Justice Depart-
ment wrote in a statement. Para-
mount CEO David Ellison's father,
billionaire Oracle co-founder
Larry Ellison, has cultivated ties
with President Donald Trump,
and the company has hired for-
mer Trump officials. Assistant
Attorney General Omeed Assefi
had said that politics would
"absolutely not" drive the DOJ's
review of the transaction. Para-
mountissuedastatement thank-
ing the DOJ for its review of the
transaction, which it said would
allowthe companytobettercom-
pete in an industry defined by an
intense scramble for audiences,
talent, technology and invest-
ment. REUTERS

EAM Jaishankar raises Indian
mariners’ killing with Rubio

PRESS TRUST OF INDIA
New Delhi, June 13

EXTERNAL AFFAIRS MINISTER
S Jaishankar on Saturday
raised with US Secretary of
State Marco Rubio the killing
of three Indian mariners
in a US military strike on a
merchant vessel in the Gulf
of Oman.

Jaishankar, currently on a
visit to Europe, spoke with the
US Secretary of State on
phone. Following the conver-
sation, the external affairs
minister described the 'lethal’
actions by the US military
against commercial shipping
as unjustified. "Spoke to US
Secretary of State Marco Rubio

this evening. I reiterated
India's strong protest at the
attacks by the US Navy in the
Gulf that killed three Indian

USA'S WORLD CUP MOMENT

How Pulisic and Balogun turned

SANDIP G
Mexico City, June 13

WHEN THE FINAL whistle blew,
the beatific Los Angeles
Stadium was a blizzard of
miniature US flags fluttered in
the stadium.

The stands fully enjoyed a
blockbuster evening, arguably
the co-hosts’ most authorita-
tive display in the World Cups.
The 4-1 scoreline, Giovanni
Reyna splashing the icing on
the cake in the last minute,
fully captured their domina-
tion overan unusually frazzled
Paraguay. So joyous the occa-
sion was that the celebrations
brought bedlam. In the broad-
casters’ box, Zlatan Ibrahi-
movic gave the appraisal. “We
were speaking before the game
about believing. My message to
the American people is, if you
didn’t believe before the game,
that performance in the first
half — start believing. This
American team can do some-
thing big”It'sawave that could
spill on and grip the entire
nation in football mania.

s L= L o

File photo of External Affairs Minister S Jaishankar and
US Secretary of State Marco Rubio

MEA/X

mariners," Jaishankar said on
social media. "Such lethal
actions against commercial
shipping are not justified," he

s Ml - W L= =X _

United States' Christian Pulisic (10) is challenged by Paraguay's
Juan Jose Caceres (4) during a match in Los Angeles AP

The first half was ripped
froma Hollywood thrillerin its
searing intensity.The Mad Max
typeswhere the movierolled at
a frenetic pace, the audience
holding their breath and
adrenalin shooting through
the roofs.

At the heart of the demoli-
tion were Christian Pulisicand
Folarin Bolagun, the creator
and the destructor. Pulisic was
in an inspired mood, like in his

Chelsea spring, playmaking
frictionlessly and finding space
wherever he drifted in. The
opening goal stemmed from a
delightful pass of his; the sec-
ond was a beautiful cut back to
Bolagun, the former Arsenal
striker, who hammered past
the goalkeeper to double the
lead. A minute earlier,he had a
goal disallowed for off-side
afteranother move that Pulisic
initiated. In the 15-minute

said. India on Friday sum-
moned US Charge d'Affaires
Jason Meeks and told him that
the American military's lethal
strikes on commercial vessels
with Indian crew members off
the coast of Oman are unac-
ceptable. The senior diplomat
was summoned on Wednesday
nightas well.

The Iranian embassy in
India termed US President
Donald Trump's claim that
Iran carried outadroneattack
on Indian shipsin the Strait of
Hormuz as "simply baseless".
"The US president'saccusation
against Iran regarding an
Indian vessel in the Strait of
Hormuz is simply baseless," it
said on social media.

opening night into a spectacle

spell, the buzzing US could
have fired in halfa dozen goals.
Their moves were svelte and
precise, no amount of energy
wasted, no pass misplaced.

The USMNT were aggres-
sive in their pursuit of him, a
fleet-footed centre forward
with pace to burn, hammer for
aright foot and nourished by
exposure in Europe. Mauricio
Pochettino would call him the
missing piece in his puzzle, for
theyfaced anacute shortage of
goal-scoring forwards.

The pursuitwas intense and
public, and the player would
say that US fans would
bombard his Instagram
account with emojis of the
American flag.

Footballis steadily hooking
them.The exuberant audience
atthe Los Angeles Stadium tes-
tified to the game’s swelling
pull in the country. Nights like
these help in raising the pro-
file. Paraguay had conceded
only 10 goals in their last 18
games, but Pulisic disarrayed
theirorganisationwith a scyth-
ing pass to Weston McKennie.

thememo,Zuckerbergdescribes

BRTANNIA T
BRITANNIA INDUSTRIES LIMITED
(Corporate Idortity Humbser: L1541 3N ATO18PLCOO265S)
Registored Office: 514, Hungerdard Street, Korkata-HI0 017, West Bangal, India
Phone Mo,; (033.- 2087 2435 | 20487
Wirbsite: waow brilannia. co = Emall ld; myastoralalicns@briinga. oo
NOTICE FOR TRANSFER OF EQUITY SHARES TO INVESTOR
EDUCATION AND PROTECTION FUND AUTHORITY

Motice is hereby given that pursuant 1o Seclion 124 of the Companiss Act, 2013
[‘the Act’ } read with the Investor Education and Protection Fund Authority
(Accounting, Awdit, Transfer and Refund) Rules, 2018 ('the IEPF Rules’), as
amended from time to time, the following are required 1o be fransferred to the
Imyestor Education and Protection Fund (IEPF) Authority;

= The Final Dividend dectared for FY 2018-19, which remalned unpald ar

unéialimed lara [JET'l-:'JI:'I ol f Isﬂu&n]yﬁarsrrum lhe date ol 18 transfar 1o Th
unpsid dividend aceount af e Company; and

= Thar Equily Shares, for which dividends werne unpaid o unclaimed for 7 (sevan)
consgcutive yaars.

The Company has sent individual communications o the concerned Shareholders
at their regisiared addrasses whoss Dividends and Equity Shares as mentoned
axove, are liable to be transferred 1o the [EFF Authority, advising them toclaim
their Dividends. The details of such Shareholders are svallable on the weabsite of
the Company at www, britannia.co.in.

The Company will not transfer such Equity Shares bo the Demat aseaunt of tha
IEFF Authorlly whare (nere i5 8 specilic ander of Courl of Tribural or Satuiony
autharily restraining any lranster of such Shares and ;:-:’1':.!-:'#14,:r|| ol Dividand or
whare such Shares are hypothecaled or pledgad undar the provisions of th
Dexpositores Act, 1956

The concaerned Shareholders are requested to claim their unpaid/unclaimed
dividend(z). by submitting the requisiie documents to the Registrar to an lssua
and Share TransferAgeant 'RTA') of the Company, M/s. KFin Technologies
Limdtad. on or befora 31 August, 2026, failing which the Company shall initiate
necessary action far transfer of the such Diidend amounts and the Equity Shares
b the IERF Awuthority in accordamee with the prescribed procedures.,

Sharehiiders may kKindly note Fl

a) Far Equity Shares hald in physical form:

Tha anginal Share Cerlificatels) registarad in the name of the Sharsholdar shall
stand automatically-cancelied, upon fransfer of fhe Equity Sharesto the [EEPF
Authority.

b} For Equity Shares held in demateriallaed mode:

The Equity Shares shall be transferred directly by way of a corporals action from
e Sharaholders Demal Account o the Damsat Acoount of the IEPF Authority,
Sharehobders ane requested o sulsmil the regues! letber along with the reguedred
docurments fo the RTA al thi address mendioned balow

Mr. 5% Raps, Vica President

Mis. KFin Technalogies Limited

Liniit: Brdannia Industries Limted

Selanium Bullding, Tower — B, Plol Mo, 31 & 32,

Financial Diglrcl, Manakramguda, Serlingarmpally

Hydasabad — 500032, Telangana, India

Phona Mo 040 - G716 2222; Toll Fres Mo_; 1800 3094001

Email 1d: sipeard is@kfintach.cam

Furlhwr, the Shareholders whose Dividend(s) and/or Equily Shares are translemed
Ia IEFF .I"-.;JI?'ul:lriz:,' rhay claim the Dhndend] sy andior |:|:||,||1:|.I Shiares slong with 1he
othar accrued benafits ihereon ransferred o the IEPF Authenty by making an
onling application in Form IEPF-G, available oo www.isplgovin, upon recaipl of
the Enlitlemant Latter from the Company. weew igpf gowvin, upon recedpt of tha
Entitlemant Latter from the Company
For Britannia Industries Limited
Sdi-

Sona Ha%nm
Company Sacretary and Complianca er
ICS1 Membership Mo AZ5468

Placa: Bengaluru
Date : 13 June, 2026

INVITATION FOR EXPRESSION OF INTEREST FOR
VIVIMED LABS LIMITED
OPERATING IN THE BUSINESS OF MANUFACTURERS OF PHARMA DOSAGE FORMS AT
HYDERABAD, HARIDWAR, KASHIPUR AND BIDAR
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising inits newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

Name of the corporate debtor along with PAN Vivimed Labs Limited

& CIN/ LLP No. PAN: AAACV6060A

CIN: L02411KA1988PLC009465

Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403
https://www.vivimedlabs.com/

A)Manufacturing Facilities in Hyderabad, Telangana -
2 Units

1)Pharma Unit - D-125 & 128, Phase I, .D.A.
Jeedimetla Village, Medchal — Malkajgiri District
Hyderabad, State of Telangana 500 055

2)Pharma Unit - Plot No. 8, Phase V, Ida
Jeedimetla, Medchal — Malkajgiri District, Telangana,

B)Manufacturing Facilities in Uttarakhand - 2 Units

3)Pharma Unit - Plot No. 25, Kundeshwari Village,
Kashipur — 244713

4)Pharma Unit (Leased Premises) - D-9, 10, Old
Industrial Area, Haridwar, Uttarakhand, 249401

C)Manufacturing Facility in Bidar, Karnataka — 1 Unit
1) Plot No. 78-A, Kolhar Industrial Area, Bidar,
Karnataka — 585403 (non-operational)

D)Immovable Property in Pydibheemavaram, Andhra
Pradesh

(As per the security interest furnished by the
Secured Financial Creditor)

Address of the registered office

URL of website

Details of place where majority of fixed
assets are located

Installed capacity of main products/ services As per the information provided by the suspended
board of directors to the undersigned, the following are
the installed capacities:

eTablets: 900 Million

eCapsules: 580 Million

eTopicals: 71 Million

QOrals: 12 Million

eNasal Sprays & Opthalmics: 22.5 Million

Amount (INR) in Cr
FY 2024-25 = FY 2023-24

103.60 136.80

Quantity and value of main products / services
sold in last financial year Particulars
Revenue from |

operations

(As pertheAudit.ed Financial Stateménts)

Note:1.The statutory audit of Vivimed Labs Limited fo!
the financial year ended March 31, 2026, is current|
underway and the audited financial statements for the
said financial year have accordingly not been finalised a
on the date of publication of this Form G.

2.The revenue from operations for the nine-month ended
December 31, 2025, is INR 48.23 Cr. (As per the
unaudited financial results for the quarter and nine
month ended December 31, 2025, submitted with the
stock exchanges)

3.Any further details can be sought by sending an email
at: cirp.vivimedlabslimited@hotmail.com

Number of employees / workmen 552

(As per the information provided by the suspended
board of directors)

Financial Statements:
https://www.vivimedlabs.com/financials/

List of Creditors:https://ibbi.gov.in/claims/claim-
process/L02411KA1988PLC009465

Any further details can be sought by sending an
email at: cirp.vivimedlabslimited@hotmail.com
Can be sought by sending an email at
cirp.vivimedlabslimited@hotmail.com

29/06/2026
09/07/2026

Further details including last available financial
statements (with schedules) of two years, lists of
creditors, are available at URL:

Eligibility for resolution applicants under section
25(2)(h) the Code is available at URL:

Last date for receipt of expression of interest
Date of issue of the provisional list of prospective
resolution applicants

Last date for submission of objections to
provisional list

Date of issue of the final list of prospective
resolution applicants

Date of issue of information memorandum,
evaluation matrix, and request for resolution
plans for prospective resolution applicants

14/07/2026

24107/2026

29/07/2026

28/08/2026
16 | Process email id to submit Expression of Interest | cirp.vivimedlabslimited@hotmail.com

Date: June 14, 2026 Sd/-
Place: Bengaluru T Narayana Swamy
Interim Resolution Professional

Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Reg. Address: No. 15, Shubhadeepa, 7" Cross, Bhuvaneshwarinagar, Hebbal

Kempapura, Bangalore North, Near Shakthi Ganapathi Temple, Bangalore,

Karnataka - 560024

For Vivimed Labs Limited

15 | Last date for submission of resolution plans

lune 14, 2026
L[i
ARCs f Banks f NBFCs f Fis

ROTIFICATION FOR SALE OF FINANCIAL ASSET UNDER SWIS5 CHALLENGE METHOD]

Erezar 5ir f Madam,

Béint india Fincap Pyt Ltd In terms of its poicy on "Sale of Financial Assets” and in line
with the regulatory guidelines had negotisted with an ARC/MBFC and fallowing the
recript of "expressions of interest” and subsequent due-difigence, we have received
following bids from the NBFC [the "Base Bids"]:

ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED

A-270 (FF & SF), Defence Colony, New Delhi-110 024, Tel.: 91-11-46562580 - 83
Fax: 91-11-46562584, Email: admin@alchemistarc.com, Web: www.alchemistarc.com

INVITATION FOR EXPRESSION OF INTEREST FOR THE SALE OF SECURITY
RECEIPTS, ISSUED BY ALCHEMIST Vil TRUST AND ALCHEMIST VI TRUST, BY
ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED BY WAY OF PUBLIC
AUCTION (OPENING OF BIDS).

Notice is hereby given to the general public that Alchemist Asset Reconstruction Company
Limited (“AARC”), acting as Security Receipts holder of Alchemist VIII Trust and
Alchemist VI Trust, intends to sell the Security Receipts (“SRs”) issued under the
aforesaid trusts through a Public Auction. Accordingly, AARC is offering the following SRs
for sale to eligible Qualified Buyers (“QBs”) (including, without limitation, Asset

Loan/Asset figion Fﬁ"!':i':.in"' 3| | Mighsst Eiurf"gggm f;r ' | |Reconstruction Companies, NBFCs, AlFs and eligible Entities). The sale of the SRs shall
) BidPrice | = s Challengs | | | e conducted onan “AsIs Wherels”, “As Is WhatIs”, and “Without Recourse” basis.

mizthod e-auction | Name of Account Madras Petrochem Limited

| Raghuleela | | Names of Trusts Alchemist VIII Trust & Alchemist VI Trust

| Bullders Pyt Ltd|  Mumbal 244.45 1 20.00Crs s 210" SRs offered for Sale 30,000 (on Prorata basis)

Mow the Company is inviting counter bids or subsequent offers from Interested Reserve Price Rs. 15,61,50,000/-

Afics/banks/ non-banking financial companies/financial Institutions (the Earnest Money Deposit (EMD 25% of the Rs. 3,90,37,500/-

"Prospective Investors™) for sale of the Financial Assets under "SWISS Challenge Reserve Price)

mathod”

The awction under Swiss Challenge method is based on the bid offer in hand, hence
counter bids are solicited, The highest counter bid receed, will Be treated as
challéngér bid, The bidder whe ks submitted base bid offer will be invited to match
the challemger bid. In case the base Bidder faded to match it challenger bid will be
daclarad as successful bid aspar Swiss Challenge mathod puidalines.

Other Terms and Conditiens

1 Starting price for counter bid under Swiss Challenge method shall be marked up
over the Base Bid by not less than 5%,

2. Onreceiptof the ECland axecution of MDA on or prior 1o 5:00 PR (ST on June
L6, 2026 the eligible Prospective investors will b prnwdr'd thie acceEss 1o the
data reom for carrying out due diligence activity in relation to the Finaneal
Assets,

3. Cut-off date of each pood would be the date of assignment agreement, Hiefce
any recovery recelved in the account till that date of the respective assignment
agreemant will remarn with the company

4. Thesalets on"As s Where is Basis”, "As 15 What s Basls" and “Whatever Therels

Biasis"

All seles shall be "Without Recourse" to the Company. In the svent of noa-

reallsation of amount out of secured assets in connection with the Financial

Assets, the Company will not be liable to refund anything in part or full”

L

6. Under no ciecumstances Procpective |nvestoss can refuse to complete the
transaction citing any reason or defects f objection in any account. If they do so,
tha matter will be reported to Reserve Bank of India & the respective
assaciation for taki ng necessary sction

7. Incase of similarfidentical bids, Mint India Fincap Pyt lbd will hawe the final right
to decide on the sottloment of the asset
Cffers/ bids are invited on cash / cash-cum-security receipt basis
Setthement of the account should be at the earliest, preferably within T+ 2 days
fromthe date of confirmation of the trade,

1 AL India Fincap Pye Iid resarves the rdght teowithdrew any account Trom sale
process or reject and f or cancel or defer the entire sale process of the assete
bids withowt assigning any reason. Further Mint India Fincap Pvt ltd also
reserves the right to add f modify f defete any of the terms and conditions atits
gole discretion,

11 Pleaso note that ail the ralated expenses viz taxes § stamp duty [/ registration
chargesand all ather miscelaneoms expenses o1, thal may be arising out of the
transaction shall be payable by the Prospective nyastors,

12,  Itany dispute arses betwaesn Mint India Fincap Pyt [t and Prospective Investors
inrelation tothe presant sale process, [ should be settled by mutual discussions
and |n case amicable settlement is not reachad, [t shall be subject to the
exclusive jurisdiction of the courts sHtuated at Mumbai

13. #ny other termy except those mentioned abowve shall be as per muteal
negotiations and agreement

14. Any other térmy except thoss mentioned above shall be as per mutwal
negotiations and agreement

15, Pleaie nate that the sabe will be subgect to final approaval by the competént
autharity ofthe Bank.

Fllglhh"FlﬂrIH"‘i can subsmit their countes bids under Swiss Challenge by June 16, 2026

by emall or in 2 seated envelepe by post, as mantlioned below -

Ermail: compliance@mintindia.nat/info@mintindia.net

Address: Second Floogr, RSM Arcade, G LSC Near Prince Appartment, | PExtension,
Easl Delhi, Dethi - 1100532

Yiours fart hifully,

S/

Authorised Signatory

Mint India Fincap Pyt td

Last Date & Time of Submission of EQI
(along with upfront 10% amount

of the Reserve Price)

Date of Submission of Final Bid
(along with balance 15% amount

18-06-2026 by 04:00 PM

22-06-2026 by 01:00 PM

ofthe Reserve Price)

Date & Time of Auction 22-06-2026 at 04:00 PM
(Opening of Bids)

Bid Structure 100% Cash

Terms & Conditions

* The sale of the Security Receipts shall be conducted through a Public Auction. The
opening of bids is scheduled to take place on 22.06.2026 at 4:00 PM at AARC’s
registered office located at A-270, First and Second Floor, Defence Colony, New Delhi
-110024.

Eligible participants interested in participating in the auction are invited to submit bids for
anamountequalto or higher than the Reserve Price.

Interested Qualified Buyers, fulfilling the applicable eligibility criteria, including and
subject to the regulations issued by the Reserve Bank of India (“RBI”) and the Securities
and Exchange Board of India (“SEBI”), are invited to submit an unconditional Expression
of Interest (“EOI”) expressing their intention to conduct due diligence and participate in
the auction (including compliance with Section 29A, where applicable) and request for
copy of the detailed process document.

Interested Qualified Buyers are required to submit the original hard copy of the EOl along
with upfront 10% amount of the Reserve Price and updated KYC to the Officer of
Alchemist Asset Reconstruction Company Limited at the address mentioned below, on or
before 18.06.2026 by 04:00 P.M., at A-270, First and Second Floor, Defence Colony,
New Delhi-110024. Mobile No.: +91-8130836012.

Interested Qualified Buyers who have submitted their EOl along with 10% amount of the
Reserve Price on or before 18.06.2026 by 04:00 PM and are desirous of participating in
the auction process may collect the Process Document either from the office of the
Security Receipt holder located at A-270, First and Second Floor, Defence Colony,
New Delhi—110024, or by submitting a request via email at admin@alchemistarc.com,
during working hours, between 15.06.2026 to 19.06.2026 against payment of Rs. 5000/-.
Only Qualified Buyers who have submitted the upfront 10% amount of the Reserve Price
along with the Eligibility documents shall be entitled to conduct the due-diligence.
Interested Qualified Buyers shall submit their Final bid in a sealed envelope, along with
the duly executed undertaking and updated KYC documents, on or before 22.06.2026 by
01:00 P.M., together with the EMD amount (i.e. 25% of the Reserve Price, less the
amount paid along with EQI).

The EMD amount i.e. 25% of the Reserve Price (including the upfront 10% of Reserve
Price on submission of EOI and the balance 15% on submission of Final Bid) shall be
remitted by way of RTGS, Demand Draft, or Pay Order drawn in favour of “Alchemist
Asset Reconstruction Company Limited”, payable at New Delhi, in Bank Account No.
048131100001334, Beneficiary Name: Alchemist Asset Reconstruction Company
Limited, IFSC Code: UBIN0804819, Union Bank of India, R.K. Puram Branch, New
Delhi. Proof of remittance/receipt of the EMD shall be enclosed with the final submission
of the bid.

The Successful Qualified Buyer shall be solely responsible for all applicable statutory
compliances and payment of taxes, duties, levies, and any other charges arising out of or
in connection with the purchase of the Security Receipts.

AARC reserves the right to accept or reject any or all bids, modify or cancel the auction
process, or amend the terms and conditions at its sole discretion, without assigning any
reason.

This invitation does not constitute an offer or commitment to sell. AARC shall not be liable
for any costs, expenses, or losses incurred by any participant in connection with this process.
The sale of the Security Receipts is strictly subject to the terms and conditions set forth
in this Notice and the Process Document.

For any clarifications or additional information, interested parties may contact the officer
of AARC at+91 8130836012 or email at admin@alchemistarc.com.

Disclaimer: This notice is only an invitation to submit Expression of Interest and
does not constitute an offer or invitation to purchase the Security Receipts. AARC
reserves the right to accept or reject any or all EOls without assigning any reason
whatsoever. The terms and conditions mentioned herein are indicative and subject
to detailed terms provided in the Process Document. Participation in this process
shall be at the sole risk and cost of the participants.

Sd/-, Authorised Officer,

Place: Delhi,
Alchemist Asset Reconstruction Company Ltd

Date: 14.06.2026

epaper.financialexpress.com

Pune


In.Corp
Rectangle


DBODHS
BOTB0 14 29 2026

HOTOOD S&3sTRe

DS H5BYE, é ST
. aacﬁ:aaasaaeg 23560 26,5

220D HHseb
2088-0H0TUHS 227956

309 deairod® 20196° wBAS
$DTPe0H 5P’ 58 wEhmren
20MPaH), B TS OFerd Hob VGOEDe
Sre di Fos SK5SH
SEPOENHTNE BED ©HS S [HEY,
a)(iwéaé%é% éstcﬁ_q) B8 derchardo Dasdd
BFrE Doometd. Horgnd Ba
S TrgoaH0s” ardo Do DK
QEEG® PSP eoHS Srermeds.
858, (584 10000 Srired 8IS 058
S Swggool® FAR aSRrsS0R8
S5 DEYT . Ereadd (H3HB30
Do&S5iHe Soo Jsdo B wdgos
FEEGEore ore I/ QB3R 8588
orasdah SHeyyo KEHE SO 0 wottsed
BRIy HHHTNE wsro Hg¥o BTD.
2019 $Daeoch Auirsee derod
8%5esen BD, woae HEHorrs 2bA0E
ey Seeren IYPH0LN) 23S, T°E
aégaéﬁaée)é %088%0 SNS BEHH
BP0 BFod AT, ARV,
28 Eo& BHorr o) Homrah
REeS BE-5 $65S° 150 St
112.25 éovd:&@és 'é)éS a’né c‘gog FHoDS
2 OB MVITY o5’ AP
REIS® DAWBLHT HIBKD) )5S oR
6&3‘552’% 5o ? @ (H8)oTrd.
355 850 HU, kD 76,0
* o3MS 518, ©ob HEo,

G e

38,6 0dt0cHaS
$2088-0H0TUHS 227956

ARG wrpEe S5 HOIRTRE
EEN 5862)3 doRyen BAsred (H3H850
2060330153503.3 ARG E558) ©o& Do)

815 oRRADAS FoEsHen S

THEBoH S0 5o Db,
DeschTES FITBo B38R0S ISE5e
$5rHE0S® B Srirneth. olpR°S
802 19958° Dasoharis BotSorre
Dot 8 oG’ 32 vFe H06 15,
P BEKS 6@5 (%5551‘%@ %008 &r.7 Fo
8% Sdren 3&0620 BIFL. 2014 D5
Srs® &% s S0 egs &*as
Fe)& Hotserd H00d eETEiOH
S8BT . & H5H 12 Sosdyore
B8 el FPot0s® eF'S $5KsR
@E%é 556%63 0° (DabEz0 doyen Baho
ﬁ"@o) S)a),dim)asg& ééogéé’s 80C0IH%
Hooghes® H0(BS5Y B5505ho IT)ew
BB [BEhzo daoyten BRE0ED
BONE. &8 SSrRgost @55‘52)6'3)@5 o)
FoHSHen K0P, V8 arar FETH.

5365 D005 DB &)Ugataaé’oé

S Zidwen RY HHE St

¢ DROR)BO G&rew, TN DBDD

88 - B0 (seH¥o Bew)

5°8° Qowb L Vo8 TroHBO (TP
Beoen ghrsimen BaBIEe8 S0otHhdd Sm)Botue
estorHE) (HTE0 FrQ STHSHD oS en,
((rooen BBorr Ppodowedd. Berod NP
Barored adzne So8red, sesn gednes
ad) (B8 85D 6 BYYBINH. & DS
((rsos® EJaedo EHE BOFG. 20 Sewenrr
D aged eEne® Hond @Gteﬁa) Qoyeso Heoeae
5D OIE dgreorr IBBKen BOCHBEIRS

TR HEBF. & DACHo EBEE, D3y
TS 38R, add 0fseHeH, (HaHSy DFOH
Qo DBBoTBTN. HodEodsgore
SR, S8 ghedwen Se‘%o @Wcﬁ)ﬁﬁgﬁ) %8,
BEIEPDE, H5S, SodK, SN &8st Jeéw,
Sardy Hoesen Hod 08508 JPEH0BJHSD
BOT. Soggore Erdrroben, eHEFSen

DEDD B0, T0YBO G&oew, TraaVe

SO

EIT s,

H0B03 Berod ‘Dorrd geEned’ Jowd @'sté)
DB ENTE oD E4BG, SH Y

FoHen B
O TP HOKSSHE Hroslared Shdr

SogBosos® aééé’éééoa‘f’éa. QB3I 965@530(’3‘5
O Dioen G TERTD, Ho8 $o8T, e
DB, S i, ey ST, iy 0O,
BT DB, Ben seomeT), Sawe THHID,
P Brdgarorabend” Sren Liree JEen,

agrio (FPod08® 528° Donb §%D Ao 05D FE TN,
- OO 88,000
©otBTG 356 68, @ chs, 0 80 5

* 00D 56650 865HH

°*  H0EY,0WH LI JBew

$e38 - 20mBGIRGO

Ereadd S50 IoHen SESE Heredd Bge
220rP3&IPRo Sotieo BHOHY (P58
Bobib worSaE BB Dby B6%Er0 S0
OETEFoNTNI8 . (Bhdo oD

@omB&IrGo (H8bErg)BS®

D8&)

oty . 48 Kot $85r Db BT
DeSogen BOFD. VDD erfEHTed BOVS
Dore HBH... Lo oo 8o wokSaE
SoBos® &Ky BGirgaHS DBahos® ol
((P5e08 Bobd Ereadd sPEgEten Trake

&5°08, 805 grsy Tradhe HErOE® Dario
SenBoHod. e SoegE DHod 3 HE6Q
TraHe oS8t Frew 98D 2oHHBD
Ty KeTTR), Seped chodore, BB
S8R, % 05, FPee) ooElR S5 ASoBE0
SpoBard. &Ko oD SR
BOBODLDH FNTH. B B0 Dgd FE
E8BoSK0, B THsHed, O3 'E:gﬁﬁée
BHpto Hoeghen Bohio wryoe SreddEore
B2)0HOH 50D, S8 3&(‘550(’5’5 $506°J8
28 L1 pogth Dabisos® B Hosr08
1HBASTg. EPBo Gegin 0 3855 3.30
Botre HF0cHoS® BHeHd worSaed oo
380506t &8he (RerdaHS) Hooth &on, &S

@0 donoee>

088, F0WHD, 2POETEDRD HTHDO,RVD,

e 85530 5355) DB BrogBwo
®  BRRBO HHPA5ER,0 ERgeS88

OB DODIS
Pepsd-avde

33 oHen So0rh&0%e0, P08 dwHen
5%508° 69 éé,goé)é)ﬁoé)é) S @oen
BB B8O HoaeyB. Hos® 6t35 SHore
300 DS BB HY)S Air@Hes®
éoé"%ﬁ)oeﬁgﬁ)& Qo&Easomn. ﬁe?ﬂéao gD SBE>
éweg 8P erSdoeon. cﬁtﬁgéo DFHHoSt ﬁvzﬁw;ﬁé
@D SBE 0bE (Froriyd aQ)od. 88 &S
G06K08" BBE wpsien $JaBo Hergieyo
ASP(@e% ErBES™8 o8 JO1TT. B8 SAS
063 B BOFD. BBE ©B5S) e I8
Siatel éé?gégseés OGP BSIEHS ) {DO‘DQQ

525350263 éo"éoagoavéo.

S85e0 BbElarod Birol T,

©¥) H:0HTB e HXro8 P DD Ddcho
BH)K08® e FTEPHVBE TPeo DL VHH
20rPB&IPRo  (HhEeg) B8 SBDoT.
DR BB Deedodn B eigHen
@8.DoKover, @oriSad $85) ©0& 3G
SHPROHS TaHBHren, Hehh worard $8)%
SOHBE BHHD wrHHTO, 8 Ko
@8.90Koves
BeTHER. ... SBHETO FHOHOH HOTD
OETErichE) I8 Frender BRS T80 BB

B, eischo AAMWB Kot s BS® ey
CEP(@H0%H BB)TPAE 24 Hobe $Hcho $8%8d
BOIB. $B3EBEK0, BI5EG)K0 &85 ¢l 768 10-
15 Kotro Soabo, &°.300 (HES (H3E 80 %8
&) 08 8-10 Kotren HtH&0d. Do
e300 74,636 K008 $5G)0HE .. 43084 H0d
320508 Bodere Indne BYODHHTNB. LD
4.21 ogo @lgoen &%oRben ©035007, 3.18 oFe
50068 78 @l [BIE wohor), ITEBHe
550100 s Tyoe §ae0 Hwod emraso
B.4.64 e HHERB0E BBE BO™0H.

20eRE 88 BD2E HTR,D WSRO DHS

Sl - 8558 PS

ererd &DesS Domyen Baired
SRt &8es 55(3_*: §E§§ 2585 b SobD
Bo55°5:8 erered 3By EQaS S BB
BTB0 Dy Bod. Tabed ©PHRE,
0SS &8N STt ADaS focz)ém
OBBEHN, BEHTETD, So(ESHO BT RAS
ISY) e—pé):ée)& Bsred %806. 8)&0‘.‘0@&.—
155 aoéo&géﬁ B YD B5HBS
FEAoTrd DK)Dook. BHHS Hod
Dy, PIe6, Sohowsrd, 03,
DeschHards -BoNErS By HSoBgrES
(BonSk S 8%608. Fsces® RS
SEEE, 555 depod @3(‘005 08 @(55
B8R do2ew Bosreod. s DEX%
BB Y, BT B0 oo

B0dd 88 Had sod Sw, 88; 2o

(BSredHo Soggsd Sriépme
Ben S 88608, 8508
st & a‘mtéo@s g)éa§§é6w
$S08 Jen Kend 88
Sared D5 DoDos.
BB -Dz°yp HOY) ©BIY
BH Lo, SIS
38T, BBHS
DecHaees, BLDHE 33 ol

H 888 H0803 Hotren, ErRSrchen K88
c‘ﬁ%ﬁ) Sarere BoHR) EE50 BB,
@63@@ o) 835 (001565 (BSredsHe
cOO&)éé) éﬁé&)ﬁ" 6% JBEHEoBE, 28
(%8 Bew Eétﬁ@“eaasu & AT SAS08 % goo
BSR, D508 BT R 556" dre BT,
Bedidroen, [aellafate) §€§§ 'éé:Qé) @&ée)é 3

£89) Bew $EFo EB0b.
BEBBS SIS FobS SrErbH DBDBo
©oBES 38S° arerd 3By BDexS Foesd
08 8896 Harye ABEE &HErES® Soen
Do SIS 6& SB3D eng, ered
TS, HH) °°F, eS’séméo @ﬁ)eﬁ Rol
&TN.

¢3638 1Powb Jo
655, 8¢5 Do

Peeds - stve

?o(?goa)g S0 $02050DS DAL
Bren, 8BS e, @35% 3% B85
BB, S5 Ko ere Abde NERgSED
BB8 80 [HEB0D06. §o° BGdo
8%0 Swosre (HerdEen FhH
(@0 DS BOG® ©STS trgoe B86w
w8 FE%re Srdood. @ard ©p
DEBS oerso, &hre, OGS, @)Y
PEHTYTES DO So2oGoDD %025
o 8% oS 188 &50%H0 D6 Koted
sSBES® hse Bohidiod. 8 vide %o
oFE 8BS FEHBONE Ar@%en
20 20 65090 D6 Kobrw SBE SR7eKd
B:08%55). DoDBS Air@Hen &8 20
oo 22 Sogrgsyo 12 Kotos
BOoHen Hrd T BBew HowrEHEeon.
EergestE)So, eoed BB, 6
@850, SSeEAIrwosE Do B35
28 228 &50%0 HO KotrodH BBE
Do BoHho0d. ef S Zaazpﬁéﬁgo
Lot Koo $B)HS dden, 38
0220800 B8 oty 8%
©oerend® &0S06. worHigen &°3
88 S 238 B0%0 HB Kok,
@ored (0% 8% 83 S esao 11
Hotre®H 335.0250 3&)26)0& K)cho&:o
DEerorien, éés@é agtéoeé‘"’
[AATSIAVE TS o‘53°(§'5§)e> g%o @aéegé &S
664326 e35§§ 880 e 8% zﬁ:qs"?gm&o
Bt Kobed Dbde B0, ?0?80235
S @éegé 3 BE)S 62,300 38¢ 30
28 243 &80H0 H6 Kot DK
Br0Eme, B, BHIBSEY $:58 Ko
8o e 8% SOGRLER)0 50t Hored
©S8RS° wothertns® dosiiod.
A@en B8y B3, ©pE Dden, HI8
15e5e 28of 8560 BBE ws0E IH5
SB35 AReA0oTCOD whSCEED
Lo, $88 35k, 0550
JBDE BeefHdoeed.

DERBE0S3 BreRtEBD, B0 S0 FBRCH

DB 208083 B© SO WaRO

® o0& en PBVREY
He8d - Forparts ERES

Do JroBo S Jsedo B,
e} 0068 Jgoso B s (‘00‘389,
roaész’é g 0@ Fend §°6ﬁ°6® (o“)cgo
B, Eaedo JIDSE “sss B
(ErgHeard Scﬁﬂeaééiéoésfo SodBo
572000 8 @055 ARy SBTere 36;358
EOR $08580NDS 0@ WHoFEMT &)
195 Qogredn $6800D oe;)mémés
So¢pd 308 Jod5o 9dh BenHTND.
B SolY)ore oo(® Korerodr K&os®
S0 HBE0 @nend® eFE eSESsHEen
238MPoHR, @&wéo@ QodE, P&
Seronod), fi)o}"‘ Qozere 5)65@8965
ESmen SHenBHTNADHD S B8

BNoBTN . oy dree SogreH
$502080D3 e DABK0S® Kbt
83,48 8% 58 WSS 2:0ASeD Qoegehen
®OTPAD), LD I Doedeasd>
SEBOT TN B, ©50BL0 (BPEoert> ©b
©0&8) & ﬁe)o“ﬁoé”s aa:&é?g Sowrge
SBETRere Bcéés EOR B IT°RoR, BRKey
Ty ©HZHOS® Hro@ Sge $BPSIo
B80T, FTRoR BoHys® e
Jdoyere HES, Bodoh Ben, 0B
DTN BB éﬁbéo&):ﬁ H00(8,
KBoS® 28RS éoaojwozéa ab&(géoé”s
[Slalcile vl QyEso @656,323_0"
(63?0533653@&6). & JSrSdost
aa?.éaé@é)&o?ﬁ @B&e, 80K, oA
Seafi* DS, Bep 7of & ooerss)o,
8588 B0 g8 APSTNG.

36368 5oy DoeEO

(S00g TS Sod éog 088 Serol
ODBE EdarBo BAAES 65°.31,72,532 Dengd
(L2830 Doegorr woBoDok. & DB © o
BRBo 5088 H5rE §a°6 wecho S0
T8 (D85 Grasen AGr0D SBE ©5SH
B, JTE.JoBchy TW0E (©Ey) segeod
@oiEE. S 5°85EHoS® BB (=R
8575 @do.0§ B555), 860 & E)Habs

Hands - s

ébeg"mo\én.

DRFO AWD, o

‘a’)é‘a S DEOD. !

° cssséosao 5 Toe0d 13‘631‘:13

* DDVD 2508 HwS zﬁJaBg,éS L]
HoagB3O:

850 @RS’ DK TS eBESen, B’
JeBEa0 S0 KB SRSy @XSTEo &) HEbdSTe
se8eore (DS @65 Sod&yBo 2026 276° B80% @ﬁﬁeéoa)sao 5
8 28R @éﬂﬁo 05 020d® ergo5 fad $78)¢0) &
DIOES® 35)B0N0d. B8 &TBY, BOES O S0P @D
BoheeRs Baby argoE @ Bodase (68w) &S ol 26(2, Beyido
$08° 50 H008 75 1T Frawoey HEH 20T eHsFo St
&%a}o{‘)o& KRS 3 Jost 88S @5%&)2)830 16 Ioo KO8R Jeow
oS 3.94 @8 FErr.. BotHet Sooggore ess @55%02)880
4.8 35708, 2058 (BS%eneeo 1.9 2ae8 BBKK0 Wo&FES0.
BBS dotke se8EorT & Joe® Errabe BSeyno 10 Sve
KOZ Jrow eowi 5.7 @8 BEre.. Soaebne tosmered 26
8o, s5dHSE 12 ardo (Rabocirgan. DBE Jrew
DHPTETgen, HoerdrIen, BOFS oen 1BKEO, Bg*’aoés DHew,
e PBen wpEHDL0 Hg 5% (BSenmo Grae 2.4 T2Ee08
360& S0 Eo& 10 a2s0 S S 5663'060 ?63?6&05
OIPE0 6:9)08H BP0t Hotre ol ééﬂ BBen 580 2R
BEFE0 $05R, wosTBabor TS cabch St BB
SpACHEDS 9858w ég Bey Do B Sooip S @HsPE0 SoBd
&3 Q368 eyBodod. aé‘géﬁ'ﬁé BEo® 68 BBen (e SR
89 5800 3@@&0}). Bo&® g 6% &0l HENST0k.
& (B0’ $8en 50808 DOAB (Hezen P wHpe redhy
©I5PFen ot &%) Dehearen 3°E)ORT) .

DeRE FR VoD 6.100 oFe E3¢w..
* ;S H5S B8, 08 oS

* 50D 4 HB GO DON E0ES dBRH
Eﬁﬂ‘sdﬁasa :

Do HTHH  JeeS o),
(©H0508%S &°O (B300HDE™ ©HE80TE.
88 of 5% ot S ©Srd &°.100
ofe o e LodsH SEeso.
B B58E 88 Fran JoHEH 263 988 %58
3o, zﬁﬁ@éfn DR BodS ©osdE
56885 r\)O(\) 35953 oS (oég 5‘°§
£33 6568 &°e8 55@5 B)oob. aﬁ&m%
35,68° m(oc:f’gés 6oﬁ@3é’o 35 S
$08.. aIDS HYE &b wegoe o5 ﬁﬁoaaes‘S 75 DOSHS el
(wmog) .7 ofo §5e33) Qo $DEBOSED sore.. SO
0 &8 19 S0 6025058160 95 Treg K ZwAROB. & &b 2205
& T/IEY) &3S Devd 2.1 (BOHS ol BSEos®
oDOS’S 8° w508 DengS DPE Loddrr 8dE)Dotod. 18
$H50000S° Jers SRy H58158 K0S 1.11 (B3DcHPE (oS
8. 104 o5 &%) SH8%5808° HHos S8BT whsosorr
2.8 [BO0HS Trof St TriS Sweantse S8 (BOaHdB)
SR, VOB (08 BB ée)aloavéa. G Sl OB
2038 [B5°50.. QS T, eB)é BoHE BHPE ([HDH0SoSE
Eo38 el ef HBHTS 85 BER, 06 1E, 1L BF, o6
NYIY 6B e Densd (1.089 (EOH) Eod& Qéag,ém 1.11
(BB Goeo N0, [/IE) & (NS 2025 S058y0°08
s 18.67 DO emeaied) eabof):éo)o)éfié 4.94 90D S
IR SDSTR06. @901)26@9)&3& 8BS [er&erol J°6O0E,
®@0&0F [HTrrren, 8Fee Soi SPolgrHen, &) 8% 33?.5@“) Soree®
53 éocoﬁ)é &26& a3y e;ﬁg)agé)?o éé\)&éoés 335&6) olalsl Ssé
50 &85 e 2T [BE B, Sor... 88 e, SoS Sree 0
D RG wryoe 50V oo 82.4 2080 L.80R SHesyen doe
%98, oo (Ees®S ESeridoTya.

Dess

www.prajasakti.com

DRSS N B €56
DAV DO OOTRD
* 3Dvod Gdeok

He88-00HS 2569

o0 coo'ssaﬁ) H%5dHe é’)m*?geadéavée ©3Bghre 3 FNSTCTATWNY ©‘=5
8%, B é§>£56 Jodgen HBHRB0D Jegedo Bosred, 1 860
§>éwoa)°e>§o é@ve:o Ssee08? 30D etHsired BV ! é&bé%
BSmoE B2ob. & 8% ‘3"qu§ foo'sséarsf’sp Soo® 650" é
erodoroadah g8 Kogvo (HEPd 58588 woll Srerge
B0 B ToEthd. DB G B Bisth) ewanis) B8, st Brged
S588° SseSore S50 0D dechoBo B SEKH
Sé&moéé&% SO &0 (‘ﬁ}"éé&) 353 Qe, 85365 foé(o ad8S
r\)é‘(\) 5B &g Sen, 5 &35 el ééen Ho& @3§ Dedoen
Sé‘gm@nm&éi) 88306) &&%1 P58, JuIer doren Ssewos®
eSS0, 3é3°635 2BDHB SEDESK0, (8 Jode&Bo SFPsore
(@3 BRogHS Sabio o 58D ESITHETYIR BEYTYLD.
FG B, A S555 [N e o°§ ($8Bomred 8O, KEos®
305 B é:'%aﬁé:é; Briged B @mmom 588909 HBS e m?gdiso
B3Ered Bsrol Dauth. €0 SPoEr§ HEBS® onTe VB
L_éé)e)é)éaoa"o{i) DT TN . B> Q)Sé @&63@26 S8S0 Sl
©en 30‘5@0(‘0 &Soeth.

59 35089 30 o Hod 2D

o éooé’-) S%en 650(5 ©8%6
Hens8- P am565

DogIry Sness Do BIHA, Soesg QB0 BHEDE QS&ée{é‘s &t
& %KD B2 e FwoagEol@ SO erSIeGS8E @ 508
o Iy Den &I AJyETp Hol@ §°€D Do
Do TE. BED s‘=c°§e>daoe3’5 D80 wah ISEGHOE
SEPTREd. FP0d ([EPoEi (Hese IS HY), Treagd B 88, 58D
$08508° trrrsy) 30 Jo 008 (Fresren S56%) 508 SeBEIAsTER
6808, BB Do8° H0b erdie HRe BADEKTAH BOFD.
Bdos® e é@ Dbore c%qoé's 555\)&5, 3, Teeesy &°.3,500 &%
778 oS0 ISHH 3%@@6?0 ©8%0medd. B (HHB0 &S
Srairos® 85 8o $585netH TR0 DEB, Ereadd (HEHB0 SQS
BoBYSTS 90 a8 pre e DuchHHodorr wen B
ReStelatyaTe o

6%.3,500 §5¢w 65500, : 0 Gder
3 Frasros® oS0 Hogsmos® &r.3,500 sk

&8 5% 5 Froqus KoFeey 0@ Eler § arodoroadadh g
D)oL, HTegA) IPBIT @rrcd BB Sed)HTNB
ﬁ)ﬁ“&a‘&é}. g0 A 00D 5o thHserred Gy a"éw .13
0D &.35% 309 &r.400 Sep 5%5)5)@‘&6(‘0 ©8%0To%. [Haed
BBTGEH0 BaR)9)od How aéés FOBE) T8 @) B. &
oS50 %0858%006° 0o e&w’lﬁ)tfo FIR &S & @805,

FED0OH HO, TR FeHe Bak,d
® B0ENFE IOHD ©PTBO DOFO

D 88-00HS 2569

D[z oG0P S B0 HB) TP ITHPEZS
@8%Heaen BODEO s, Do w0l § 5060 B0
WOBES DD whsHw c%a, Sogno &Sm0l 3&0& OB
B0F 00D BB ©BMPED éé:om 28 T°Q ATGEEZR b8
@sso)ﬁ'a@ 3@53;‘6&) © B0 T BHed WS Lot o)
&Sore polomed. PO eeps® e:séé Ao 19798%3 B8, QoD
Soadh 612 H8% 8&o 35 S)QC‘&O @wm?’wom&& ooy OS
Qepod, 370 éoéa)oaP@ K000 oo @’)eﬁ)é‘so @éegé 5"65)\5@0?8
s Aeed ey 85°.430 S axseamen 3Yod Both ©BXIS $B0KE
DHoB Hoend BEE HEYTN . VT TS SBeo Trenid
$B0EE, @&RIS 80K DS wseonen SrB oGO &T)IH
BOF&. VOT oS I1ITD Dgrifos® DoBohs® &y 300 KHod
278 50D QeNFDH, Jesb DVsoenre eéﬁfgﬁ%&éaw £9)0d, 113 HHob
BVENESES svfo(oan@’é: DB Doh8 BX3EIP HoEr [HELE50 BN
&EB00 @6%3)0{3)%8@’020 BOTS.

CM K 00 o


In.Corp
Rectangle


